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Applicant (B}

1 e L. Seadleos

. PO T Xatel i nt S iadeeainbeni
Advocate for{the Applicont(S)

: . "f'jr P .(K-c'.uvuco-"""".

Af’\’\zOC"t@ 1 O s

v N 11, 5 07. The claim of the applicant is fhét
) the respondents No.5& 8 has filed O.A. |

 No.39 of 2003 and O.ANo0.308 of 2003  __
)' p'z;éying for up gx"ada{ion of their seniority
¢ from 1984. The applicants though' senior
; g %’\ / j \ | to them in the p;u[blishrfd saniority: hist
el " were not made parties. The Hon'ble

| R ; . ~ Tribunal was pleased to pass orders fixing

- { N . i . ! N ) ) ¥ -

‘}f {9 <K KN e L‘-‘(\"}

g 'L’\M Vi MG}\'\‘LO")’ _applicants. Draft seniority has heen
M)L,Q ALk /&/\\f\/f& MW . preparedd by the official respoodents
MYQ Ik o showing the respondents No.5 & & semior

C% ito the applicants. The appointment in R
o 1988 was made after the expiry of th e li o

. ‘ S ‘§;5f the penal. The learned counsel for the

the seniority of the respondents ahove the

-.appﬁcant has contended that even though

— R

|t

respondentq in G.C.No.71 of 1988 in

O ‘ . ' Contdf - k/

i . ! such an order was granted to the private .
’ - 1 ,




thes - 1, 23’)ccuw%

bfZ*ﬁUj Oéé"ﬁﬂfz’ O/O @amm—
A3A 01enr of- wd—yyl Q)oc,vpe-
Lﬂﬁ”nﬁ—- e l%/os/c7_

e

> Diee H o t’—‘émp,{,(,(‘

06' QZL-Cf& W @YL‘VCJ,@—pa

b

e ook .
(Tt om ’2%&*”3 3&’/{&% o

Tesp - nos. 4%7)10 @ug}@

/bb/

Pt

. affected parties réspondenﬁs in the O.As

and also on decision of the Apex Court,

" that OA. may be filed by the aggrieved .
-parties in such cases.

.1 have heard Dr.J.L.Sarkar learned '
) counse} for t}w applicant and Mr. U. Das
- lemned AdALC.G.8.C. for the respondents.

Con.sz.demng the facts and circumstances I
am of the view that the application has to
be admitted. |

 Application  is Issue

admitted.

notice on the respondents. Post the matter

on 22.6.07.

In the meantime, if any promotion -
made shall be subject to the out (,:aée of

t'hw O.A. \J./

Vice-Chairman

Post the matter on 2.7.07 for liling

of written statement and furgther orders.
Vice-Chairman
Ms.U.Das, learned Addl.C.G.S.C. has
filed reply copy of which is served on the
counsel Mrs. U.Dutta, representing
Dr.J.L.Sarkar, learned counsel for the
Applicant.

Post the case on 25.7.2007. In the

_meéntirne Applicantb is at liberty to file

rejoinder, if any.

Vice-Chairman
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--t:me to ﬁle rqamder Three weekq further

o Vicg—(}héirmm

(..ou.nqel for the applicant wanted

time 1s granted m the private: raspondmts

to ﬁle written ‘statentent. Pmt the matter
on 16.8.07 " ~
“ « Vice-Chairman -
The private respondents wanted
to have further 3 weeks time to file |
/

wxit’tén' statement. In the meantime
applicant is at liberty to file rfgom.ﬂchr,\

the written statement filed by other

respondents. \ ‘
Post on 8.10.07 for order. (/ e
e
Vice-Chairmaii
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Fad

o apb

Mr M. (,handa appears for the private Respondent\
* and he undertakes to file written statement w1thm next .
week He may do.so, by 29 October, 2007.

]

Dr.J.L. barkar learned counsel appearing for the

.. Applicant seeks six weeks time for filmg rejomder Praycr

is allowed “He may file rejoinder by 20 Novembcr 2007.

1\\"*

Dr.J.LSarkar, learned counsel for the

Applicant seeks four weeks time to file

on  31.12.2007

[M.R.Mohanty]
Vice-Chairman

None appears for the Applicant nor the

In this case written statement has already

been filed. Applicant is yet to file rejoinder.

Private Respondent No.8 has also not filed

(M.R.Mohanty)

Vice-Chairman

| Call this matter on 23" November, 2007
2 '
<hushiram) (Monoranjan Mohanty)
Member(A) Vice-Chairman
Im
. 23.11.2007
rejoinder.
| Call this matter
‘expecting rejoinder from the Applicant.
(Khushiram)
_ Member (A)
‘ /bb/ : i ) '
31.12.2007
Applicant is present.
written statement in this case as yet.
Call this matter on 28.01.2008.
/bb
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Ton einsoﬂqqA a1 q28 01.2008 Dr.J.L.Sarkar  learned  counsel

: e efussiyggh sdd
1 dmengam e a3 appearing for the Applicant is present.
.8008. 60 L€ oo rotaon sidt oD

Ms.Usha Das, learned AddlL Standing

| counsel appearing for the Respondent
g;ﬁ;%zx} Nos. 1 to 4 is also present.

Despite opportunity, the Applicants

: ' have not filed rejoinder as yet. ‘Ihe
| Respondent No.5 ( Subrata Choudhury),
AR S Respondent No.6 (M.l.Singhj, Respondent
2 : No.7 (Sankar Pratim Deb), Respondent
No.8 (Bijon Kumar Das), Respondent No.9

- S (Santosh Seal), and Respondent No.10
S 7  ' o (Abdul Kadir Zalini) have not yet filed

| written statement in this case.

-

) . , Mr.M.Chanda  learned  counsel

appearing for the private Respondent No.8
(Bijon Kumar Das) is however, present.
=\ z_w . This case was admitted on

QL. merd «Sphes Dy Wit e 11.5.2007.

A/

-h_*‘
*\W Mt AL ComittoaY

N

G a\le\w

A WP ?-—a.s\aﬁw-»-{ YO . S bo \O . :
Cali this matter for hearing on 10w

March, 2008; when all the parties should

\»/ O come ready for hearing,

e el ..a_y\ug_g \"B\Nxv\\k\éo\\

SRITENE Send copies of this order to the -
. . .Respondent Nos. 5 to 10 through the
- .Additional Commissioner of Central
‘ Excise, stationed at Bhangagarh/
C Guwahati. ihe Additional Commissioner -

should ensure service of copies of this

order on Respondent Nos. 5 to 10 well

a’Q:"A&k before 81 February, 2008, and report

g v \j\mg . , s
\ | \ 28 _ compliance to the Registry of this ‘I'ribunal
Qo o 0 Do by 12 February, 2008. |
AN W V\S O Respondent Nos. 5 to 10 are hereby

L
W l\q/@gf given full opportunity to contest this case
’f\\ on the next date/ 104 March, 2008.

Cail this matter on 104 March,

Wz} Aled - 2008

(Khushiram) (M. R.Mohanty)
Member (A) Vice-Chairman

L
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10.03.2008 None appear for the Applicants nor
the Applicants are present. -
Call this matter on 31.03.2008.

H.».09 S | ‘ /t%g
- - ' (M.R.Mohanty)
LJLS bA/LL-A %‘l&( o : - ' Vice-Chairman
R@W K@ 5 oed &, 0 pg
\,W Qe,\.,v\

R Y]

., 31.03:2008 Call this matter on 08.04.2008.

<« .. s -
{Khtishiram) (M.R.Mohanty)
Member{A) Vice-Chairman

CH og ~ | |
»ﬂs wa.er S | | I

-

'%fm W Noi ¥ 1}4 © 08.04.2008 (,iu this matter on 27.05.2008.

| (Q_) b‘ﬂ\kw&w " B ‘ , -
@70 X , (i ) (M.R.Mohanty)
— " Member(A) ~ Vice-Chairman
. AN ’ ' -
o NS :
- ) , 1m N
Refzrm oluss ek -
[eel. ‘(
~ : % . .. .27.05.2008 On the prayer of Dr.J.L.Sarkar, 'lcarned
2% 30 : : Counsel appearing for the Apphcant (in ..
' e ++ presence of Mr. M. Chanda, leamed counsel
—~ R%O\ M AR Mbi'
b)‘ IZ‘ QQ appearing for the Respondent No.8 and Mrs.
: : M.Das, learned Addl. Standing Counsel for
% S ' . ‘the Respondents) this case stands adjourned
\ L
‘F Y 0 S - smd to be taken up for hearing on 1st July,
mwobh wok . ' . . w Mrs. M. Das, learned Addl Standing
' /}4 ) - Counsel for the Respondents undertakes to
é//;.:fs’,{sg . : : file her appearance memo for the official
- | .. Respondents in ttus‘c.ase.
. . e -~
Regorwelin mot
Wed Y
: (Khushiram (M.R.Mohanty)
—- . : - Member(A).. ) Vice-Chairman
- 20 608 Im : |
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20.08.2008
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e

/ob/

O.A. 117 of 2007

S

23.09.2008 half
. J. L. Sarkar, learned counsel appearing for

4
-

- .
* ol

Cr.J.LSarkar, learned counsel for. the
Applicant is dabsent for the reason of his
sickness. Mrs.M.Das, leamed counsel for the
Union of India is absent for the reason of her
Mrs.U.Dutta,

appearing for the Respondent No.8 is dlso

sickness.

‘Ieorned counsel

present.
Call this matter on 20.08.2008 for hearing.
{M.R.Mohanty)
Vice-Chairman

On the prayer of Dr.J.L.Sarkar, leamed
counsel appearing for the Applicant (made in
pregence of Mrs.M.Das, leamed Addl.
Standing Counsel for the Union of India and
Mr.M.Chanda, leamed counsel appearing for
the private Respondents), this case stands
adjoumed to be taken up 6n_23.09.2008 for
hearing. (_Ef_‘

' <

(M.R.Mohanty)
Vice-Chairman

(Khushiram)
Member (A)

the Applicant )seeking an adjournment.

Prayer is allowed. Call this matter on

"'n5.11.2008 for hearing.
(S.N-Shukla)
Member(A)

A

(=)

Prayer has been made on behalf of Dr.

{M.R. Mohanty)
Vice-Chairman
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- O A. 117 0% 2007, A
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'. .' 25112008 » Call thls mattér on 13.01.2009 for
' hearing.
(M.R.Mohanty)
Vice-Chairman
P& .
13.01.2009 None appears for the Applicant nor the
P Applicant is present. Mrs. M;Das, learned
Addl.Sténding Counsel appearing for the
Government of India and Mr.M.Chanda,
_ ‘ _ o learned Coﬁﬁsel ~ appearing for the .
: ‘mdin noof : | " ~ Bespondent Nos.6,7 & 8 are present.

L*‘?"[M/\ - | " Call this matter on 24.2.2009 for
Z  neanmg . | |
Re909 - D
| - | (M.R.Mohanty)

"Llm Vice-Chairman:
24022000 Call this matter on 25032009 for
Copies offwppbon - - hearing. -
;?& R S ‘Send copies of this orde |
.7[9 E/g%‘ﬁé,ﬂ\ Do iicrne | Senc c’:r)p;-es «)E" this «“‘:rder to the |
PApres . parfies to come g eady for hearing.
/%0@ P20, 05 g25 o
2y ,@_,,2?72&09 ~ {M.R. Mohanty)

| Vice-Chairman

— B '
feooc L Bas 25.03.2009 List on 11.05.2009 for hearing.

” 5"67&!_‘%" | (Kﬁlﬁg . (A.K.

Jfg /4 /;,5 B Member (A) Member ‘(
W/s one EMJ fovl
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11.05.2009 Cail this matter on 26.06.2009.

()
(M.R.Mohanty]
. Vice-Chairm
fob/ man
- 26.06.2009 Call this Division Bench matter on
24.07.2009 for hearing.
(M.R.Mohantyj
Vice-Chairman
/bb/

24.07.2009 Mr.S.N.Tamuli, learned counsel for the
Applicant.  Mrs.U.Dutta, leamed counsel
representing Respondent Nos.5 & 8 prays for
an adjournment.

Call this matter on 19.08 2009 for
hearing. | '
—%
(M.KLhaturvedi) (M.R.Mohanty)
ember (A) Vice-Chairman
/bb/
e
; o <:aﬂ—
9. 805  feod 7 :
b 248 Rov g o Fo
A M"'f .
C .
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03.09.2009

s

24.08.2009 On the prayer made on behalf of
the Applicants, this Part Heard case
stands adjourned to be taken up on

03.09.2009 for hearing
(M.K. ;/4&) (M.R.Mohanty)

Member(s) Vice-Chairman

Im
Mrs.U.Dutta, leamed  counsel
appearing for the Respondent Nos.5 3 8
seeks -an adjournment on the ground of
personal ‘difficuity of Mr.M.Chanda, leamed
counsel appearing for Respondent Nos.5 &8.
o DrJ.L.Sarkar, learned counsel for the:

Applicant opposes the prayer. 2

Heard. Call this matter on

19.10.2009 for nearing.
{(M.K.%rvedi) (M.R.Mohantyj]

Member (A) Vice-Chairman

L 4

fob/"
1810.2009
9" Respondents, s}muld‘ submit the report o

Ms 1. Das, learned counsel for the

~

service of nafice Lit terms bf order dafe
28.01.2008 within 2 week.

" List on 26.11.2000.

(M.K. ervedi) (M.K. 1

Member (A) Member (_}}‘
nkm

211 List this matter on

.01.2010.
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O.A. No.117 of 2007 ¥
N\
26.112009  List this matter on 12.01.2010.
{(Madan 4mor Chaturvedi)
Member (A)
fobl |
12.01.2010 On the written ESI*e2E0f Dr. j.L. %

Sarkar, learned counsel for applicant, case

is adjourned to 3* February, 2010.

| A% | 3 o
{Madan Kunélaturvedi) {Mukesh Kumar Gupta) -

' Member (A) Member (1)

/PB/

03.02.2010 On the request of Mr.M.Chanda,
learned counsel for Respondent Nos.5 and 8
adjourned to 05.02.2010.

N
(Madan Kumar Chaturvedi} {Mukesh Kumar Gupta)
Member (A) Member (J)

/bb/

05.02.2010 Heard learned counsel for all the /
parties. Hearing concluded. Resetved for [r-
orders. '

T
. ~r
(MadanXr. Chaturvedi) (Mukesh Kr. Gupta)
Member (A} Member (J)

/pg/

22.02.2010 Judgme'n’r pronounced in open Coutt,

kept in separate sheets. O.A. is dismissed in

terms of the order. No costs.

{Mcdoé umar Chaturvedi) (Mukesh Kumar Guptaj

Member (A} Member (J)
/bb/
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
0.2 No. 117 of 2007
DATE OF DECISION; 22.2. 2°10
 Shri Bikash Kar & 4 others wrene Applicant(s)
.ifZJ' 1.1 Sarkar and Mr SN, Tamuli Advarcatefs) for the
.:%ppiimm;}y)/
- Versus -
| E‘f;n ion of India and others _ Respondent(s)
" Mrs M. Das, Sr. C.GS.C. for Respondent No.4, . Ad vmfahz\.(ﬁ for the
Ms U. Das, Addl. C.G.5.C. for Respondent Nos.1-3, Respondent{s)

Mr M. Chanda and Mrs U. Dutta for

respondent Nos.b and 8

l
CORAM:

The Hon'ble Shri Mukesh Kumar Gupta, Judicial Member

| ﬂw Hon’ble Shri Madan Xomar Chaturvedi, Administrativea Member

1 1. Whether reporters of local newspapers VsNo
may be allowed to see the Judgment?
2. Whether ta be referred to the Reporter or not? %fNQ
3 Whether their Lordships wish o see the fair copy
of the judgment? '7'@!}\30

W



CENTRAL ADMINIS TRATIVE TRIBUNAL
GUWAHATT BENCH

Original Application No.117 of 26007

>
Date of Order: 'This the 2.2 day of Fehraary 2010

WA

The Hon'ble Shri Mukesh Kumar Gupta, Judicial Member

~ The Hon’ble Shri Madan Kumar Chaturvedi, Administrative Member

- 1. ShriBikash Kar {Inspector),
S/o Shri B. Kar,
Aged about 45 years,
Law Cell, Customs N.E.R.,
Shillong.

Shri Subir Das Gupta (Inspectar),
Aged about 55 years,

8/o Late M. Das Gupta,

Guwahati Central Excise Division,
Bhangagarh, Cuwahati-5.

> .

3 Shri Girinda Kalita {Inspector),
’ Aged about 48,
S/o Late D.R. Kalita,
H.Q. (Audit) Uinit,
Central Exrise Division,
Bhangagarh, Guwahati-5,

-

4. Shri Ramesh Chandra Sarma (Inspector),
S/o Late J.P. Sarma,
Tongla Range Under Tezpur
Central Excise Division,
Tongia, Dist. Mongoidoi.

9. Shri Dunlal Kumar Das,
-~ Aged about 51 years,
S/o Late B.R. Das,
H.Q. (Audit) Unit,
Cenfral Excise Division,
Bhangagarh, Guwahati-5. were- Applicants

Ry Advocates fr J.1.. Sarkar and Mr S.N. Tamudi.
- Versus -

1. Union of India, represented hy the

' Secretary fo the Government of India,
Ministry of Finance,
Depariment of Revenue,
New Delhi.

Q
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2. Chairman
Central Board of Excise and Customs,
Ministry of Financea,
Depariment of Revenue,
North Block, New Delhi.

3. Commissioner of Ceniral Excise
Morellow Compound,
Shillong.

4.  Regional hirector
Staff Selection Commission,
Rukhminigaon, Guwahati.

5. ShriSubrata Choudhury,
Inspector,
Bamihat Range,
Shitlong Central Excise Division,
Ribhoi District.

6.  Shri M.L Singh (Inspectar)
Servhhip Prev. Post under
Aizawl Customs Division.

7. Shri Sankar Pratim Deb (Inspector)
H.Q. Audit Unit Central Excise,
Shiltong.

8. Shri Bijon Kumar Das (Inspector)
Commissionarate of Central Excise,
Dibrugarh.

9. ShriSantosh Seal (Inspector)
Agartaia Customs Division,
Agartala.

10.  Shri Abdul Kadir Zatini (Inspector)
Central Excise Dhubri Division,
bsebei. Respondents

By Advacates Mrs M. Das, Sr. C.G.S.C. for
Respondent No.4, Ms U. Das, Addl. C.G.8.C. for
Respondent Nos.1-3, Mr M. Chanda and

Mrs U. Dutta for respondent Nos.5 and 8.

LEALE RIS RLT LY L 2% X
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MUKESH KUMAR GUPTA, JUDICIAL MEMBER

Five inspecinrs of Central Excize, in this O.A,, filed nnder

Section 19 of the Administrative Trihunals Act, 14985, challenge drafk

Sentority List of said cadre issued as on 01.06.2005 (Anpexure-D).
'They also challenge appointment of respondent Nosh and 8 as
Insbectm*.. Further relief prayed for is that judgment of coordinate
Bench of this I'ribunal in (‘),A.’N«'}&:,i}fr?,l?iﬁ.ivi}‘.3 and 3082003 he set aside,

quashed and declare inoperative,

2. Facts, as stated, are that the post of i’;it.spraf?tft)!“ in Central
Excise is filed up by two methods namely, divect recruit throngh S5C
as well as by promaotion. Five applicants were promoted as Inspectors
on 22.04.1987, 22,041 %?;'8'.?, 21.04.1687, 21.04.1087 and 26.06.1987
respectively. The direct recruitiment process had been undertaken in
the year 1984-8hH. Respondent Nosb, 7 and 8 were called for
interview and physical test in said direct recruitment process,.
Respondent No.5 who app&earéd in the physical test on 01.04.1985
failed to qualify the same and as such he was fonad disgualified. He
was not included in the panel of successtul candidates and, therafore,
he had not heen appointed. Said respondeat No.b then worked in a
Nationalized Bank during 1986 to 1088, Seniority List of luspectors
was publiched as on 01.05.2001, 01.04.2002 and of the year 2004, In
said seniority lists, respondent No % had always heen shown as junior
to them. All of a sudden a draft seniority list of Inspectors as oun
01 06,2005 had been issued wherein respondent No.5 was shown over

and ahove them. On their making enquiry, it was informed that the

W
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seniority list as on 01 062005 was propa}ed ‘hased on judgment of

thic Tribunal in O.AN0s.39 & M8 of 2003 dated 28.07 2004 and

20.00.2004 respectively. It appears that respondent No.5 had

p:reeefer*red O.ANoI2003 and impleaded Abdul Kader Zilani, M.I.

Singh, $.B. Deb and S, Seal, who are respondent Nos. (), 6, 7 and 9

respectively in present O.A. Vide para 413 it was stated that said

draft seniority list as on 01.06.3005 “has not been made final”. Dr L1

Sarkar, learned counsel for the applicant appearing alongwith Mr

S.N. Tamuli, vehemently raised the following contentinns:

iy Respondent No.b had not been appointed ino the selection

process nndertaken in the year 1984.85, Rather he was

" appointed suhsequently in the year 1988, Based on the

principie of lepgth of service or date of appcﬁntzm@nt; he

cannot he assigned seniority prior to the year 1998,

Applicants were promoted to said grade of Inspector ip

1987, Furthermore, in the seniority list issved in the years

2001, 2002 and 2003 they had heen shown over and above

them was as follows:

| Seniority List as Sentority position of | Seniority pesition of |
Ot applicants the Respondent No.5
01.05,2001 | 292,293, 300, 301, 312 340
01.04.2002 286, 287,204, 205, 305 334
01.05.2003 118,119,126,127, 135 160
01.06.3005 160,101,108,100,117 |~ 61

il Respondent Nnlb filed aforesaid 0.5, in a camouflage

. manner without impleading them and in collusion with

h

b
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respondent Nes6, 7, 8 and 9. In said OA. je.
()?APN;?.BQIQOGB there were no reasons given why only
said four persons were impleaded in said proceedings.
Furthermore, said respondent Nos.6-9 did not contest, the
came and abstained from challenging said proceedings.
Placing strong reliance on this Hench juég&nenh in
(0.A.Ne0.71/1988, Rakhal Chanda Roy vs. Uinion of indis
and others, it was contended that earlier jndgment where
they had not been impleaded os parties cannolb he
operated agains‘t them and has to he treated as pon est. It
was further contended that judgment in Rakhal Chandra
Roy (supra} had been npheid by Hon’ble Supreme Court

and, therefore, the same is hinding upon this Tribusal.

Judgments in O.AN0.39/20073 as well as 0.A N0, 208/2003

were rendered per incurinm and the same cannot be made
applicable against them, which also adversely affected
them to the extent these are against the applicant, They
heing not party to said proceedings, judgment rendered
therein is not binding npon them. The only direction
issued vide judgment in O.ANo.39/2001 had been to grant
seniority to said applicant over and ahove respondent
Nos.6.9 and it did not either directly or indirectly affect
them. However, in draft semjority list issued as on

01.06.2005, applicants’ positions were also relegated.

Panel prepared in the year 1085 had a life of anly one year
and as such the appointment of respondent No.b, even if

dane contrary to said law could nat adversely sffect their
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tegal right. It is well settled law that appointment shall be
made as per law during the period, the panel was notified
and operated, Appointment of respondent Nos.h & 8
particularly when fthey were disqua}iﬁed in 1985 was
against aforesaid norms and, therefore, their appointment
was perse illegal. Strang reliance was placed on AIR 1 98
Bombay 55, Sitaram Hari Salunkhe vs, Layman Rambodh
Dubey and another, to contend that judgment rendered
per incurinm cannot be made applicable to other persons.
On the proposition that they were necessary parties and
ought to have imén impleaded, reliance was plared on AIR
1974 SC 1755, the General Manager, Sovth Central
Railway, Secunderabad and another vs, AV.R. Siddhanti
and others. (19831 3 SCC 601, A, Janardhaoa vs. Uinion of
india and others, and 1992 (2Y S} (CATY 10, C. Krishnan
and others ve. tinion of India and others. (1004} 1 5CC
431, S.K. Saha vs, Prem Prakash Agarwal and others was
redied npon to contend that fength of service is the criteria
for determining seniority. AIR 1906 SC 2248, Bihar State
Unemployed Civil Engineers Association and others vs.
The State of Bihar and others, was relied npon to contend
that the life of panel being one year, appointment of
respondent No.b beyond the life of the said panel was
iegal. Placing reliance on AIR 1986 SC 2340, Union of
india vs. 8.5, Uppal and another, it was contended that
even if vacancies were in existence of earlier years, the
same will not give him any legal right, 1997 (13 81} (€AT)

601, Bimal Krishna Sinba vs. Union of India and others,

‘R
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was also relied upon on same aspect. Lasty, reliance was
placed on (1987) 4 ATC 962 Chandra Sekhar Singh vs,
Controfler of Defence Accounts, Patna, to contend that
those who approach the canrt must do so with clean hands
and suppression of nny material fact will f’iﬁe"ﬂ”ﬂ.thém

from seeking any relief.

3. Fiting reply, the .z‘éf;p(mden!: Nos.1-4 contested the claim
stating that appticants were appointed on promotion, while
respondent No.b was selected by S&C and joined on 01.03.1088.
Before their promotion, vacaucies for the post of tspector in 1985
were to he filled against direct recruit quota. The nrocess of selection
was conducted as per rules and norms prevailing during 1985,
Respondent No.5 was found disquatified and, therefore, his name was
not inciuded in the panel of snccessinl candidates for appointicent
against said selection process and, therefore, no appaintment. latter
had heen issned. Subsequently, the dossiers of candidates who failed
in the physical test were forwarded to the Board in May 1986. in the
meantime, the Board has jssued revised guidelines vide letter dated
10.09.1986 on the physical standard test with a direction to the then
Collector, Central Excise, Shillong to review ol sueh rejected cases in
the tight of said guidelines. Accordingly cases of rejected candidabes
were reviewed and five candidates including respondent No.5 was
found fit for appointment. Said decision was forwarded to the Roard
on 14.08.1987 and the Roard vide letter dated 16.11,1987 approved 1o
offer appointment provided they were fonad 6t in all ather aspects
and consequently, respondent No.b was appointed. On 41.052005 a

draft seniority lisk was issued wherein respondent No.5% was shown at

: serial No.64 in comparison to applicants wha were at serial Nas. 100,
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101, 108, 109 and 117 respectively. Said draft seniority list was
prepared in terms of judgments of this Tribunal in 0.ANo.39/2003
and OHA_NG.BQS/EOQT&. The said draft seniority list was made final on
18.07 2006, Representation, if any, to snch revision were called trom
all  concerned officers. Applicants  had  not  submitted  any
representation against said revised seniority list. Hence the present
application is misconceived in law as well as in factz. Respondent
No.7 belongs to reserved panel of 1981 hatch while respondent Nog

is of 1084 hatch,

4, Ms U. Das, learned Addl. C.G.8.C,, in the above hackdrop,
vehemently contended that there was no ilegality in the Judgment in
rem passed by this Tribupal in OANeos 39/2003 and 3082003, Said
orders being judgment in Yorm and not in personem are binding upon
the applicants as well, There was no suppression of material facts
either, as projected by the applicants. Rasic issite considered therein
had heen that a person belonging to an eatlier panel has to he ranked

sepior than those who were selected subsequently.

5. Mrs M. Das, Jearned Sr. C.GS.C. for respondent No.4
(SSC) also contested the claim made by the applicants stating that

applicants’ case is hased on misconceived facks and baseless grounds,

6. Respondent Nos.5, 7 55}(* 8 have alsao filed their separate
replies contesting the clrim raised. Mr M. Chanda, learned rounsel
for respondent Nos.bh and 8 alongwith Mrs 1. Dutta, ab the outset,
raised preliminary objection that present (LA, is not tenable as ik
suffers from timitation as well as they did not exhaust the remedy
avsilable to them inasmuvch as po representation was preferred

against the draft senjority list as on 01062005 desnite the fact
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circular dated 31052005 vide which said draft senjority list wasg
Ci!’Clliatﬁ’:d invited rﬁépt‘esant.‘Aﬁm‘iR}Ohjactinm in specific, wiﬁﬁn the
time hmit spenitied therein. i was pointed out that said respoundents
were appointed atmost twenky years ago and there was no legally
valid or justified roasen to challenge their appointment for sake of
seniority after a lapse of almaost rwn decades, judgment rendered by
this Tribunal in 0.AN0s.309/20003 and 3(‘}8}'}.(){)3 have at#‘nined finality
and cannot either directly or indiractly be guestioned. Reference was
made to Section 21 of the Administ ~at;ive.’T‘ri},)x.:_nMs Act, 1985, which
preseribes limitation period for seeking redressal of grievance by
filing an application hefore this Tribunal. There was no illegality
committed by assigning appropriabe seniority in terms of direction
issued by this ‘tribunal over and asbove the applicasts who were
promoted in 1987, against the subsequent vacancies, than the said
respondents who were appointed hased on selection process initiated
against direct recruit vacancies of the year 1984 or prior to that, it
was emphasized that neither there was suppression of any material
fact nor said respondents had filed the said proceedings in coltusion
with other respondents, as projected by the applicants. It was
emphasized that said allegations have heen made without placing any
material on record, Mere working of respondent No % in Nationalised
Bank wilt he of no consequence. Said respondent had approached this
Tribupatl for determination of seniority as per rnle;s in vogue and,
therefore, he was under no ieg_a} compnlision to implead all sundries.
in any case some persons namely, respondent NosBH-10, except
respondent No.8, had been impleaded in the proceedings initiated by
him. It was further emphasized that judgments rendered by this

Tribunat in said proceedings could not be canstrued az per incuriom,

[ Rd
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Reference was made to 1993 Supp (2) SCC 827, V.V, Joseph and
ot.heré vs. Union of India and others, A janardhan case {(supra) to
coptend that what is essential is fo implead some of the persons in a
representative capacity, 2008 (5 SIR 157, Garpeet Singh Gil} vs,

State of Punjab and other, was relied upon to coatend that benefit of

candidates in pursuance of “tha gama salaction procese”. Reliance
was also placed op 2005 (1) AT} 468, Ambika Prassd Michra v, Union

of india and others, to contend that impieadment ot applicants in the

- other proceedings was hot necessary. Lastly, reliance was placed an

{1998y @ SCC 641, Dalilah Sojah vs. State of Kerala and others, 1o

contend that respondent No.b cannot he made to suffer for inaction
on the part of the anthority, pariicuiacly when vacapcies were
available, in appointing him. In the above hackdrop it was emphasized

that application deserves dismissal,

7. We have heard learned counsel for pacties at length,
perused the pleadings and other material placed on record. We have
also bestowed owvr careful consideration fo varions judgments celied
n;}on by both sides, as noted hereinabove. We have also given our

anxions consideration to entire aspects of the matter,

8. Rasic issues arising tor consideration are: (i) whether the
“application is within limitation period as asserted hy respondent Nos 5

and 8 and (i) whether judgments of coordinate Bench in

0.AN0s.39/2003 and 308/2003 could be constriued as per incurinm
requiring any interference, overruling, disagrecing or otherwise.

Dealing with the Hrst aspect, lirst, we may note that the respondents

have very specificolly contended thal present application filed is
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heyond the period of limitation. At the outset, we may alsa note that

 there is no rebuttal to this aspect by the applicants by {iling rejoinder.

No arguments were ejther addressed during the course of oral
heéring by the applicants on this specific plea. Sectjon 21 of
Adéninistraﬁve Tribunals Act, 1985 provides limifation namely, one
year for filing an application aQainst the final order passed by the
competent avthority. In the present case, atficial respondents as well
as private respondents have taken a specific stand that the draft

seniority list was circulated vide circular dated 33.05.200% and invited

representation/ohjection against revision of their seniority, if any.

F!th}re:'more, said draft seniority list was made final an 18.07.2006,
We may also refer the pleadings raised hy the applicents on the
factuin of said draft senijority list. Vide para 4.10 applicants have
depicted the seniority position which included seniority list issued as
on: 01.06.2005. Vide sabsequent para 4.11, they have also averred
that they could know that the draft has heen prepared in terms of this
Tribunal’'s judgments in OAN0s.3W/2003 and 3082003 dated
28.07.2004 and 20002004 respectively. Vide para 4.13 further
avérment was marde that: “draft seniority Hist has nat bean made
ﬂnal”, During the conrse of hearing, learned counsel for zlg}:p!icanl:,
made a feehle attempt to contend that neither said draft senjority list.
was circulated nor the fina) seninripy list was conveyed to them and
further no material hag been placed on records by the respondents to
support aforesaid contention. We may note that specific pleadings

raised by the official as well as private respondents on aloresaid

aspect that a circular dated 31.05.2005 had been issued inviting

objection/representation remains unrefuted. Simitarly, their stand that.

¥
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said draft seniority list had heen finalized remained uncontested. On
the other hand, applicants’ contention that draft seniority tist had not
been finalized is totally misconeeived, haseless and contrary to
material placed on records. We find no justification to accept said
argnment as advanced by the applicants. Ex facie the applicants’
contention on said account is nothing but an attempt to mislead this
Tribunal, in the circomstances, we find that it is not respondent Nos,5
and 8 who have made any misrepresentation, as projected, rather it is
the applicants wha are guilty of suppressing material facts and
making a false representation hefore this Uribunat. 'the present (3A,
was preferred only on 00052007 much after one year fram the date
when the circular dated 31.05.2005 had heen issued. Without
precipitating the matter any further, we have decider o examine the

matter on merits oo,

Q. Bare perusal of coordinate Bench  jndgments in
O.AN0.392003 dated 28.07.2004 as well as QO.AN0.IOB2003 dated
29092004, which basically followed the warlier judgment would
raveal thal applicants therain have not suppressed any material fact,
They had heen hasically seeking fixation of thelr seniority alongwith
1985 batch which claim had been accepted by the Tribanal 1t is an

undisputed fack that the decicion rendered therein has attained

finality and further implemented by the official respondents. it was

clearly held that the official respondents were naot justified in placing

said respondeant; in said seniority list below the applicants therein who

were appointed between Ockoher 1985 and 28.02.1988. Similarly, it
was also held that applicants therein cannot be held responsible for
the delay in reviewing physical filness. Consequerntly, direction was

issned to official respondents to “fix senfority of the appticant hy
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placing him above raspondent Nos.5 1o 8 in the senlortiy Hist in
the cadre of Inspactor and extand the congaquential hanotite”.
The plea raised that the applicanis berein were pob party to the
proceadings initiated by respondent No.5 and, therefore, saidt decixion
is not binding npon them iz totally misconeceived and haseless, Bare
“perusal of para 3 in V.V, Jaseph’s case [sopra) would show that
identical plea had heen raised therein alse, hut not approved hy the
Hon’ble Supreme Conrt. Relevant excerpts of para 3 are as under:
“The question raised in tha case relates to the inter
se seniority between the pefitioners, respondent 4 and the

added respondents 5 to 13, ...cveevvveneen.. Now they have

come to this Court by a pefition under Article 32,
contending that the said_jndgment is not binding on them
since they were not imple

ded as parties therein.”

An allegation was made that tinion of India had not represented the

correct position, Said plea was rejected, 1t was turther urged that they
remained unrepresented and had they heen parties in the earlier

proceedings, the resuolt might have been totally different. On

examination of all the circomstances, Horn’ble Supreme Conet did not-

agrea with the petitioners and it was held that:

Hereerwee The Hnion of india, therefore, should in the
present case, be deemed io have represented  the
petitioners’ interest and the judgmeni canpnot now be
reconsidered. We, accordingly dismiss the writ petition.

srsravexUNIANY

{emphasis supplied)

10. The strongly raised contention that they were necessary
parties in terms of AV.R. Siddhanti and A, Janardhana (supra), thus,
isl'of’ no consequence. Similarly, plea raised that jndgments rendered
by the coordinate Bench in earlier proceedings are per inenrium, in
our considerad view, is based on misconeeption and false presumption

~on their part, In (1097 6 SCC 473, K. Ajit Babu and others vs. Union

of India and others, it was observed as under:
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“Consistency, certainty and uniformity in the field of
judicial decisions are the benefits arising out of the
“Doctrine of Precedent”. The precedent sels a pattern
upon which a future conduct may he hased. One of the
basic prineipies of administration of justice is that the
cases should be decided alike. Thus the doctrine of
precedent is applicable to the Central Administrative
: Tribunal also. Whenever an application under Section 19

of the Act is filed and the question involved in the said
application stands conciuded hy some earlier decision of
the Tribunal, the Tribunal necessarily has to take mto
account the judgment rendered in the earlier case, as a
precedent and decide the application accordingly. The
Tribunal may either agree with the view taken in the
earlier judgment or it may dissent. If it dissents, then the
matter can be referred to a larger Bench/Full Bench.”

in our considered view, said ohcervations of Hon’hle Supreme Court is
 binding on this Tribunal as precedent under Articie 141 of the

Constitution of India.

11. Taking a# cnmulative view of the matter, we are of the
considered view that the applicants have not made out any case
requiring judicial interference. None of the judgments cited is of any
assistance and the same being totally distinguishable in the peculiar
" facts and circumstances of presenl case are imppliaab}e,' 'Thus,

finding no merits, O.A, is dismissed. No costs.

( MA})AN KUMAR CHATURVED! ) ( MUEFSH KUMAR GUPTA )
ADMINISTRATIVE MEMBER JUDICIAL MEMBER

nkm
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IN THE CI NTF\fA‘L"‘?\DMINIS RATIVE TRIBUNAL |

G Wﬂ I'BENCH,} GUWAHATI
o no.. W 2007

”§ | | Shri Bikash Kar & Ors

-VS-

l - | . U.0.1& ORS.

SYNOPSIS

ﬁ The applieants are working as inspectors in Qentral Excise w.e.f. 1987. They
we;re senior to the respondent no. 5 & 8vagainst SI. No. 292, 293, 300, 301, & 312 as
Iagcnnst 340 & 342 of the re'spondents no 5 & 8 in the seniority list of 2001. This seniority

was also reflected in the subsequent seniority list of 2002 & 2003. Their seniority as

J

inspectors has been stabilized.

The respondent nob5 & 8 filed O.A. No 39/03 and 0. A No. 308/03 praying for up

' grédatron of their senrorrty The respondents No. 5 & 8 appeared for apporntment as

linspectors in SSC in 1984 but was disqualified in the mandatory physrcal test as per
rules prevailing at that point of time and were not appointed. The respondent no 5 was

3 wd: rking in a nationalised bank during that period and continued as such. Subsequently

rute for physical fitness was changed and under the new rule they were appointed in
; 1%88. In the OAs ie O.A. No. 39/03& 308/03 they claimed seniority from 1984. The
applicants though senior to them in the published seniority list were not made parties.

| Tl}e Hon'ble Tribunal was pleased to pass orders fixing the seniority of the respondents
| _
above the applicants. Draft seniority has been prepared by the official respondents

sl%owing the respondent no 5 & 8 senior to the applicants. This is illegal. The appointment

i

| |nH 1988 was made after the explry of the life of the penal. The fact of service of respondent

| no 5 in a nationalised bank during 1984 to 88 was not reflected in the Hon'ble Tribunals
| Jlidgement and a such was unconsidered.

The applicants relie on the judgement of this Hon'ble Tribunallin G.C. No.71/1988

] in similar circumstances of not making the affected parties respondent in the OAs and

also on decision of the Apex court ,that OA. may be filed by the aggrieved parties in such

cases.

Flled by SN “Towmudy
Advocora
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IN THE CENTRAL ADMINISTRATIVE TR.BUNAL
GUWAHATI BENCH, GUWAHATI

0A. No.. N 2007

(i)  SriBikash Kar (Inspector)

S/O Shri B. Kar |
Aged about 45 years.

Law Cell ,CUstoms N.ER.,

Shillong.

(i)  Sri Subir Das Gupta
(Inspector)
Aged about 55 years
S/0 Late M.Das Gupta
Guwahati Central Excise
Division, Bhangagarh,
‘Guwahati-5.

(iii)  SriGirinda Kalita

(vlnspector)
Aged about 48,

S/O Late D.R.Kalita
H.Q. (Audit) Unit
Central Excise

Division,Bhangagarh,

Guwahati.5

(iv)  SriRamesh Chandra Sarma

~ (Inspector)

S/0O Late J.P.Sarma

Tongla Range Under Tezpur

Central Excise Division,

Tongla, Dist Mongoldoi

Filed by the applicam®y 3,
\‘“16\&82\ S N. Tornudd

/alc?

Acdlvacode .

Znld Hew RAR



V)

" %
o

(1)

(2)

)

4)

()

(v
g
Sri Dulal Kumar Das
Aged about 51 years
S/OLate B.R. Das
H.Q. (Audit) Unit, Central

Excise Division Bhangagarh,

 Guwahati.5

-VERSUS -

Union of India

Represented by the Secretary
to the, Government of India,
Ministry of Finance
Department of Revenue

New Delhi

Chairman
Central Board of Excise and
Customs Ministry of Financ
‘Department of Revenue

North Block, New Delhi

Commissioner of Central
Excise Morellow Compoun

Shillong

‘Regional Director
Staff Selection Commissi

Rukhminigaon, Guwahati

Shri Subrata Choudhury
B Inspector

Barnihat Range

‘Shillong Central Excise

Division, Ribhoi District



: L
(6)  ShriM.l. Singh (Inspector)

Serchhip Prev. Post under

Aizawl Customs Division !

(7)  ShriSankar Pratim Deb (Inspector)
H.Q. Audit Unit Central Excise
Shillong

(8)  ShriBijon Kumar Das (Inspector)
Commisionarate of Cintvo) Bxier

- gﬂy

Dibrugarh

(9)  ShriSantosh Seqj " (Inspector) o~
Agartala Custom Division,

Agartala

(10)  ShriAbdul Kadir Zalini (Inspector)
Central Excise Dhubri Division
Dhubri.

| Respondents
DETAILS OF THE APPLICATION:
|

~ (1) PARTICULARS FOR WHICH THIS APPLICATION IS MADE:

| The application is made for maintaining correct seniority of Inspectors, Central
" Excise.
2. JURISDICTION OF THE TRIBUNAL:

The applicants declare that the subject matter of this application is within the
jurisdiction of this Tribunal.
3. LIMITATIONS:

The applicants further declared that application is within the limitation prescribed

ﬂnder Section 21 of the Administrative.



\ . i ,}.,\
4. I, FACTS OF THE CASE:
4.1 That applicants are citizens of India and as such are entitled to the rights and
pnvrleges guaranteed by the Constitution of India.

Lt 4. 2 That applicants are working as Inspectors in Central Excise (NER). They
have a common cause of action regarding maintenance of correct seniority position
in ithe‘ cadre of Inspectors and as such pray for the permission to file a common
application under Rule 5 (4) (a) of CAT Procedure Rules 1987.

:4.3 That the applicants were a»ppointed as Wb@.e.f the

detes as indicated as under.

Sl M . Rax

Name Date of Promotion
(i) Bikash Kar 22/4/1987

b (i) Shri Subir Das Gupta 22/4/1987
(iii) ShriR.C. Sarma 21/4/1987

| (iv)  ShriGirindra Kalita 21/4/1987

' (v)  SriD.K.Das 26/6/1987

Since their appointment on promotion they are working continiously inthe
said posts of Inspector.
4.4. Thatitis stated that the post of Inspectorin the department are filled up by

direct recruitment ihr’ough Staff Selection Commission and also by promotion. The

i

promotions are made by process of selection by DPC applying the rules prevailing

at the time of filling the vacancies. The Direct recruitment vaccancies are filled up

- — _._..

by a process which includes selection by SSC and a physical test applymg the
- ,_____—ﬁ"'""'ff‘_—‘-———-
rules prevalent at the time of filling the vacancies. The life of the panel made |s

> year. Before promotron of the applicants, vacancies for the post of inspectors in

1985 were to be filled in the respondents cffice against drrect recrurtment_quota

Accordrngly the respondents No 5, 7 and 8 were called for an rntervrew and
e

physmal test the respondent nood: 5 was asked to appear in the physical test on 1/10/
1985 and he appeared in the physical test on that date along with other candrdates
The process of selection was conducted as per the rules and norms prevailing

during 1985. Applying the same rules of physical ltest the respondent no. 5 was

|




found disqualified. The canditates who were found qualified in the physical test as
e
per the then existing rules were taken in the panel. The qualified candidates included

respondent no. 7 and 8. Itis stated that respondent No. 5 was found disqualified and

his name was not included in the_panel of successful candidates for appointment

e

I

against the said selection process. As such the respondent no 5 was not agpomted
‘while appoitment Ietters were issued for the successful candldates of the said process

of selection.

4.5. Thatin the circumstances explained in the preceeding paragraphs respondent

a nohwmohsed. bar -nj;'(
N_cl_5,had preferred to be in service elsewhere) during wbb 987 and 1988. @/J’

46 Thatthe applicants were appointed as inspectors on promotion in 1987 as

%‘W(o& WQ@

explained in para 4.2. The seniority list of Inspectors as on 1/5/01 was published.
S——

~ The names of the applicants were against serial No. 292, 293, 300, 301 and 312. —

Copy of the seniority list as on
1.5.2001 as Annexure-A.

4.7. That next seniority position as on 1/4/2002 was also circulated and seniority

- ——— L. S
-—

of the applicants were maintained correctly amongst the exsisting inspectors against

serial no. 286, 287, 204, 295 and 306.

——— e ———

Copy of the seniority list as on 1/1/2002
is enclosed as Annexure-B.

&/ That thereafter seniority list of Inspectors as on 2003 was circulated where

the correct seniority of the applicants were maintained against SL.No.118,119,126,
-:—'-_"""'_'———— - S ” - T

———

127 and 135.
| Copy of the seniority list of 2003 is
enclosed as Annexure-C.
49 That in December 2006 the applicants heard that their seniority position in
thq cadre of Inspector was being proposed for some change which might adversely

affect them. Thereafter they made inquiries in the matter and could know thatonly a

draft seniority list of inspectors has been preapred by the office. They could collect
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a copy of the said draft seniority list during early January, 2007. This draft shows
the names of Inspectors who joined during 1985 to 1988 only. After scrutiny of the

seniority list the applicants find that their names were against serial No. 100, 101,

108, 109 and 117. Shri Subrata Choudhury was shown against No 64_with date of

1

——————— . ——
- - -

{?
appoitment as 1/3/1988 as direct recruitee. Applicants were surprised to find Shri 6
Choudhury’s name above their name. The draft seniority list is purportedly as on }

N

1.6.2005.

[

Copy of the draft seniority list of y
Inspectors as on 1.6.2005 (1985 to 1988) (f:
is enclosed as Annexure-D.

4.10. That thereafter they consulted the earlier seniority lists which showed the

copiparative seniority position as under

v Seniority listas on | Seniority position of Seniority position of the
the applicants | Respondents no. 5
1/5/2001 292, 293, 300, 301, 312 | 340 |
1/4/2002 286, 287, 294, 295, 306 . 334
| 152003 118, 119, 126, 127, 135 160
/:‘ 1/6/2005 100, 101, 108, 109, 117 64 P

v i
4.11. Thatfrom the aforesaid draft seniority list (as explained in Para 4, 7) applicants

*| could know that the draft has been prepared in terms of this Hon'ble Bench judgement

D ———

~— —m—— ——

Seameren

" in OA. No. 39/03 and O.A. No. 308/03 dated 28/7/04 and 29/9/04 respectively. The

** applicants imed and could know that OA No. 39/03 was filed by the Respondent
No. 5, Shri Subrata Choudhury and the judgement was delivered by the Hon’ble
Tribuna’l on 28/7/04. The applicants have collected a copy of the said judgement and

“ could understand that he had grievance against (1) Abdul Kader Zilani, (H)ML

Singh (ll1) S.P. Deb and (IV) S. Seal and only they were made parties.
e - — -

Coby of the judgementin OA. No.

39/03 is enclosad as Annexure E



these applicants parties in that case. In collusnon with respondent No.-6,7,8and 9

A

7 Vi

4.12. That the case no. OA No. 39/03 relates to the facts of selection of the
— .

tre&;pondent No. 5 for direct recruitment and is not a case of any policy _(j_@g_g@

alone. This has direct effect on the seniority of the applicants and other persons

also. The applicant in a camouflaged manner filed the application without making

e e ———

__—.——-———-—-’-—-
R m—— —— ——

ln that OA. (i.e. OA No. 39/03) the application was filed. There is no reason as to

| S

. . . --——_‘
j ,yvhy only these four respondents had been chosen without making the other necessary

!

parties, parties in the OA (O.A. No. 39/03). It is stated that respondent No. 6, 7, 8

and 9 in that case has in no manner any capacity or authority to represent the

applicants. Itis conspicuous that the said respondent nos. 6 to 9 in the O.A. No. 39/

Jp——

03 did not contest the case and abstained from the proceedings of the case. The

applicants made further inquiries and could know that judgementin O.A. No. 308/03
,was also passed following judgementin O.A. No. 39/03. In O.A. No. 308/03 also the

DS

——

applicants were not made parties.

— ——— oy

[4.13. Thatitis stated that the draft seniority list has@—een made final. ”
4 14. That the applicants were not made parties in O.A. 39/2003. ln one case the

appllcant got relief from this Hon'ble Tribunal for promotion to a higher post. The

| ."ofﬁcials suffering reverson as a consequence of the judgement was not made a
|party. On reverson he (who is not made party filed original application before this
"Hon’ble Tribunal and Hor'ble Tribunal was pleased to passed the judgement that the

,earlier judgement would be governed by the later judgement i.e. (OANo.71/88

Rakhal - Ch-Roy-Vs-U.O.1 & ORS). Thereby in effect the earlier judgement in

'G.C. 375/86 was made in operative/nonest. The matter was taken before the Hon'ble

I

Supreme Court and Hon'ble Supreme Court dld not mten‘ere in the judgement of the

Nan casei.e. OA No. 71/88, Rakhal - Ch*- Roy Vs-U.O. I&ORS)

A copy of the judegement in O.A. 71/88is

enclosed as Annexure-F.

| 5. GROUNDS WITH LEGAL PROVISION:

(i) For that thé seniority position of the applicants vis-a-vis the respondent no. 5

', and 8 has stabilized since 1987 in official records fortified by publication of seniority

listin 2001, 2002, 2003 and the same cannot be destabilized after such long lapse.

(i)  For that the respondent no.5 was not appointed consequent upon the selection

Snlal e RS

¥

ff=



B | 39/2003, and under obligation have pLépared the draft seniority list dated 1/6/2005

| B
8

process in 1985 and he continued in service Opto 1988 elsewhere. He has no claim
of seniority in Central Excise during the period when he was in service elsewhere.

f

(iii)  Forthatthe judgementin OA No. 39/2003 and O.A. 308/03 are per-incurium
! ' e

Iand same cannot have any adversely effect the applicants.

‘ .
(iv)  Forthatthe Respondent no. 5 and 8 has not made the applicants party in the
|

OA. No. 39/2003 and 308/03 deliberately. On this ground alone the judgements in
' OA. No. 39/2003 and 308/03 are not binding on the applicants, and the said judgement

lis liable to be set aside.

nleod Yy . Dal

I (v)  Forthat the official respondents 1 to 4 have contested the case in OA. No.

g

|j quoting reference to the judgements in O.A. 39/2003 and O.A. No. 308/03. This

draft cannot be made effective by final seniority list on the grounds mentioned

above.
| s

I‘\
(vi)  Forthatappointment of Respondents Nos. 5 and 8 in 1988 has been made

- after the life of the penal of 1985 had expired.

(vii)  For that the appointments shall be made as per the norms during the period

? .I vacancy for recruitment existed and notified. The respondent no. 5 and 8 were

L disqualified along with the candidates of 1985 under the norms prevailing at that

i time.

. (viii) For that the appoint of the respondent no. 5 and 8 in 1985 were perse illegal.

T ————— e ————————
———r e ——————

(ix) ~For that the appointment of the applicant as inspector is \{Oid-'ab-initio.

(x)  Forthatthe judgements in 0.A. No. 39/2003 and 308/03 is liable to be set
aside or declared inoperative / nonest following the precedent of judgementin O.A. |
No. 71/88 (Rakhal Chandara Roy - Vs -U.O.1 & ORS) of this Hon'ble Tribunal.

(xi)  For that the Hon'ble Supreme Court in K.Ajit Baboo - Vs - U.O.l. & ORS
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1997 (6) SCC Pa_gej?:i_tlas laid down that in the circumstances of the present

f céos‘e th:matter éhould be heard by a full bench of the Hon’ble Tribunal. The O.A.
39/2003 should therefore be decided by a full bench of the Hon'ble Tribunal.
- 6. DETAILS OF THE REMEDIES EXHAUSTED:
| That the applicants declare that there is no remedy under any rule and the
Hon’ble Tribunal is the only forum now for cause of justice.
7.MATTERS NOT PREVIOUSLY PENDING WITH ANY OTHER COURT:

The applicants further declare that they had not previously filed any application
‘before any other court or any other authority or any other bench of this tribunal in |
the matter.

8. RELIEFS (S) SOUGHT FOR:

(i) The draft seniority list as on 1/_@_/_%9_()_5 be set aside and quashed.

| (i) .The appointment of respondmﬂa}s inspector be set aside ahd
. quashed.

+ (iii)  Thejudgementsin O.A. No. <?39/03 and 308/03 of this Hon'ble Tribunal be set

. —_——— e e r———— .
- aside and quashed or declare inoperative / nonest.

(iv)  Thatany other relief or reliefs that this Tribunal may deem fit and proper.

The above reliefs are prayed for on the ground as stated in para 5 above.
9. INTERIM RELIEFS (S) SOUGHT FOR:

During the pehdency of the caée applicants pfay for the follbwing interim
reliefs. |

The respondent no. 1, 2, 3 shall not proceed further with the draft seniority
listas on 1.6.2005 (Annexure D).
10. The application is filed through Advocates
11. PARTICULARS OF THE IPO: |

- () LP.O. No. 26G 351005

(1) Date of issue 18/12/2006

(Iylssued from G.U. Post Office

(IV) Payable at G.P.O. Guwahafi

12. LIST OF ENCLOSURES:

As per index




-~ | "\Q ~—

VERIFICATION

| Dulal Kumar Das, aged about 51 years Son of Late B.R.Das presently
. working as Inspector H.Q. (Audit) Central Excise Division Guwahati do hereby verify that
: statements made in para 1, 4, 6 to 12 are true to my knowledge and belief and those
made in para 2, 3, 5 are true as per legal advise and | have not suppressed any material J‘
facts. And | have been authorised by other applicants to sign this verification on their
behalf which | do accordingly.
~ AND | sign this verification on this 25" day of MARCH at Guwahati.

Fmla) Kz RO
25t March L - | . . : "'Signatu‘re‘ o

Guwahati
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02 . 03 04 B E
Siba Prasad Necg BA 29.08.52 22017.76 ~10.10. 81~._.; F’:22 07 76
Bikash Kumar Saikia, (ST), B. Com. - 010157 .08.03.82 13.05.87 | 2080382
Chandan Kr.Chanca, 5. A 10.12.55 250177 13.05.87 ;{1 <180182 -,
{ Chandan ciswss. 8.5¢ 24.07.57 01.04.82 13.05.37 | =01 0462
Dibakar Choudhury 8.5¢ 07.10.57 02.07.82 13.05.87. | 030782
Sudip Kr. Nanat, B.S¢ 01.02.51 07.09.77 011282 | 161182
Amit Kr. Deb, Mziric. -.01.10.41 08.04.74 0112827 |- 161182
Smt Lilyds Shangpiiang (ST). BA - 27.01.52 03.02.7¢4 011282 '} 361182
Pankajlal Singha, 5A | 2801860 20.0683 | 13.0587 - | --20.06.83
Tarun Kr. Singrs, B. S¢ ©0102.57 221083 | .13.0587 |-——2210.83
Pannaial Sihgha, 8.Com 30.01.58 20.06.83 13.05.87 | --20.0683
Ashok Kr. Dey, B.A 10.06.53 10.04.78 01.08.83 - 15.07.83°
Smt H. Mesxcha Devi, 8.5¢ . 011257 ]—050583 -13.05.87 - 05.0583~
Debashish hMazumder, 8.Com 220157 ] 020583 13.05.87 02.05.83
Jamkhcgin Haokip, {ST). BA 01.03.60 3Q05.83 | 130587 30.05.83
Smt Kiids Mary Synrem, (ST), PU . 07.12.30 14.02.73 0108383 05.07.83
AbSul Mutssb, B.S¢ E 010157 311280 13.05.87 07.07.83
Syt Aisnrg, 8.S¢ 17.01:3 08.09.83 13.05.87 08.09.83
Syed Tangue Hussain, B.Sc 20.09.58 06.10.83 30.05.87 06.10.83
DnaniRam Dss, PU 07.02.30 26.02.78 01.08 83 22.07.83
sbrra Kaaki, B.Sc 23.12 57 02.05.83 13.05.87 02.05.83
Jassrens Mazumaoe!, B.Sc 03.0161 18.05.83 13.05.87 18.05.83
| Rsjxumar Ksirs, B. & 13.20.58 05.05.83 -13.05.87 05.05.83
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01 *’ 02 03 04 [ 05 06 01 | 08
244, | Bighu Bhusan Kamakar, (SC) BA 0102.61 121085 | C104.83 14.10.85 DR
245. | Gauam Das, (5C) 8.Com 08.05.64 121085 | 0:04.88 14.10.85 DR
246, | Nandeswar Basumaary. (ST) BA 16.08.60 14.20.85 0104.88 14.10.85 DR
347, | Snbas Dhar, (SC). B.5C. 300862 14.10.85 01.04 .88 14.10.85 DR
248. | Jayara Kr. Hiwali, (SC) B.Com, 0107.60 20.10.85 0104.88 20.1085 DR
249, | Swapan Kr. Roy, (SC)B.Com. - 20.11.56 20.10.85 0104 88 20.10.85 DR ]
250, | Rajkummar Bhuminjoy Singh BSe. 0107.60 20.10.85 010488} ~20.10.85 DR On Depumton wah DRI, Imphal
251 | Peokhokhai Nessial, {ST), BA 010158 | .28.10.85 010488 28.10.85 DR
252. | Hawlun Haokip, (ST). B.Sc. 010359 [328.10.85 016488 28.10.85 DR
253, | Manik Lal Choudhury. (SC), B.Com 080161 | .2830.85 0104.88 251085 DR
254. 1 Shehtinmong Sitihou. (ST). BA 010361 | 283085 | 010488 | 283085 OR
'~ 255, | Sumimhang Pusmie, {ST) BA 010361 28.10.85 010483 | 28.10.85 OR
.4 256, -| Aodul Kadar Zilani, 6 S¢. 100154 05.10.80 i3.128% & 071.0487 PR
%‘2577 Mettram Indramoni Singh, B.Sc. 010361 | 100386 | 0i0%e&3 10.03.85 ) DR
/1 258~} Sankar Prattm Deb,BA. 010958 05.01 87 05.01£2 3. ofi/ OR
.. 1 259, | Sanen o, DA 040156 | 100781 131251 29.12860% PR .
. | 260.-T Prabir r.Sen, B.Com. i 080160 | 1C.03.E5 050183 10.03.56 OR AT DUIusn Wit UL, regusat Uis, SRR oy -
261 | Manabendra Banik, M.Com. 16.10.59 07.05.86 05.01 89 07.05.86 DR
— | 262. | Sujt Bhattacnarjee, M.Sc. - 28.12.58 12.03.66 05.0189 12.03.86 DR '
- 263 | Bhapran Dwla BA 05.1158 310781 13.12.861 10.04.85 SR
—-{ 264:] Ngairanghan Sanalal Singh, BSc. 01.03.60 10.03.85 010483 10.03.85 DR
265."| Dolan Ch Choudhury. B.Com. - 010160 10.03.86 05.01.63 10.03.86 DR
-§7266. | ThMadFai Singh.B.S¢. 030161 10.03.86 05.01E89 | 100385 DR
267~ | Dulal Ch.Sharman, P.U. - 010951 01.06.74 131281 | 110886 PR
-~ | 268 | Debasish Chakraborty, B.Com{Hons.) 29.04.59 10.03.86 050183 | 10.03.85. OR ]
— §269"| Basudev Bhattacharee-l.B.Com.- 030356 | 27.07.81 131281 | 11.0387, PR
- 7270 | Sudhw Ch.Barman, {S1), HSLC 0104.50; | 14.03.74 131281 | 210485 PR
~ {211 | KartikSarkar, BA -, _ - 310156 |. 21.07.81 131081 | 18.04585 - PR
- 22 Nm’msmisﬂsA--n—-~-.——91-0.7-48;-;-._;.__93,Qe\15=‘_~=1332.81. [TT110485. | =_ PR~ pr o e -
T3 AR B0, BOC. & v~z ... - - - | Q1156 | 183081 | 331,81.] 1404854 PR : >
~- | ' 2714.7| Sankaz Sengupta, B.Com. - _ . .~ - —08.0357. | 01.0282 010282 | 100486 PR
— | 215, | Lakhimath Gogot, BSe~~ 110657 | 120881 240682 | 110485 PR
- | 2767 | Khirazuddin Ak Ahmed, BA™ ... — 0L1258. | 1012.74 250682 | 30.0456 PR
<=~ ("217_| Deba Prasad Bora, B.5¢. - : 011255 0£.0931 0107.82 1 100485 PR
.. | 278 [ Surath Ch Kalita, iSLC _ 0103.52 110374 010783 | 160488 PR
= Kabin Borkaiaki, BA 0107.56 19.0881 011083 | 110455 PR —
JzyamaKr Purkayastha F’U.u~ S 010357 26.09.75 |- 010384 | ©07.0486 PR

Sy
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. . 02 .Y 06 - 07
783, | Smt-Sushila Lyngdoh(ST) HSLC ZE 7 07.04.86 PR — L
283, | SUpr‘ryoCha‘c'aboﬁyﬁ.U:-.—:;—_—'-;x—- i 1. -0 0486- | . PR. .| OnDeputation wih DRI Kolkat, oo . oo
1 Ginndra Nath Rabi (SC).BSE. .. . ¢ 09. 5] 191286 | PR 4 . - —_— 2
Niranjan Ch. Malakat(SC). BA. - —=1T12,09.565 | 280981 4 010384 | 071.0486- PR S
<] Nur Mohammed Sheikh, BA e ~ 01,0385 21.30:76 - 0103.84 "3104.86 PR -
T Smt KM Syembieh. (ST). MA < | 27.0781 010384 | 070486 | PR
C. Mukunda Ram Das, HSLE ey 010384 | 1104.86 PR =
589.. | Biahan Hazalika. {S1).8.5¢. ) BE . —1 0103.84 "40.04.86 PR e
. — Smt.SjbaniLanongST). BA T -0105.55 510382 =| 010384 | 010486 | PR
' 1 ~d. Abdur Rouf. BA e 5250352+ =1308.16 -| 01.03.84 450486 ! TR -
o SkashKar MA — 1 220298 - 7260681 | ~13.12.81 T220887 1 PR N
753y Sucu W, Dasgupa. BA - T T 050388 321 T13.30.81 | 2204.87 BR -
{59t | Lin_Chandra Doley. shP.U. ~ 930150 1-0106.74 | 010282 | "27.04.87 PR :
255, | pabul Chandra Boro(S1). A 010158 560081 | 00384 | 29.0487. R | - T
255 1 Dimbeswar Pesu. (ST). 6.Com. P 0655 | 163081 ! 010384 | 230487 | PR 1
T537. T Dipak K. Dey. 2 3¢ ——n0r s | 28098% : 020384 | 2104867 | PR |
{ 298. i Naningra Kumar Karmskar. BA{H) 013258 -19.01 82 020568 ' 2104587 | rR
2853 Ua Phukan. 8.5 ' 01.095¢ | 1631181 020384 | 280487 | PR -
ﬂ_@;Ram‘xChandm Srama. b.A(H) T 0110.23 021181 | 0203%4 | 210487 PR | =
o 501N Gindrs Kelma, BA ' 010358 | 033281 | 210865 | 21.04.87 FR | ’*
357 | Lekni Kara Lora. 5T). HSLC ST0555 | 19.05.76 | 210784 74.04 81 PR
7303, | Fradip Gotmin, BA T 2215 | 18181 | 210186 | 21.0487 | PR i ~
53z Gowp Ch. Das, (ST, 8.6 010454 | 160876 | 2107.54 | 2:.04.87 PR T N
{305, 1 Kumgo Ch. bhuyan. B.5¢ T 270.55 | 011081 ! 21017.8% 210487 PR B )
305, | Someswar Baruan. PU. . ™3005.46 | 2303.76 210764 27.04.87 PR - .
337, Nripencia Nath Dexa. (50), BAR) T 010558 | 260582 2107.84 21.04 87 PR —
355, 1 KulaGiar Styam. (ST, H3LC RN 17.03.76 510784 | <29.04.87 PR }
{309, | Sarwr Kumar Kunau, (3C), B:S¢. T 223088 2501682 | 210784 T 24.04.87 FRr
330, | Kiipal O Phukan, PU ‘ i 280216 | 210184 — 270487 PR T
*f“*1;51‘?_—-%*551893833'31’1»\,—'_&;_(@;_55_; - 1 530L82 | 210766 | 210487 FR
LJLibua K. Des. HSLC ! e Te - 120886200687 | PR ) i
[ 3c%, @ Ms. Ceimong Mawoon, (S1). PU I T 100376 | 2507184 | 24.09.87 PR —
314, | Ms hepnal Bha=acranee, PY 10759 | 030881 1| -10.02.88 PR i i
¢ > Y 3i%C i Saniey Chen, BA i C3.0088 |- 03.06.9 03.06.83 | CR
‘ 328 7 Ramenca Prasa? Tranda, B A 1 {S0876 | 020386 | 060688 | PR |
317, Rsoi N Shamna. oA~ (EX3) T T T30058 | 23.06.90 2306868 | DR [ .
~
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'SLNo. | Name & Educational Qualification | . Oateof . || Dateof -Date of " Dateof Whether | . . © . Remarks
NS | Bith . | Apptt.In | confirmation | appointment [DR/PR a5
E <t A Govt, i Govt, 23 Inspector Inspecﬁor '
- ¥ service - service
{ s/shd . . ‘ ) .
. 01 ‘02 , 03 04 . 05 06 07 - 08 B
__1. | StaPresad hecq, BA —29.08.52 22.07.76. 10.10.81_ 22.07.75 DR —
2. | Brash Kumer Saida, (5T), 8. Com. - 01.01.57_ 08.03.82° 13.05.87 S2.03.82 DR
3. ' | Perkailal Sicha, A i 28.01.60° 20.06.83 13.0587 _ - £0.06.83 DR ;
<A T Tarn¥r Srohs B.65¢ . 01.02.57 22.10.83 13.05.87 22.10.83 DR i ;
Lt s. 1 Pamalal Singra, B.Com 1 30.01.58~ |—2006.83 |  13.05.87 20.06.93 OR_ !
T B koK nr. Daw BA. - 1 10.06.53 10.04.78 | 010883 1387.83 PR E
2. 7 SAc,H. Memha Devi, 8.5¢ ‘01.12.57 1 05.05.83 | ~1305.87. | 250583 DR )
2.3 Oeshish Me2ander, B.Com 22,0157 | -062:65.83 | 130587 22.65.33 DR ;:
9. i Zkhegm keckip, (ST), BA: 701.03:60~ ! -30.05.83 13.05.87 30 05.53 OF
i I IS.. i SECAica Fery Synrem, (51}, PU 07.12.30_ | ~14.02.78 01.08.63 R07.53 PR
" Iy Fedul MuBlE 8. 5¢ i 010157 31.12:80_ ‘130587 | ¢7.07.63 OR_ -
12, - SuitMishra, 5.5¢ 1 17.01.59 1 -08.09.83 " —13.05.87 ~£3.63.35 DR __ )
N 13,1 Sed Taffique Hussein, 8.5¢ - 20.09:58 06.10.83° | 30.05.87 —25.10.83 " ORI o
17 14, ' Droni Ram B=s, U — | _07,02.50 i 26.02.78 | _0i.08.83 26755 “PRT N
i 15. | Peoitra Kataiz, 3.5 _\ 25.12.57 i 020583 13.05.87 $e.05.63 PR ’
i 16. | Szsabanta Mzzumder, 850 _ 030161 1 180583 | 130587 88583 ORI
17, 1 Rziumar Kzt 8 Sc - ~15.10.56 i 05.05.83 13.05.87 5582 . DR o :
{__18. | Dis, Debajyon Sinha, MA 7100158 1 150583 | 130587 . 55583 OR___ | :
! 19. ! GareshCh. Sarma, 5.5 01,0359 | 04.08.83 1305.87 74 08.53 DR_ . 4
. 1__20. .1 Jndeep Duttz_ B.Com — 01.09.56 “01.09.83 - ""1'3’05'87 Cro.e I DR "’ i
‘L2l _i-hon Prasad Sharmah, BA 20015 22.10.83 13.53.57 22.10.55 OR. | T o
22.+|"Swapan Kr. hath, B.Sc ) 070983, ' 130587 | ;0983 DR ____| On Deputation with DRI, New Delhi
fr.‘mCh Roy.B.& - ~ -30.08.83 " 130587 :  3:.08.83 DR R STEppe.
Pei Sinka, E5¢ 13:05:83 ~13:05:87 1 13.05.83 DR On Députation with DR, Siichar ]
fntadur Rehman, M. _ 070983 | 130gEr T o058 OR_ — _
SEL Ry, D, Si5C = 1 11:07.83 | _13. 0587 & 1 DR I
“Cwcendra Moman Das, B.A :oizaees 1T i1308ET iS0%.Es @ R _ !
| Neandra Sitda, WA ~ 02.09.58 02.05.83 ] 13.05.87 "CIL5.83 ! DR____ =
Nz3ruddin, Ec . ] 04,1056 20.06.83 |  13.05.87 . _23.0€.83 ' OR i i
Sutip Kr. Dutz, BA _31.12.58 100583 | 13.05.87 10.05.83 DR _____| OnDeputation with DRI Silchar
He= Chandra alita, B.5¢ (H) —01.01.57 07.09.83 13.05.87 07.09.83 OR _
Dambteru Borarr, (ST) __01.07.55 08.06.83 _ 13.05.87 _ 0806.83 OR__ . .
Deseswar Chardi (ST). BA | 010358 17.09.83 13.05.87° 17.09.83 DR ' : -
W R - L T Eardtied & be true cooy
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o1 ] 02 03 0
318. | N¢ RK Singh. B5¢c 01.09.61 02.06 25
319, | MukulMahara, BA ' 01.03.62 14.06.88
320. | Ms. Kiranmoyee Das (56} TS E | 261256 | 0508 TE—
321 | L) Synram, (S1). B.Com(H) - | 0310885 T 20688
322 | Gatam K. Bhuyan{5C). B.Com | 260959 T 280688
323 | Andiew Nongram, (SHBA .- ] 010338 29.07 872
324, | Biren B'Gt!achagee‘ .B.Sc. T T YT 01.0160_ 26.1288 - 26.1.
- 325, Muldipadal\dmjee, BA 1..010358_ T 191387 19.1_1,;5; B
326, | KnMarjitSEngh, BA H) T . 010363 | 221288 X 221288 DR On Deptation wy ORI, Imphal
3277 NimwabnduBhaIadaoae:PU' 260757 1 010383~ T 03.03783 16.06.88 - PR T
328, SangchumaMlBldux'(ST)HS,LG.. |- 23 12Fg~ ... 20.0583 210585 03.06.88 PR -
329,71 Bidhy Bhusan Nam,ﬁ_SLC:.:_..«;...-‘.__ - 0107.58 1 26.0483 210588 - 05.06.88 _PR="TT
330." | Swapan Kr;Debtx'atri,'B.Sc.i:;_.;.;_‘..» .. 0805371 05.09.33 050985 08.06.88 - | "Tpr—
331,y Tapan Bora, PU;‘»Z«*;:&:,__M . 0112505 - = 200077 1~ 05.09.85 = 08.06.88 PR
e 20, PU Tem s

332 | Jagadish Ch Das 50 P = S— 101561 27,0077 T 0508; |- 060585 ] PR
335 1 Debasih BGaE B tom | 15016221 050283 2050985 | 060688 | PR—————

. 334, l Jayanta Kr. Haa:ﬂ:a, BA =~ . -; R 27‘11-51‘;; ;‘7,‘27‘;1;77‘.- 0509.85 - -~ 06.05 85 O - Rt —

- | 335, i Nakibur Rehaman PUr= 7o sl | 0102527 -214.03.77 1 05,0985 .~ 08.06.85 PR _
336._} Tarak Ch Majumer, BASh ol oo = 9T03.57; 1. 350185 o
337 RaEACh Das, BSe (B S ER s

L

£.29.1260~ *:11.0588" 16.12.80 140588 OR™ On Depittion wis, CSI Ao
i |2 0101615 250888 |3 16120 | 250885 < DR= |
010388~ DR :
= 28.01.85 OR | SIS
] 210188 OR T tTTE
100189 PR T Y
20.02.89 DR T A
09.03.89 OR- -y : . P I
240189 | pR T
J_ 080189 | PR T — ’
= : =2 : 020180 |=pr S :
-Doky, (5T) A7) D089 15190431 | —Tioa g bR 1
S3mir Kr. Majimdar, B A Skt |+ 080153 T 0201557~ 11.04. 91512020189 DR T ' -
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1T, AhuiA, (51) B.SC. (M) B.EC, T 011172 §2 3597 | 553K | 31125003
Wantairl Nonghwndah { h (87 241K} L DEDBTC -1 G013 L5 2005 A 31125507

S5 K Das. {50) BSG.

1S Caborne Khanana ‘(‘s‘T) BA T

-01.03.70




e

@\JJ Kear Lpel@

04.10.85

/f{ , ?—ryy @fh%/’ @——>-J)~ @H\{) » T TURE D ﬁ
R R ;'f—/—ﬂ——7sr-:momw LIST OF INSPECTOR AS ON o;_u_g‘zoes——/—" L o e
$l-No. | :“Name & Educational Qualification | Date of Birth | Date of Apptt. | . . Dateof |- Dateof Whether Remarks
: SRS | : . in Govt. service confirmation in . appointment as | -DRIPR
: R 1 Govt. service lnspector : as
S/Shri R RS : ' Inspector
01 02 03 04 05 08 . 07 . 08
1. Guru Prasad Das, B. S¢. " 15.06.58 ~ 14.11.83 43.05.87 14.11.83 DR_
2. | Priyoram Doley, (ST) . 01.01.57 07.12.83 29.07.87 .31.10.83 DR -
3. | Sherdul Ahmed, B.Sc. 01.03.61 21.04.84 ~01.04.88 21.04.84 DR. T
4. | Ramdev Goswami, B.Sc. (H) 01.04.59 _ 25.04.84 01.04.88 25.04.84 DR _ Prucrad—2 .
5. | Salil Bhattacharjee, HSLC 01.01.52 16.03.74 13.12.81 ~11.06.84 PR | ®shendd D
6. | Santanu Mukherjee, B.Com.(H) 14.06.61 19.03.84 01.04.88 ~719.03.84 DR P
~7 | Biswajit Kar, B.Com. ~23.03.60 07.06.84 ~01.04.88_ ~707.06.84 DR N
8. | Nalini Ranjan Das, HSLC 01.03.53 20.06.74 "13.12.81_ "10.12.84 PR P erere—
3. | Indrakanta Kalita, HSLC 29.12.52 06.08.74 13.12.81 10.12.84 PR P e d— |
10. | Pabitra Kr. Saikia, B.Com. '28.05.60 04.05.84 01.04.88 04.05.84 DR P MN\'——O‘“’D )
11. | Sunirmal Das Choudhury, B.Sc. 30.08.58 27.04.84 01.04.88 27.04.84 DR _ pm@—b , _
12. | Amit Kr. Sengupta, B.Sc. 18.01.59 17.03.82 01.04.88 17.03.82 DR s O
—13. | Bikram Shankar, MA___ ~01.03.58 23.04.84 ~01.04.88 23.04.84 - DR ot
14. | Niranjan:Dhar, B.Com. EO) . 10.09.60 ~30.04.84 01.04.88 30.04.84 DR
15. | John Gilbert Kanti;AST) ‘ 01.01.55 "14.09.84_ 01.04.88 140084 . DR
16. | Amit.Dutta, B.Sc. 19.01.59 08.10.84 01.04.88 08.10.84 DR
17. | Pijush-Kanti Dey, B.Com. 31.12.60 24.04.84 01.04.88 24.04.84 DR
18. | Biswaiit Paul, B.Sc. 08.01.61 30.04.84 01.04.88 30.04.84 DR
19. | Ajoy Ghosh, B.Sc.(H) . 09.08.57 "03.07.84 01.04.88 03.07.84 DR
20. | Pradip Kr. Mahanta, B.Sc. 31.12.58 08.03.84 '01.04.88 08.03.84 DR —
21. | Sashi Prasad Gogoi ,B.Sc 20.11.58 08.03.84 01.04.88 01.08.84 " DR :
22. | Dilip Kumar Sharma-1,B.Sc 01.02.58 08.08.84 01.04.88 ‘ 08.08.84 DR - — N
_23. | Jogodish Ch. Rajbangshi,B.sc 01.03.58 24.04.84 01.04.88 | . 24.0484 DR o
24. | Ranendu Dutta, B.Com. ' 30.11.58 08.03.84 | 01.04.88 " 08.03.84 DR | I
. |—25._|.Hem-Chandra-Sharma;-BA —01-11:58— 04-09:84——|—01:04: 88— = 504.—09.-84n-~—--———DR——-~~—- S —e e
{"26. [ Kishore Rn. Nath, B.Sc. . 01.01.58 27.04.84 01.04.88 — 270484 | - DR —
27._| Hamilton Cooper Marbaniang, (ST) 28.12.58 05.03.84 Offg. | 05.03.84 DR —
28. | Sukumar Goswami, B.Sc. 01.03.60 08.02.85 01.04.88 — 08.02.85 DR ——
29. | Ms. Nani Bora, BA 16.12.56 03.08.76 270487 . | _ 21.04.85 PR o
_30. | Sudip Kr. Dey, BA 01.12.59 23.12.85 01.04.88 23.12.85 DR
31. _{'Shyam Sunder Joshi, B.Com. 25.01.61 02.05.85 01.04.88 4____.«02.05.85 DR -
32._| Makbul H. Borbhuyan, B.Sc. 31.05.57 05.10.81 27.04.87 | 17.04.85, PR __
‘33. : Sinam Chittaranjan Singh, BA .13.10.61 12.03.85 01.04.88 - 12.03.85 \ DR
34." | Thoudom Ng. Singh, B.Sc, 08.06.62 20.05.85 010488 L 200585 N DR
- 35 Tarun Kr. Dutta, MA _ ' 23.01.60 010488 . | 04.10.85 DR
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s Sisig Dey, B.Sc. —29.05.60 14.10.85 01.04.88 14.10.85 DR ]
l; 37. @,'sﬁwa‘pan Roy, B.Sc. 23.11.60 14.10.85 01.04.88 14.10.85 DR
[__38. | LN. Deb Purkayastha, HSLC 01.01.52 11.03.74 _ 29.04.87 29.04.85 PR ]
39. | Tapas Bhattacharjee, B.Sc. 31.03.61 14.10.85 01.04.88 14.10.85 DR
40. | Syed Ahmed Shah, B.Sc. 103.06.60 21.01.88 01.04.88 21.01.86 DR
21. | Prabal Chakraborty, BA 01.03.54 28.05.74 ~29.04.87 22.04.85 PR
42. | Vijay Thapa, B.Sc. 09.02.64 - 14.10.85 01.04.88 ~ 14,10.85 DR -
43. | Abdus Salam Rukumuddin, B.Sc. 01.05.60 14.10.85 ~01.04.88 14.10.85 DR
44. | Uttam Kr. Dey -1, B.Sc. 28.01.60 14.10.85 01.04.88 14.10.85 DR
—45. [ Joy Gobinda Paul, BA 01.07.48 09.12.74 13.05.87 13.05.85 PR
46. | Ashish Kr. Nandi, B.Com. -16.03.61 14.10.85 01.04.88 14.10.85 DR
47. | Dilip Kr. Sharma -ll, B.Sc. 01.11.59 14.10.85 01.04.88 - ~14.10.85 DR
48. | Samiran Chakraborty, BA 16.01.57 15.07.81 13.12.81 23.04.85 PR
49. | Annada Ch. Roy, B.Sc. 12.02.63 14.10.85 01.04.88 14.10.85 DR
50. | Sheikh Amzad Hussain, B.Sc. 15.03.60 28.10.85 01.04.88 28.10.85 DR _
51. |.Hiranmoy Dutta, B.Sc. ‘ 18.02.62 14.10.85 01.04.88 14.10.85 DR On Deputation ~wx}h DG (Vlg:) Kolkata
52. | Kamaniya Bhattacharjee, B.Sc. 31.12.60 14.10.85 01.04.88 14.10.85 DR ___| On Deputation with SEZ, Jaipur
53. | Abhijit Bhuyan, M.Com. 01.08.62 14.10.85 01.04.88 14.10.85 DR _ < .
54. | JaharKar, B.Com. 20.12.59 14.10.85 "01.04.88 14.10.85 DR , . .
55. | Atanu,Roy Choudhury, B.Sc. 30.11.61 14.10.85 01.04.88 14.10.85 DR On Depuitation with DRI, Silchar_
56. | Utpal Bhattacharjee, B.Com 12.12.60 14.10.85 19.02.92 14.10.85 DR , : .
57._| Manindra Sarania, (ST) B.Sc. 21.01.60 14.10.85 01.04.88 14.10.85 DR | On Deputation with CBN, Guwahati
58. | Nehru:Pegu (ST) B.Sc. 01.03.62 14.10.85 01.04.88 14.10.85 DR .
59. | P.K. Daimary, (ST) BA 01.03.57 14.10.85 01.04.88 14.10.85 DR
60._| Nandeswar Basumatary, (ST) BA 16.08.60 " 14.10.85 01.04.88 14.10.85 DR .
61. | Rajkumar Bhuminjoy Singh B.Sc. 01.07.60 20.10.85 01.04.88 20.10.85 DR On Deputation with DRI, imphal
_62. | Paokhokhai Neisial, (ST), BA 01.01.58_ 28.10.85 01.04.88 28.10.85 DR On Deputation with DRI, Imphal
- [S63. | Shehtinmong Sitlhou, (ST), BA 01.03.61 28.10.85 01.04.88 28.10.85 ~ DR |
64. | Subrata Choudhury, BA 29.09.61 01.03.88 26.12.90 01.03.88 — | DR |
65. | Bijon Kr. Das, (SC), B.Com. 04.10.59 20.01.88 26.12.90 . 21.01.88 — DR ]
66. | Abdul Kadar Zilani, B.Sc. ’ 10.01.54 06.10.80 13.12.81 - 07.04.86 >~ PR _
__67._| Meitram_Indramoni Singh, B.Sc. . .. 01.03.61 10.03.86 | 01.04.88 . 10.03.86 DR
68. | Sankar Pratim Deb,B.A. 01.09.58 ~ 05.01.87" ——=—35.01-89—— | -05:01.87 _DR ]
69. | Santosh Sil, BA. 04.01.56 10.07.81 13.12.81 ~29.12.86 PR _
70. | Prabir Kr.Sen, B.Com. 08.01.60 10.03.86 05.01.89 | 10.03.86. DR On lI‘I)eputation with DGCEILL R U,
‘ : ) Shillong
71. | Manabendra Banik, M.Com. 16.10.59 07.05.86 05.01.89 - 07.05.86 DR —
72._| Sujit Bhattacharjee, M.Sc. 28.12.58 12.03.86 05.01.89 12.03.86 DR
73. Bhaj.ahari Dutta, 8 A. 06.11.58 31.07.81 13.12.81 ~10.04.86 " PR
74. | Ngairanghan Sanalal Singh, B.Sc 01.03.60 10.03.86 01.04.89_-,,{j 10.03.86 OR
75. | Dolan Ch.Choudhury, B.Com. 01.01.60 10.03.86 05.01.89 10.03.86 DR ' ]
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76. | Th.Madhai Singh,B.Sc. 03.01.61 10.02.86 05.01.89 10.03.86 DR
y 77. | Dulal Ch.Sharmah, P.U. o 01.08.51 01.06.74 13.12.81 11.08.86 PR
’~78. | Debe ish Chakraborty, B.Comi(Hons.) 25.04.59 10.03.86 05.01.89 10.03.86 - DR
70. | Basu.ev Bhattacharee-ll,B.Com. 09.03.56 27.07.81 13.12.81 17.03.87 PR
—80. | Sudhir Cin.Barman, (ST), HSLC 01.04.50 14.03.74 - 13.12.81 21.04.86 PR
81. | Kartik Sarkar, BA. 31.01.56 27.07.81 13.12.81 18.04.86 PR
"82. | Ajit Bora, B.Sc. 01.11.56 14.10.81 13.12.81 14.04.86 PR
83. | Sankar Sengupta, B.Com. 08.03.57 01.02.82 01.02.82 10.04.86 PR
g4. | Lakhinath Gogoi, B.Sc. 11.06.57 12.08.81 24.06.82 11.04.86 PR
85. | Khirozuddin Ali Abmed, B.A 01.12.54 10.12.74 25.06.82 10.04.86 PR
~86. | Deba Prasad Bora, B.Sc. 01.12.55 04.09.i.1 - 01.07.82 . 10.04.86 PR
87. | Surath Ch. Kalita, HSLC . 01.03.52 11.03.74 01.07.83 16.04.86 PR
88. | ikabin Borkataki, B.A 01.07.55 18.08.81 01.10.83 11.04.86 PR
89. | Jayanta Kr. Purkayastha , P.U. 01.03.57 26.09.75 01.03.84 07.04.86 PR
90. | Chandra Kanta Baruah, B.Sc. 01.03.55 23.11.81 01.03.84 25.04.86 PR
91. | Smt Sushila Lyngdoh(ST), HSL.C 28.12.56 29.09.75 01.03.84 07.04.85 PR
92. | Supriyo Chakraborty,P.U. 12.04.55 10.91.75 01.03.84 07.04.86 PR - On Deputation with DRI, Koikata
93. | Niranjan Ch. Malakar,(SC), B.A. 12.08.55 28.09.81 01.03.84 07.04.86 PR
94. | Nur Mohammed Sheikh, B.A. 01.01.55 21.10.76 01.03.84 11.04.86 PR
95. | Smt. K.M.Syiemiieh, (ST, M.A. 19.05.56 27.07.81% 01.03.84 07.04.86 ~ PR
96. | Mukunda Ram Das, HSLC 20.01.55 12.08.76 01.03.84 - 11.04.86 PR
97. | Bidhan Hazarika, (ST) . B.Sc. 01.01.53 04.12.81 01.03.84 10.04.86 PR
"98. | Smt. Sibani Lanong(ST), B.A. 01.05.55 01.02.82 01.03.84 07.04.86 PR
99. | Md. Abcr Rouf, B.A 25.03.52 13.08.76 01.03.84 15.04.86 PR
100. | Bikash: 7, MA - 22.05.58 26.05.81 13.12.81 22.04.87 PR
_~ 101 | Subir F. Dasgupta, BA _9® (§7) . 05.03.51 05.12.74 13.12.81 22.04.87 PR
102, | Lalit Chondrz Lo (SO P, » | ~01.01.50 07..6.74 01.02.82 27.04.87 PR
-103. | Babul ChandraBoru{ST), B.A. - 01.01.59 "25.00.81. 01.05.84 29.04.87 PR
__ 104, | Dimbeswar Pegu, (ST), B.Com. 05.04.55 16.10.81 01.05.84- 23.04.87 PR
105 | DipakKr. Dey, B.Sc. . . 20.04.56 28.09.81 02.03.84 21.04.87 PR
106. | Mznindra Kumar Karmakar, &.A.(H) 014258 | 19.01:82 | —02:03:8: —21:04.87— |- PR = -
107. | Lila Phukan, B.Sc.. . 01.09.59 16.11.81 02.03.84 28.04.87 PR
10-. | Ramesh Chandra Shama, B.A.(H) 01.1¢.59 02.11.81° " 02.02.84 21.04.87 PR
109. | Girindra Kalitz, BA -01.01.58 03.12.81 21.08.85 21.04.87 PR
110. | Lakhi Kanta Lora, (ST), HSLC 01.08.55 49.03.76 21.07.84 24.04.87 - PR
111. | Pradip Gonhain, BA 29.11.55 18.11.81 21.07.84 27.04.87 PR
112. | Kumud Ch. Ehuyan, B.Sc. - 27.01.56 01.10.81 21.07.84 27.04.87 FR
113. | Someswar Baruai, P.U. . 10.03.48 23.03.76 24.67.84 27.04.87 PR
114. | Kuladhar Shyam, (ST), HSLC 01.01.54 17.08.76 21.07.84 29.04.87 PR
115, | Kripal Ch. Phukan, PU 01.01.56 24.02.76 21.07.84 27 .04.87 PR -
116. | Balendra Nath Uzir, (ST), BA 30.06.54 23.01.82 21.07.84 21.04.87 PR
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“117. | Dulal &r. Das, HELC (ﬁg}ﬁm 30.12.55 26.12.78 12.08.84 26.08.87 PR g Ffoole ke d
7118, | fhs. Deininnd Mawdhoi, (ST), bg/ T | 27.08.50 10.05.7¢ 21.07.84 24.09.87 PR
77119, | Wis. Weiohizl Bhedzchajee, PU 01.03.5¢ 14.07.79 01.08.81 . "~ 10.02.88 Pl
"o 120, | Sanioy Chetiri, EA 12.03.65 63.08.588 03.06.80 03.05.85 DR
121. | Ramendra Prassd Chandz, B.A. 15.01.53 13.08.76 02.03.84 06.06.58 PR
. 122. | Kapil N. Shanna, B.A. (EX.S) . 01.03.53 23.06.88 23.06.9C - 23.06.88 DR
< 123. | Ng. R.X. Siagh, B.Sc. 01.0681 02.06.88 23.08.90 02.05.88 ‘DR
124. | Mukul Makznta, BA 01.03.62 14.06.88 23.06.80 14.06.68 DR :
. 125. | L., Svarem, (ST}, 8.Com.(+H) 03.10.64 22.06.8¢ 23.06.€0 22.06.88 DR §000/= Prefob
126, | Andrew Nengrum, (ST) BA 01.03.5€ 28.07.82 03.12.84 02.05.88 PR I
< 427, | tiren Bhatiacharjee, B.SC. . 04.01.80 26.12.88 26.12.50 26.12.88 DR |,
: '128. | Muktipade Acharjee, B.A 01.03.58 18.11.82 19.11.84 02.06.88 PR.
Pole 129. | Kh. Marjit Singh,-B8.A. (H) - £4.02.64 22.12.88 26.172.90 22.12.88 DR
120. | Nirmalendu Bhzttacharjee, PU 28.07 .57 01.03.83 01.03.85 16.06.88 PR
i 131. | Sanakhuma Mualchin, (§T) HELC 23.12.58 20.05.85 21.05.85 03.06.88 PR
132. | Bidhu Shusan Mathy, HSLC 01.07.58 26.04.83 21.05.88 06.05.88 PR
0 132. | Swapan Kr. Debnath, B.Sc. £2.01.83 05.05.33 05.08.85 03.06.88 PR.
134. | Tapan Borg, PU 04.12.50 . 27.01.77 05.08.85 08.06.88 PR
135. | Debasish tiose, B.Com. (i) 16.01.62 18.02.83 05.09.85 05.06.85 PR
136. | Jayanta Kr. Hazarika, BA. 27.11.57 27.11.77 05.09.85 06.06.88 PR
137. | Tarak Ch. Majumder, BA - 01.03.57 28.01.83 . 05.05.85 06.06.88 * PR
138. | Ratu! Ch. Das, B.Sc. LLB 01.12.57 11.11.82 -08.01.86 06.06.88 PR . -
% 130, | Debesish Eanerjec, B.Sc. 29.92.6C 11.05.88 16.12.90 14.05.88 DR Seoo/~ May[0L M
140. | S.K. Choudhury, &.5¢. 11.04.60 20.01.88 26.12.90 28.01.38 DR } : .
144. | Agar Ali Mullah, B.Sc. 30.18.58 18.12.581 02.03.84 10.01.88_ PR o
142. | Deloived Shattachadze, 5.5¢.() 12.05.67 20.02.86 22.02.1 20.02.89 DR
143. | A. Thomes Livingsicne, BA 120265 - (4.03.89 11.04.91 £3.03.89 DR e
144. | Lalthankung Himar, (ST) BA 02.08.66 24.01.8¢ 20.02.91 24.01.8¢ DR
145, | Smt. Thalei Gashngsg, (8T) BA 01.07.58 02.03.82 - 24.08.86 06.01.89 PR
746. | Asheois K. BEazborah, BA (EX.5) 01.03.52 02.01.82 20.02.91 02.01.8% DR
147, | FLNL. Doley, (ST BA , 24.10.60 11.04.89 —11.04 51 - :.04.89 DR
=148 -Bamic G vajenTiar, BDA T EXS —04.01:53 C 20189 T1:C4.94 62:01:89— | OR— 7
749, | Saraini Bhusan oy, B. SC. 01.07.64 :5.03.88 11.04.91 15.03.89 DR
150._| Swapan Kr. Das, B. Sc () 29.10.64 12.04.8¢ 12.04.91 12.04.89 DR
151, | Jagacicl: Choudhury, M. Corn 22.01.81 16.11.8 16.11.51 16.11.86 . DR
157, | Gunicharen Den Bamaiy, (ST), B. Com. 2.01.55 22.01.77 03.12.84 08.01.69 PR
153, | Nirmel Kard Riitra, B. Sc. (H) 01.02.62 10.03.88 16.11.81 10.03.89 DR
i54. | Chungkhoicn (ST), 3. A 01.03.63 105.05.88 16.11.91 05.05.89 DR .
155. | Ms. Merus Chyns, ST, B. Sc. 26.03.55 13.12.62 05.02.35 (5.01.89 PR
155. | Amio Sonowal (ST), B.A. 31.12.57 16.03.89 16.11.91 16.03.89 DR
27.01.85 _01.02.88 06.11.81 01.02.68 DR

1¢. | Panksj Das (SC) ,B.Sc.




-

188, | nila Kanta Baishva (SC), P.U. :1.52.54 $4.03.77 41.01.86 11.01.89 FR j
159. | P.Roher Singh, B.A. (Ex.5) 01.01.62 26.10.89 156.11.91 26.10.88 DR
160. | Nizamuddin Ahreed, 3.Com.L.i..B. 15.02.64 28.11.88 29.11.91 29.41.88 | DR
161. | Ms. PurabiDas, BA. 28.11.59 26.63.83 +5.08.85 . 10.01.88 _ PR
162. | K.M.Maring(ST), B.A. 01.03.59 - 14.05.89 29.11.91 14.09.59 DR
163. | Zamkhothang (ST), BA (7.01.64 08.12.88 08.12.91 08.12.85 DR
"164. | Anjan Mahanta, B.A. ‘ ' 02.03.52 18.07.83 " 34.08.85 - 16.01.89 PR
165. | Stephen Mangusuainthang (1), g.8c. . 03.07.62 15.02.79 08.12.91 -15.09.88 DR
166. | Litiham, (ST), BRA. 01.03.6% 27.10.8¢ 08.12.91 27.10.8¢ DR
167. | L.Rappyson (ST), B.A. 00 .08.84 18.09.85 18.12.91 . 48.08.89 DR
166. | Bichu Bhusan Das ( C), B.A. 22.03.51 26.06.71 17.02.86 11.056.89 PR |
169, | Tuanzekhup (ST, BA 02.07.64 11.08.68 08.12.91 11.09.88 DR
170. | Laithanliana (81}, BA 05.10.65 25.08.89 08.12.91 25.09.89 PR
171. | Dulz! Kr. Bhowraiak, HGLC 03.04.54 12.08.77 20.08.86 1&.08.88 PR
172, | W.T.Lothe, (ST), B.Com. 2. 0.M, 050885 15.09.8% 08.12.91 15.09.59 DR
173. | Smt. Truelly Shylia, (ST, B.A. 05.10.6% 13.10.89 04.07.96 13.10.89 DR _J
174. | St Amabitis Nongbri (ST}, B.A. 07.08.6€3 20.11.82 08.12.91 20.11.89 DR.
175. Arun Choudhury, B.Com. 31.12.58 (7.05.84 01.12.86 17.08.89 PR
. 176.. | Paul Sanjay Tamang (§T), B.Com. - 29.05.64 01.11.8¢ 08.12.91 01.11.89 DR
177. | J.K Guite, {ST), B.A. ‘ 08.03.61 16.11.89 08.12.91 16.11.89 DR
178. | Amian Baiuah, B.A. 26.12.58 11.10.77 29.12.86 15.08.89 PR
159. | Samsu islam Choudhury, E.A 01.03.58 04.05.84 01.04.87 07.08.88 PR
1892, ; : Rov, .U, 039187 1¢.06.77 01.04.87 16,.08.89 PR
1¢1. | Mihar Dt ayistha, 3 LT, 28.12.57 24.G2.77 01.04.87 14.03.88 PR
182, | Naren Razerike , .98 01AZLE 15.05.76 09.05.89 416.08.89 PR ___
182. | Santosh Ghaadra e, B.U. 20,03.53 AL 01.10.81 18.02.88 ~ PR -
184. | Nikil Rn.Choudhury H.S LG, £1.63.55 £1.05.79 01.10.81 11.08.5¢ PR o
165, | Dipak ¥ - Surachar(SC).B.Com. 26.12.58 0z.07.54 01.04.85 07.08.88 PR .
186. | L.P.Kobwo1),HS.LC. 01.01.61 13.09.81 Gsoess [ PR —
_187._| Labshrinain Shanna, FU 03.02.58  31.08.83 31.08.65 _ 17.08.88 PR
166 ‘U‘pen'GhTMefch,"{ST)V.ZPC i 530250 |- 170088 i __...17.05.85 12.78.89 PR
189, | SmtnNinai Lyngws, (ST), HSLC 01.12.56 11.07.83 17.05.85- 03.08.88 | PR
790. | Subhabrata Rhattacharjes, H3LC 08.12.55 18.08.77 22.12.86 14.08.89 PR
194. | Michz - Marpna (5T),BA. 04.01.59 15.05.79 01.10.81 07.08.88 PR _
192. | Gunakantz Cogol, HSLC 01.06.57 48.04.77 05.09.85 | 15.10.90 . PR :
193, | Sudip Bnatiacharer: -, B.AfHons.) 30.0£.60 23.03.80 23.03.82 23.03.90 _DR
194. | Sanjie Kr. Szha, BA 17.01.64 09.62.89 25.03.22 09.02.90 DR
155. | Sadananda Gohain, FU "T01.11.86 02._07.77. / 05.08.8C 15.10.80 B PR
195. | Krishnendu Das, BA (H) 15.06.66 05.04.90 05.04.92 05.04.90 DR -
197. | Prantesh Gitosh, B.Sc. 23.01.62 18.0180 05.04.92. 18.01.90 DR
193, | Amio Kr. Dag, (SC), MA 70557 | 01.11.90 01.11.92 01.11.90 DR

R T T R A e
A e




06.02.55 04.07.77 17.04.86 18.40.90 3
10.03.64 01.02.9 C Jgd2.62 01.72. D=

31.12 TS C1.J0 01.12.82 17078 R :
/-bﬁx"‘ Sﬁam a, B Sc g ’3 24.01.90. £1.12.82 24.G1.8 DR
. | Sribas Ch. Ranii, BA 2 04.00.84 02.05.87 12.10 PR
04. | Santanu Deb, B.8¢.(iH} 28.03.90 01.12.92 206.03.90 DR
. | Sanjov Gupta, 3.Com. 4.02.80 01.12.92 21.02.80 DR

DN IS

11.05.84 18.05.87 16.16.90 P

D l‘p ( Dei‘ﬂ, D Cnm

N

()
«©
[
X
e

.28.08. 78 11.10.81 15.10

D C Y

TH LI NN

20 (,; .53 040375 $1.10.8% 17.10.80 PR

20 20.01.51 02. o;."‘ 01.10.81 15.16.50 PR

250, R RERE 05.05.72 01.10.81 251168 i I
244, | Arus Ra 51.05.58 w 01.82 01.04.58 18.7-‘:%.9.- PR o
212, a 2dha : 051.01.681 5.04.25 25.04. i 12.10.80 PR _

213, Rarﬂ" Kr D GBS -3 03.55 25.04 8¢ 12.40.9n PR

214. | Dipak Chakrat- 01.57.58 11.05.85 25.04.88 15.90.90 PR

218, | Arun K. Cogad, B.Com, C1.01.80 09.04.83 16.09.87 15.10.20 PR.

218, MS. Chitralekha Mili, {ST), PU 22.05.55 13.08.80 01.10.82 24.04.91 B -
247. | 7. Piiando Singh, MA : 14.05.91 14.05.93 14.05.91 : o
218. | N n..‘oy Dsh, M.Sc. . 27.06.91 27.08.93 27.05.91 On Deputation with - ™+,

10.04.80 01.10.82 23.08.91" .

218. LaK =i, HSLC

5,,, 67.02 10.06.87
Gz

i
NE G 1 .o‘; 25.
302,21 18,0 20.02.81
12.03.91 03, ?33 13.62.31
12.02.91 £B.O7 5 42.02.91
01.08.85 01.08. 33 20.03.99
2 13,02 9% 7 20.00.91 .
2 G817 51 23,0951
2t Py 14.11.79 24,00 91 i
237, o1, 02.03.30 25.09.51 P
237, 01, 05.10.80 24.55.91 PR
231, i NE 30.08.75 24.09.99 R
35, ’ 1%1.11.92 {1.11.52 PR




i Shireswar Hazoary, (ST), B.Com. . 01.06.65 - ~15.03.93 - 01.04.96 - -.15.03.93 .
&282. Bhabataran Basumatary.(ST) B. Com. -] .. 21.01.63 - 21.09.82 - T 04.0685 -~- )7 .14.02.94 - |- -

283. | N. Ningshen, (ST) MA -« | . 01.02.64 10.10.94 ~10.1096 =] .710.10.94 -
284.- | Kanchan Deb Barman (ST), HSLC 08.03.60 12.01.82 ~02.0384 <)% 17.07.85-
285. | Manash Mukherjee, M.Sc. 27.12.67 07.11.94 . 10.1096 - - | "7 07.11.94 -
286. | Siba Prasad Dam Roy, PU 07.10.57 06.02.82 - 02.03.84 - 28.01.94 - PR
287. | Ms. Kalpita.Bhuyan, MA ' .13.07%.67 01.02.95 01.02.97 - -2 01.02.95 DR -
288. | Raju Gopendra Sharma, BA 05.10.67 03.10.94 10.10.95 © 03.10.84 - DR---
289. | Sumanta Choudhury, B.Com. 01.02.68. 17.11.88 17.11.90 28.01.94 - PR -
290. | Sanjoy Bhattacharjee, M.Sc. 01.09.69 - 21.11.94 21.11.96 . 21.11.94 DR - -| -
291. | Sanjeeb Kr. Mishra, BA 12,11.68 17.10.84 21.11.96 - 17.10.94 " DR | On Deputation with DRI,New Delhi
292. | Mayalang Laloo, (ST), HSLC 09.0762 05.12.81 03.03.84 28.01.94 PR
293. | Uma Shankar Kashyap, MA . 01.04.70 10.10.94 21.11.96 10.10.94 DR On Deputation with DRI, Guwahati

~294. | Sheikh M.F. Rahaman, B.Sc. 24.01.69 01.09.94 21.11.96 01.08. 94 DR . .| On Deputation with 1Gl Airport , New

3 E - - - Delhi

"295. | Sabir Ahmed, B.Sc.(Agri), 01.01.68 12.06.95 12.06.97 12 06 95 DR
296. | Nirmal Bhandari, PU . 23.01.60 10.12.81 02.03.84 28.01.94 - PR .. .
297. | Abinash Kr. Sinha, B.Sc.(H) 28.12.68 03.02.95 03.02.97 03.02.85 DR On Deputation with DR, New Delni
208. | Sandip Dutta, B.Sc.(H) - 28.12.70 08.08.94 21.11.96 08.08.94 DR - -
299. | Dhrubajyoti Sharma, M.Sc. 02.10.67 - - 29.09.94 21.11.96. 29.09.94 DR On Deputation with DRI, Guw::hati
300. | Estalin Kharkougor, (ST), HSLC 01.09.60- - 10.12.81 03.03.84 28.01.94 PR : _
301. | Samuel Kharbani, (ST) HSLC 25.12.60 27.03.82 - 30.03.84 28.01.94 PR -
302. | Bedabrata Saikia, B.Sc. 01.09.70 1140.94 11.10.96 . 11.10.94 ‘DR
303. | Arbind Kr. Singh, BA(H) 10.01.71 06.12.94 21.11.96 06.12.94 DR
304. | Joy Narayan Dev Mahanta, B.Sc. -30.06.71 26.10.94 21.11.96 26.10.94 DR - - -
305. | Hillarious Khonglah, (ST), HSLC 22.08.62 02.06.82 04.06.84 28.01.94 PR
306. | T. Ginkhanmang (ST), BA - 01.05.65 01.08.94 21.11.96 01.08.94 DR
307. | Bedabrata Roy Choudhury, B.Com.(H) 08.05.69 31.08.94 " 21.11.96 - .31.08.94 ‘DR -
308. | Subir Chakma, (ST), B.Com. 11.02.68 19.07.94 19.07.96 19.07.94 DR

- 309. | P. Kipgen, (ST), B.Com. 13.02.70 28.07.94 21.11.96 28.07.84 DR
310. | Kshetrimagum D. Das Singh; M.Com. 101.03.62 24.07.89 24.07.91 06.12.94 PR
311. | Hazrat Ali Ahmed, (Ex. S) MA 11.02.60 25.10.94 .21.11.96 25.10.94 DR e

— 312..|.T.M. ~L°JJLU'“3&LST) — 12:02-:63— 2311184 | 23.11.96 23.11.04 DR

313. | Gian Singh Panmei, (ST), BA 01.03.67 - 25.07.94 21.11.96 25.07.94 DR TN
314. | Shankar Kr. Bhadra, BA 04.02.59. 02.08.88 02.08.91 30.11.94. PR
315. | M. Sibananda Singh, (SC), B.Sc. LLB. 01.03.66 28.07.94 21.11.96 28.07.94 DR
316. | Adip Dutta Choudhury, BA 05.09.59 26.07.89 04.08.91 30.11.84 PR
317. | Dipam Kumar Sonowal, (ST), BA 11.09.66 30.08.94 21.11.96 30.08.94 DR
318. | Mrinal Kanti Roy, (SC), B.Sc. 22.12.64 12.08.94 21.11.96 12.08.94 DR
319. | Dominic K.K. Thang, (ST), B.A. (H)- 14.01.69 29.07.94 29.07.96 29.07.94 DR

320. | Shyama Pada Ghosh, B.Com. 14.02.62 01.08.89 06.09.91 02.12.94 PR




—4Q —

"~ 240.

01.10.82

Probodh Kr. Bhattacharjee, B.Sc. 02.06.60 01.02.81 291292 i PR
+ 241. | Tabrez Zamal, B.Com. 04.12.66 30.07.92 01.04.96 30.07.92. | DR
“"242. | Rakesh Kr. Singh, M.Sc. 14.11.65 31.12.92 01.04.96 311292 i+ DR
243. | Banibrata Chakraborty, B.Com. 10.01.59 14.03.85 -01.04.88 . 24.12.92 ! PR
244. | Nabajyoti Mahanta, BA 17.12.65 07.05.91 01.04.96 07.05.92 i DR
245. | Subhamoy Chakraborty, HSLC 19.03.58 15.03.82 01.10.82, 29.12.92 : PR
246. | Rajeev Lotha, (ST), BA 26.0868 01.,05.92 01.01.95 01.05.62 i DR
247. | Bonanventure Nongbri (ST), MA 22.02.62 19.02.92 "01.04.96 19.02.92 : DR
248. | Prahlad Ch. Sarma (Ex.S) MA 01.06:57 13.07.92 01.04.96 13.07.92 DR
249. | Subrata Sen, HSLC ’ 05.10.60 28.01.82 02.04.84 18.12.92 PR
250. | Ashoke Ranjan Paul, HSLC 05.03.59 . 29.01.82 02.04.84 18.12.92 PR
251, | Ms. Meshalina Manih (ST) HSLC 05.09.59 10.02.82 02.03.84 18.12.92 PR
252. | Ratan Chakraborty, HSLC 28.11.52 02.11.81 01.10.82 28.12.92 PR
253. | Jugabrata Sharma, HSLC 01.02.56 24.11.81 02.01.83 18.12.92 PR _
254. | Netra Prasad Joshi, BA 01.08.58 02.08.82 02.07.83 18.12.92 PR
255. | Rama Kanta Dey, HSLC 22.05.57 04.12.81 02.10.83 24.12.92 PR -
256._| Ganapada Ghosh, PU 23.02.56 20.11.81 02.03.84 18.12.92 PR.
257. | Ms. Phiesda i<hongsar, (ST), HSLC 16.10.60 01.02.82 02.03.84 18.12.92 PR .
258. | Ajoy Kr. Chanda, HSLC 12.12.59 10.04.81 01.10.82 24.12.92 PR
259. | Kurnud Chandra Bordoloi, HSLC 01.01.62 05.10.81 01.10.82 23.12.92 PR
260. | Tushar Baran Bhattacharjee, BA 01.10.57 03.11.81 01.10.82 24.12.92 PR
261. | Kalvan Goswami, PU 01.01.57 23.11.81 02.03.84 18.12.92 PR
262. | Harendra Talukdar, PU 10.03.56 22.02.82 02.03.84 10.12.92 i PR Cn Deputation with DRI, Shillong
| 263. | Biirina Suna, (ST), HSLC 01.01.60 53.12.81 02.03.84 181292 ' PR
264, | Ms. Kwinlina Lyngdoh, (ST) HSLC 09.09.60 19.12.81 02.03.84 18.12.92 PR
265. | Rajesh Kr. Singh, M.Sc. 28.10.65 31.03.93 01.04.98 31.03.93 DR
266. | Arun Kr. Baruah, (Ex.S), BA 16.09.51 09.07.93 01.04.65 09.07.93 | DR On Deputation with DRI,Guwahati
. 267. | Pradyut Purkayastha, M.Com. 30.10.66 23.09.93 01.04.95 230993 . ! DR On Deputation with DGCEIR U, Shillong
.268. | Alokesh Dey, B.Com.(Major) 14.04.68 03.08.93 01.04.95 03.08.93" - DR ) '
259. | James Augustine, B.Sc. 12.02.69 15.04.93 01.04.86 15.04.83 - DR
270. | Sudip Bhattzcharjee- Il. B.Sc. 26.06.69 28.07.93 01.04.95 28.07.83 DR
~ |._271. | Beni Madhav Das, B.Sc(Major). 02.05.67— \._28.07.93__| 01.04.95 580793, DR . =
272._| Wis. Manashi Das, (SC), PU 07.06.62 23.11.81 02.03.84 08.10.93 PR
273. | Rideep Hazarika, (8T), B.Sc. 04.08.68 04.05.93 01.04.55 04.05.93 i DR
274. | Rajeev Chakraborty, BA 16.03.69 14.05.93 01.04.¢6 14.05.93. | DR On deputation i/c_to Dethi
275, | Sukumar Roy, B.Sc.(H) 16.09.66 19.11.83 01.04.96 19.41.93 1 DR
276._ | Manabendra Purkayastha, BA 01.01.59 17.12.93 01.04.65 17.12.93 DR
277. | Vinoo Bajpai Diengdoh, (ST), BA 22.10.68 24.02.93 01.04.95 24.02.93 DR
~_278. | Ms. Karabi Das, (SC), BA 01.11.66 10.03.93 01.04.95 10.03.83 DR
| .79. | Pollov Sonowal, (ST), BA(H) 30.03.68 10.03.93 01.04.96 10.03.93 OR
=80. | T. Onkholun Haokip, (ST), BA 03.02.64 - 15.03.93 G1.04.96 15.03.93 | DR
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321.

—01.12.62

ThOJgMunalm(SD BA-- = -25.07.94 - 2 21.11.96 - _
p 322 Donboklangjyntathla_g(SD.BA - 15.09.63 --- | ++:12.07.94 .- - - 21.41.96 - - ‘DR «
~ 323. | Uttam Kr. Saha, B.Sc.+ - - 224158 . .| << 090283 ~— | - 021485 . - |--- 05 =
—_324. | Karunamay Chariya (ST). e 01.03.70 - |-—150794 - |- ---21.11.96 - - .07. ~
- 325. | Edilbert Shullai, (ST), B.Com. (H) R 03.0268 - .| -220794 | . 220796 . 22.07.94 Fee DR - | = - :
326. | Sibu Bikash Barua (ST),PU - 07.0257 - | - 07.10.83 - 02.11.85 30.11.94 PR - - T e .
- 327=| Lany Blah (ST), B.Com. - - -~ - 20.0592 - | - 10.07.94 . 2114196 - 19.07.94 7" DR~ | On Deputation with DRI, Shiliong -
328." | Ms. Vung_ﬁgaihchigg (ST),B.E,--- - - 28.12.68 - -~ 01.08.94 - - 01.08.96 - - 01.08.94 .- DR~ . e ;
- 329.-| Mangchinlal Guite; (ST), BA - - 06.01.67 | ~ 25.07.94 - 21.11.96 - 25.07.94 " DR -
~--330: | Tilak Upadhyay. B.Sc.LLB. -~ - - T01.02.68 - | - 24.07.89 06.09.91 - - 05.12.94 PR .- )
331. { Ranendra Hajong Roy, (ST), B.Com. . 19.03.72 19.07.94 - 21.11.96 19.07.94 DR .
332.- | Ngulminthang Kipgen, (ST), BA ° . 06.04.68 - . 28.07.94 28.07.96 28.07.94 DR -
333. | Kailen Lupheng (ST), BA - - - 01.03.64 17.08.89 ~06.09.91 29.11.94 PR .
, 334. | Kamchinthang Moonsong (ST), BA - 06.04.67 01.08.94 21.11.96 01.08.94 DR
. 335. | Anthony lawphniaw (ST), BA - 30.05.62 09.08.89 . 06.09.91 29.11.94 PR
336. | Prabash Ch. Saha, B.Com. 01.08.60 25.07.89 25.07.91 30.11.94 PR
337. | W.H. Singh, BA 01.02.65 ~24.07.89 04.08.91 05.12.94 PR.
338._| Duleswar Pegu, (ST),BA . 10.07.64 06.09.89 06.09.91 05.12.94 PR
339. | Tapan Kr. Nag, BA ~ 20.12.64 04.08.89 - 04.08.91 - 30.11.94 PR
_340. [ Dipen Ch. Bordoloi (ST), PU 01.01.58_ 01.01.83 04.06.85 — § PR_
341. | Biplab Purkayastha, M.Sc. 09.09.68 06.07.95 ~ 06.07.97 06.07.95 » DR
342. | C.Surjit Singh, MCA 02.02.72 13.07.95 13.07.97 13.07.95. DR -
343. | Subhadip Choudhury, B.Sc. (H) 16.04.73 13.07.95 13.07.97 13.07.95 DR - .
344. | Haradhan Das, (SC), BA 23.02.64 28.08.89 06.09.91 04.07.95 PR
345, | Ms. Larinda Kharkongor (ST), BA 10.08.72 _ 13.06.95 13.06.97 13.06.95 DR
346. | Ningombam Meiraba, BE 01.04.70 13.07.95 13.07.97 13.07.95 DR
347. | Niharendu Roy, BA 27.04.69 25.04.90 25.04.92. 14.07.95 PR
348. | S.S. Dasqupta, BA(H), LLB 01.64.69 16.08.95 16.08.97 16.08.95 DR
349. | Diwakar Prasad Singh, B.Sc.(H) 02.03.69 24.07.95 31.07.97 24.07.95 DR
350. | Dibyendu Bhowmick, BA 20.12.66 30.07.90 30.07.92 14.07.95 PR .
351. | Swarup Sharma, B.Sc. (Agri.) 11.09.70 20.12.85 20.12.97 20.12.95 " DR _ .
352. { Nabarun Bhattacharjee, BA(H) 03.10.71 11.07.95 ——|—941-07-97— —41.07-95—1 - DR
~|~353. ”"J‘Raja'rgﬁn"cﬁdudhuq, M.Sc. 19.03.70 11.08.95 11.08.97 11.08.95 . DR
354. | Monojit Dey, B.Sc.(H) . . 27.07.69 04.09.95 04.09.97 04.09.95 DR y
355. | Prabir Kr. Das, (SC), M.Sc. 17.03.69 05.06.95 05.06.97 05.06.95 _ DR
356. | Mrinal Sarma (Ex.S), M.A. 01.12.59 11.08.95 11.08.97 11.08.95 DR
357. | Bharat Daimary, (ST), B.Sc.(Agri.) 01.04.68 14.07.95 14.07.97 14.07.95 DR
358. | Keneth D. Wallang (ST), BA(H) 02.02.68 31.05.95 31.05.97 31.05.95 DR
359. | Gautam Kakoti (SC), BA(H) 23.06.71 14.06.95 14.06.97 14.06.95 DR
360. | Smt.Tracy Timung (ST), BA(H) 07.06.70 12.06.95 12.06.97 12.06.95 DR
361. 08.04.68 15.06.95 ~15.06.97 15.06.95 DR
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Salew Adanj (ST), B.Sc.(H)
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tggginlnan'(sr)* BALEE

~["Ms: Lianchhingpiii (ST), BA

".365. | H. Gingalam (ST), B.Com.
- 366." | Hillal Kr. Brahma (ST), BA - ¢
*367." | Shiekh Laloo (ST), BA
- 368.:| Bharat Roy, B.Sc.(H): T T .
~369. | Lalrempuia Chawngthu '(ST) BA e Y !
370, | Pranjal Bardalai,B.SC. On D??‘f??m"fnh-@?'m@a ‘
'371.7{ Amdadul Islam; MSc (Agri.) L
- 372. | Dipen Kr. Das, BA=<a
.373. | Hitesh &hammah; MSc(AgJ
'374. | Rajarshi Bhattacharjee, B.Tech.
375." | Joy Chandra Teron (ST), BSc {Agri.)” .10. -12.03. P
376.”| Sandeep Banerjee, B: Com : 16.07.59 120.12.83*
'377. 1 T.T.N. Bhutia, (ST), BA".. 2202 96 .
~378. | Hauzel Daniel (ST);BA(H)' .12, 28.02.963"’-"' -
: 379.| Thotthing Ruivah (ST), B.Sc. 11.05.67 :26.03.96 _
* 380.-| Ms: Papiya Biswas, HSLC "20.01.60 220182 - |- T KR
* 381.- | Basanta Kr. Brahma (ST), MA = 01.03.62. .| - 01.01.80 PR il
7382.. | Sankar Bhattachariee, ;-.)Sc.(H) 520361 | 23.01.84 PR | On Deputafion with DR, Sichar . .
¥383.”| Bimal Ch.-Roy (§C), BA 1 "01.01.62 % |- 7718.11.82 © - : - ~ —
:'384."| Ajoy Sen .Deka, (OBC), B.Sc: 701.03.69 - 20.02.97 -
Nilanjan Aditya, B.Sc. (H) - -0 27.03.71 - - 17.02.97 - -
.Partha Pratim Das, (SC), PU 7020169 | ::.19.04.91 -
-| Rajasish Dutta; M.Sc"+": - 01.0371: 71 0442967 1.~ - 044298- 71 o BRI&r o pp— e ’
Hemkchiun Haokip (ST) MA .°29.11.96.
:*{-‘Subrata:Bhattacharjee;: B.Com.({Major) ' .03. ,
. | Hem Chandra Shamah, BA™: "05 03.99: = -
.- { Ms. Muivah Vayaireipam (ST) M.Sc. -17.03.99.. - :
:+|'Debasish Modak?B.S¢: 19.03.95- —
1:KzNabin Chandra Singh ‘(SCL .Sc.(H ~02 12,98 :,

.Swmdwn Mchahary (ST)*B/E
s x ,(
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Shankar Kr ‘Das?BA

7'68"%§ %10‘1 2:92'1

Manajyoti Bhattacharjee, B.Com:=

"I Shiv Sankar Basumatary (ST) MA'

Pradip Kr. Dey, B. Sc‘

-1 B.B..Tiwari, "B.Com. =1

| Suman Purkayastha BS (Majo
“1-Amir Lama, BA -

4 Sudip Paul Choudhury, HSLC

~| Joydeep Das, B.Sc¢.

Ajoy Goswami, B.Com."- :
Satyen Bora, B.Sc. -~

1 Nalini Chakraborty, B. Com

Bipul Kr. Bora, B.Com. "

Kalidas Paul, B.Com. (Major)

I Dulal Ch: Biswas, (SC), B.Sc.

“{ Madan Majumder, (SC), B. Com
1 ArelMarak (ST), BA 7~ ™~

Subal Ch. Das. (5C), HGLC

M. Haokhoseizou {(ST) M. Com :

~{.Partha Roy, (SC), B.Com. :

| Smt.Amary Salam (OBC), M Sc

o 1.Smt. Falgum Bhattachar]ee B.
(Hons)

Th. Dhaneswar Slng B A

:|-Abhoy Chakraborty, B. A:

| :Nirmal.Chakrahorty:P=U

<|: Ratan‘Kr. Deb7HSLC

x| Pradip Kr. Biswas]P. U

#|-Smt, M Baneqee*

B. A=

: ,KanakesWéf'GééW

I Nishitush Choudhury, HSLC?

7 Mahadeo Pradhan:HSLC=s

Lt
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7443, | Bimal Jyoti Dey, HSLC 28.02.57 7 04.12.80 01.02.82 ’ 08.02.00 PR
g444. | Ranjit Das, HSLC - 02.09.57 ~ 05.12.80 01.02.82 08.02.00 PR
745 | Smt. Suchana Dey, HSLC 19.01.67 08.01.88 08.01.90 08.02.00 PR
445 | Kamalakanta Das (SC). HSLC 01.01.58 17.03.81 01.02.82 7 10.02.00 PR ‘ -
747 TR K. Ibongsana Singh, M- A 01.04.56 17.07.78 01.08.80__ - 11.02.00 __PR On Deputation with NCB, imphal
448 | Smt, Kwianti mon Diengdoh (ST).P. U. 17.02.64 01.08.89 ~ 01.08.91 08.02.00 PR _
249. | Banlurlem Lyngdoh Tron (ST), P. U. 07.06:67 | 17.07.89 01.08.91 . 08.02.00 PR )
250, | Smt.torilla Myrthong (ST, B.A. 07.11.66 21.07.89 04.08.91 08.02.00 -
~451. | Amil Saikia, P. U. _ . 30.06.64 25.08.89 ~23.11.91 08.02.00
452 “SanjivKr. Sethi, B. A. 24.07.66 10.11.89 23.11.91 09.02.00
453, | Niranjan Malakar (SC), B. Com 30.10.59 18.09.89 2341.91 08.02.00
~a54. | Smt; Malabika Roy (SC "HSLC___ 02.01.66 15.09.89 23.11.91 08.02.00
155, | Shyamal Deb (SC). B. Com ~01.11.62 05.12.93 01.04.96 08.02.00
456 | Kajal Kr. Mandal (SC), HSLC 05.10.67 20.09.89 23.11.91 08.02.00
457 | David N. Sangma (ST). P. U. 01.01.60 15.09.89 23.11.91 08.02.00
258, | Smt. Bansharai Kharkongor (ST), B.A. 19.12.65 19.09.89 23.11.91 ~08.02.00
259. | Ashish Dutta (SC), B. Com 29.03.67 13.05.94 01.04.97 ~08.02.00
350, | Ram Bilash Das (SC). B. S¢ 27.12.71 16.05.94° T 01.04.97 15.02.00
2611 Smt, Hatkim Lhovum (ST) " 01.03.65 16.05.94 01.04.97 11.02.00 _
262. | Danlang Pakyntein (ST). B. A. ‘ 28.12.67 01.06.94 01.04.97 08.02.00
253. | Utpal Das (SC), HSLC 28.08.71 12.08.94 —01.10.96 08.02.00
264 | Parag Kanti Das (SC). B. SC. 01.03.67 24.02.92 | 16.01.97 03.02.00
465. | Arun Chandra Bora ST), HSLC 01.09.59 ~ 01.10.80 01.10.82 31.07.2001
266. | Dipak Kr. Das ,HSLC ‘ 07.03.61 06.12.80 01.02.82 13.08.2001
467. | Smty. Bharati Das, B.A. 01.01.63 02.08.93 01.04.97 31.07.2001
468. | Samit Nandi, M.Sc. 18.02.71 12.09.94 01.04.97 31.07.2001
469. | Shyamal Nath, B.Sc(H) 22.02.68 070094 _ | 01.04.97 24,07.2001
270. | Shrawan Saurabh, M.Sc. 14.07.68 — 30.08.94 04.04.97 24.07.2001
{471, | Alok Kr. Singh, B.Sc.(H) 12.03.69 28.09.94 04.04.97 31.07.2001
472. | Joydeep Mukherjee, 8.Sc. 05.01.67 21.03.95 T 01.04.97 01.08.2001
- [_473. | Moni Paul, B.Sc.(H) ~20.06.72 24.05.94 01.04.97 01.08.2001
| A74.] ,Amthattacharjie.—-B.-SE.Z’(-Ir'-i-'_’_"—':;: ——38.03.70——|——15.01.94 010497 —— -27.07.2003— -
‘ 475. | Debangshu Chakraberty, 3.Com. 16.02.68 12.09.94 01.10.96 25.07.2001
476 Smt, Lakhyahira Basumatary(ST), BA: 01.10.66 03.08.94 01.10.96 24.07.2001
477. | Jogesh Singh Sain, B.Sc.(H)/B.Ed. 30.06.95 010497 24.07.2001%
278, | Jayanta Goswami, P.U. 01. 27.07.89 23.11.91 24.07.2001
479 | Chandrabhanu Bhaitacharjee. M.A. .01. 29.06.95 01.0497 27.07.2001
" 480. | Smt. Bandana Choudhury, P.U. ~ 26.07.89 . 23.11.91 24.07.2001
| "a81. | Rajiv Kumar, B.Sc. 26.07.95 01.04.97 26.07.2001
482. | Smt. Rupa Kar, BA. . 19.01.63 07.08.89 23.41.91 24.07.2001 PR | I
783 [ Partha Sarathi Choudhury, B.Sc(H) 05.07.69 09.06.95 01.04.97 __ _i 30072001 |- PR

o
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01.01.69 15.09.39 23.11.91 T 24.07.2001 _ PR

3 s Kurkalong(ST), P.U. ’:::1
“ § 465, | Khamkhan Munsong (ST). HSLC 01.02.70 "20.09.89 23.11.91 25.07.2001 PR

486. | Gautam Das Choudhury (SC), P.U. 03.02.69 19.02.29 21.02.92 24.07.2001 PR

487 | Debasish Baidya (SC). p.U. 01.01.68 17.10.90 23.10.92 24.07.2001 PR
488 | Shyamalendu Sinha, BA - 17.02.61 21.02.90 21.0292 31.12.2002 PR
489, | Salil Chakraborty, B-SC. 014263 | 30.03.90 " 02.04.92 7731.12.2002 PR
290. | Narayan Ch. Paul, PU - 14.11.64 29.03.90 02.04.92 31.12.2002 PR
291 | Satyabrata Chakraborty, B-SC. 1 21.05.67 17.10.90 23.10.92 31.12.2002 PR
192. | Durgadas Peul, H. S. 04.03.71 30.04.96 30.04.98 e .o | PR
193, | Bijoy Basumatany, (ST HSLC 01.03.67 01.11.90 01.12.92 31:12.200Z PR__

1 494.. | Bhudeb Bhattachariee, BA (Major) 08.03.70 ~ 06.05.96 06.05.98 31422002 1 =R

405 | V7. Jayanta Kr. Meitsi, B.Sc. 01.02.67 041200 | 04.12.92 122002 PR

456, | Siddhartha Sankar Roy, B.Sc.(H) 31.12.70 100696 | . 10.06.98 T 3112206 PR

497. Ashit Chatterjee, B. SC. T 01.01.72 00.12.96 09.12.98 ™.1.12.2002 PR
263. | Sujit Shome, B. A. 06.02.72 10.09.96 10.09.98 31.12.2002 PR
799 | Bedabrata Debbarma (ST), H. S. L.C. 01.10.69 17.07.96 17.07.98 31.12 2002 PR
500 | Sajal Chakraborty, HSLC. DI(Civil) 02.05.69 19.07.94 20.07.96 31.12..502 PR.
=01 | Nayan Basumatary, (ST) HSLC 15.02.61 19.03.81 01.02.82 31,12 .02 iR
502. | Dababrata Dey, B.Com. 09.09.65 16.01.91 21.01.93 31.12.2202 PR
£03. | Gurudas Debnath, HSLC 05.04.68 18.01.91 21.01.93 31.12.2C02 PR
=64 | Rajv Paul, B.Com.(Major) 20.04.68 15.01.91 21.01.93 —37.422c02__|° PR
=05. | Debananda Singha, BA 02.12.68 24.01.91 24.01.93 31.12.2002 PR
506. | Abhijt Sengupta, B.Com , 10.07.66 21.01.91 24.01.93 31.12.2002 PR
507. | Sujit Kr. Roy, BA(H) 15.07.73 14.05.98 — 14.04.2000 31.12.2002 PR
=08 | Joydeep Nandi Mazumder, BA(H) 23.07.68 06.08.90 19.02.2000 31.12.2002 PR
£09. | Smt. Nita Nag, M.Sc. 26.07.74 29.04.98 29.04.2000 01.01.2003 PR
510. | Asa Mankupar Wariri (ST) B.Com, 17.12.73 24.07.98 24.07.2000 31.12.2002 _ PR
511. | Yansathung Yansa (ST) BA 15.11.69 ~09.07.98 09.07.2000 31.12.2002 PR
512, | Deepak Mili, (ST) M.Sc. ' 20.12.74 23.12.97 23.12.99 31.12.2002 PR
513 | 7.7. Bhutia, (ST).B.Sc. (H) B-Ed. 01.11.72 22.12.97 _ W 1T PR
514. | Wanteiri Nonghyndah,(ST) BA(H) 05.05.70 05.01.98 05.01.2000 31.12.2002 PR

~515. | Sanjib Kr. Das, (SC) B.Sc 01.03.70 30.12.97 30.12.99 31.12.2002 PR
516. | 5. Osborne Kharjana (ST) BA "28.08.70 18.12.97 18.12.99 31.12.2002 PR
517—|-Subrata-Sengupta-PU ] 01.01.67. 03.12.90 04.12.92 27.40.03___ PR
518. | Saurajit Paul, OBC, M.Sc. 28.02.69 ~(8:06:93— 08.06.2000 | - 27.10.03 - PR
519. | V. Muthulakshmi, ‘ 30.06.68 22.09.92 55 00.94 77003 | PR o
520. | Pranesh Dhat, HSLC ' 24.05.71 21.01.91 21.01.93 27.10.03 PR

521, | Ashoke Dutta, HSLC 20.08.63 02.05.91 02.05.93 | 27.10.03 PR

522, | Nilmoni Chanda, HS 02.08.67 29.04.91 29.05.93 | 271003 | PR

[ 523 Smt, Susheila Marwein (SN.PU. 12.09.76 25.06.98 |  2506.2000 27.10.03 PR

~ 524, | Smt_Josephine T. Lanong (ST %4 —[13.0868 [ 02.01.91 }. o | 2rw003 1 PR
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Pariha Chakraborty, B.Sc. (H) 05.04.72 27.02.98 09.07.2000 PR _ : -~
. | Jayanta Dgy, OBC, 3.Sc. 21.04.70 03.02.98 $3.02.2000 27.10.03 PR : :
527. | Smt. Sencrita Bangs (ST) PU 01.11.56 09.03.92 12.03.94 27.10.03 PR
528. | Devendra Rana, PU ’ 01.03.69 02.04.90 02.04.92 27.10.03 PR
529. ['Md. Alimuddin Shah, PU 01.02.70 04.12.90 04.12.92 R PR ]
530. 4 Sarwan Kr. Gareri B.Sc. (H) 05.12.75 24.02.99 - 24.02.2001 27.10.03 PR
"531. | Sudipto Kr. Deb, HSLC 16.11.71 17.11.93 01.04.96 29.10.03 PR
532. | Biswajit Dey, HS 16.02.63 07.12.90 07.12.92 27.10.03 PR
533. [*Ghana Kanta Nath , HSLC 29.12.63 02.08.89 231191 27.10.03 PR
-534. | Bibhuti Bhusan Das, B.Com 28.06.65 11.03.91 11.03.83 27.10.03 PR
535. | Kula Kumar Deori, (ST) BA 04.01.66 - 22.10.98 22.10.2000 .27.10.03 PR
536. | Sendownstar Marak, (ST) HSLC 13.02.73 13.03.92 13.03.94 28.10.03 - PR
537. | Ms. lophica Nongkynrin (ST), P.U. 06.04.76 06.07.98 30.06.2000- 27.10.03 PR
538. | Postangbam Surjit Singh, BA 31.01.69 21.02.90 21.02.92 28.10.03 PR
539. | Smt. Sujata Dam, M.Sc. 01.01.71 09.07.98 09.07.2000 27.10.03 PR
540. | Sudip Ghosh, OBC 3.Com. 10.03.73 04.05.98 04.05.2000 27.10.03 PR
541. | Ruby Langstieh, (ST), B.A. 10.10.67 30.06.98 30.06.2000 27.10.03 PR.
542. | Jagat Kr. Dutta, PU 01.04.65 25.03.91 25.03.93 28.10.03 PR
543. | Smt. Arati Limbu, HSLC 15.06.60 26.07.93 01.04.96 27.10.03 PR -
544. | Dambidhar Sonowal,-(ST) PU 07.05.65 12.10.89 . 23.11.91 28.10.03 PR
545. | Kamaleshwar Dek3OBC, BA(H) 31.12.73 20.03.98 20.03.2000 ‘ ' PR
546. | Ayhom Weingken (ST), HSLC 01.11.64 - 12.03.92 12.03.24 28.10.03 PR
£47. | Sanjib Kr. Dhalua, (SC) PU 23.11.72 30.07.93 01.04.96. 27.10.03 PR
548. | V. Thanziala (ST) HSLC _ 01.11.56 12.07.78 01.08.80 27.10.03 PR
~ 549. | Smt. Shakuntala Basumatary, (ST), BA 01.04.59 17.12.99 Oifg. 28.10.03 PR
550. | Anil Kumar Sharma, (OEC), B.Sc. (H) 18.02.75 24.07.98 - Offg. 07.06. 04 DR
551. | Ashis Mandal, (SC), 8A 11.04.69 13.08.2004 Oifg. 13.08.04 DR
552. | Nirendra Kr. Lahkar, BA 01.09.50 16.12.76 - 04.04.05 DR Nominated by Surgius Cell
553. | Pranjal Raj Kalita, BA 01.03.52 31.12.76 - 23.03.05 _DR ‘ -do-
__554. | Samar Bijoy Chakraborty, M.Sc. 01.01.51 01.01.77 - 04.04.05 DR ' ‘ -do-
555. | Vijay Kumar, BA 08:01:55 | ——13:0577 o 04.04.05__ DR _ -do-
Kastified te be true copy
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learned counsel for the.

‘-

learned Sr. C.G.S;C. None : .
: ) B . At 2

PaTinga

O

'conducted by the Staff Selection

Comm1531on in- thef year 1984 and waS' called for an i\
BT T . —.——e—- E a i N

1nterv1ew (V1va) on l7 4..1985 v1de letter dated 26.3.1985.

T

The appchant appeared in the viva voce test on 17. $x1953-
. ’ i'.,“

He was |found suitable for the post of Inspector and

—— 7

accordingly select

ed by the Staff Selection Commission and

was recommended by the Commission to the office

-his name

Collector now redesignated as Commissioner.

wapm———
n———

br, the applicant was asked by the Office of the

ibner, Shillong to appear in the Physical test on

b vide letter dated '13. 9. 1989. Accordingly, the

t appeared in in the physical test on 1.10.1985

alongwith the other batch mates. it is the .grievance of

icant that the other candidates who appeared-in ' )
i

My

the_app]

the int=rv1ew alongwlth the applicant were"
the month of October 1985, but the applicant was offered ;
" —— .

'intmentron;y in the month of January 1988 after a | z

_ﬂ the appc
& : b . B . 'mm
lapse of more than two years for no fault on the part of }

applicant. Accordingly: the aﬂﬁiiiiﬁf_ifiﬂfg the post of \ !
. . L

|

j

Inspectqr on 1.3.1988 after completion of all necessary

formalitiee. It is also the grlevance of the applicant

to 8 are either dlrect recruitees o£

. i s et umpy—
o W‘ o
'batch of the appllcant é;)promoted to the H

clam— \
after the appllcant s batchmates were
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the dlrect recru1tees

B BTN U AL

alonngth some others were placed above the appllcant and

"

they became app01ntees in betWeen October 1985 and

28.2.1988. Consequently, the private respondent Nos.5 to 8
. N ]

_ [ ceimm——
have been placed above the appllcant in the seniority list
P

of lInspectors published as_ on l 5 2001€?and )placed at

serlal nos. 256 to 259 and other Junlors of the applicant

PSR

[ o
'have been.: placed thereafter in the ea1d seniority list,

"whereas the name of the applxcant has been shown at serial

P e [ . N

No;340. The senlorlty llst publlshed as on 1l.5. 2001 has

been annexed as Annexure-l to the O.A. RS

e
#
¢

3. | The applicant submitted a detailed representation

-—‘—-i-&-l-'

on lO 1. 2002 addressed to. the Commlssxoner of Central

"se, praylng 1nter alia for fixation of his seniority

er the mert“lxst of 1985 panel with all consequentlal

3).. Y
includlng some of the Inspectors who were
(a"h .

‘nelled for rgcruitment in the year 1988 have been

i
hls en'
x‘J {
the respondent Nos 5 to 8 in the senlolryt list publlshed

.g,, : RS B & 1
as olll.S;ZQOl. The appllcant @urther submltted that the

ul ¢-b 20 1%
equndents w1thout reply1ng to the representation made
e TR v S

"by the appllcant ~'iss;ued ‘another seniority .list .of

Inspectors as on 1.4.2002, wherein the name of the private

l

res ondent Nos S to 8 have been placed above the applicant
P ! A P 32%

.the other juniors of the

G

applicant........
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M appllcant have also been placed above the appllcant in the

1mpugneq senzorlty lzst publlshed as on l 4 2002 In the
P B

‘same anlorlty llst the appllcant 1s' placed at serial

PR

acxng him above the respondent
;'\ e gy

he cadre of Inspectors and to
. c “the respondents to count his
- alongwith the recruitees of 1985"batch

FRCA
:urpose of hls promotion to the next

& f{‘% FE S

piacxng thef‘

:counter reply.‘lt-xs the case of Lhe respondents
a4 c 3 '-»u(\‘ 1’ :

) 2 ¢ - 5 i the year (L9
- _ S S O BN DRI .
t Lcal. test out ofTwhxch 82 appeared and ultimately 62

102 candidates were called for

can%;da'es could qual1fy the phy81cal test. The applicant
Ti PR
Tt 1 g S.’r‘

to 8.
The respondents have conteeted Lhe applzcatlon by
P, cog e RE ‘

whoiquallfled the written as well as the viva voce test.

S Y S

aiongw1'h the others failed to meet the chest measurement

v - : conduct(

43
for app01ntment was rejected Subsequently, the Dossiers

1 ©_appo re
of theﬂ rejected candidates who failed to qualify

the

: physical test were forwarded to the Board in May 1986.
i v . 'Immediahely on receipt of the dosslers, the Board 1ssued
revised{ guidelxnes' v1de letter dated 10.9.1986 on the

; L ' physxcal......;.

]

2d. by the North Eastern Polxce Academy and his case‘
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w1bth i dlrectlon to the

el

i;_{} .ﬂv . ‘ f}fl////"
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TR AT AN e N
It 15, therefore, the contention of
By : P ol //l

tin these circumstances when the
Py, ot )

prima fac1e did.,.not: . have a

chance of

Py ;

-fwhereas the private respondents

g

Tere offered appoxntment in 1985 and onwards. Hence the

RS

s

llcant could not claim seniority over the private

'

_ondents and the. applxcatxon deserves to be dlsmlssed.

g,

The learned counsel for the app11tant strenuounly

ERt]

ued that the senlorlty of the applxcant had been fixed

Lae
B

f

% itrarily 'below his batch mates who were
subsequently recru1ted directly to the post of Inspector
‘a% Well as on promotion. It- is ‘the contention of the

learned counsel for the applicant that the settled

poﬁltxon of law Ls that senlorzty is- requived to be fixed

[

on. the basis oﬁrsoleqt list/rocruitment yoa#. STRRRXAXK ALK

Coat
P

xxxxxxxXXXXXXXXXXXXX%XX&KEK It "is his contention that

seniority of a selected candidate of an earlier batch

cannot be flxed below the recru1tees of subsequent baLch

[= ¥ AP

i

el

P e

et e i, o e SR L e =




accordlng t
DX g'ﬁ"\:d},,

¥ k S  §x cRerdrere U
n the grade of I

e eﬂvfh

-

,"#’,",__‘. :
of Senlorlty of Dlrect

—ﬂ—‘(

o whlch thedapplxcant is entztled ~to

placed above the respo

'_»f)h, RIS L B

n thls context. .the learned

2'-'-‘"’-.""' IO T 53 TR I,

the* provxsxons

\n

AR

kY] T .- o ki !"

ndent Nos 5 to 8 1n the sen1or1ty

NN

nspector. The learned counsel for-
:, wtl\ et -,.,.3 et N

~our. attent1on to the relevant rules
\-.M
Recrults and Promotees, i.e. para

LA Y A

<,

r\ 1 R SRR

and 2'2 Ere reproduced

‘w2.1° The
recruits is de
whlch they are

authorlty, per

ads a result of
; 2.2 ‘Wher
of selection
promotees
recommended fo
Where promoti
‘lseniority, sub
the seniority

promotl
the relative

S anisteaty
L lys

superseded by

Thevlea'ned counsel f

upon the!

t ' of « alilah Sonah Vs.

and 2. 2 enclosed as Annexure-

the reconmendations o

earller selection

shall be in the order

on at the same time 8

which they are pr
is considered unfit

he. is subsequently ‘found 8u

take seniority in
persons who had sup

judgment of the Hon

1998) 9 scC 641,.

li et that was’ prepar
m———

6 to the O.A. paras 2.1

below,
relatlve senlorlty of all @direct
termined by ‘the order of merit in
selected for sucéh appointment on
£ the UPSC or other selecting
sons appointed as a result of an
being senior to those appo1nted
a subsequent selection.
e promotions are made on the basis
by a DPC, the seniority of such
in which they are
r such promotion by the Committee
ons. are made on the Dbasis o£
ject to the re]ectlon of the unfit,
of persons considered fit for
hall be the same as,
seniority in the lower ‘grade from
omoted. Where, howevery a person
for promotion and . is
r such persons shall not, it
itable and promoted,
the higher grade over the junior

erseded him."

a junio

or the applicant has plaéed reliance

1ple Supreme Court in the case

State of Kerala and others. reported

wherein it was held that the select
T

ed earlxer and was st1ll alive when

N

vacancies arose, the

on account of d

“selected earlier she
% B . Y

ERVRERS)

ein’o A

’appllcant co

elay ~-in her appointme

‘“eub equently.

the: Ce

uld not be made to suffer

nt and since ahe was

has to be ranked senior to those who

He has also relled upon the

ntral Admlnistratxve Pribunal, Full

No 121 of 1991 decided on 16.7.1996,

_wherein......

e e o+
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whereln 1t was held that refusal to grant the beneflt of

senlorlty to those o£f1c1als who passed the examlnatxon in

IS e

an earllerlyear is illegal and in violatron of Articles 14

and 16 of the'Const;tution,

. ! . .
6. Wei have glven our anxious consideration to the

e

arguments put forth by the learned counsel for the
‘partles. We have also gone through the materxals placed
before us and. the jndgments relled,upon by the learned

counsel for the applicant..%;,

'IV can be seen £rom para J'of the counter reply

R A

that the process of aeiectxon o£ Iepectors conaxsta of

three;stages, i.e; (i) Written test, (ii) Viva voce test
i W

,5-:

Physxcal test including walklng, cycling etc.

teat the appllcant quallfxed in the

EY s
1u‘ i

‘he v1va ,voce test, but the

the post-. f Inspector. But,

d.
\“‘Sf{zj,,,__ £oun fxt in the physxcal test as per
Thereafter the

was offered appoxntment on 6 1.1988 -and he
A‘.'t' ,xcx

;.3.19@9. Itgig not the case ot the respondents
esubjected to appear in.the written

in' the :subsequent‘ selection

SE e e .-"«‘ iy

. proceéoin;s. As mentloned above, there are three stages in
4 I e £t

the entxre selectlon proceedlng and it concludes when one

Mo

TEe - i. B

quallfles 1n the three tests. The applicant was found

f‘ g u‘};

fit in the three stagesy i.e. after he qualified in the

physical {test. Therefore, there is no dispute that the
: AN

‘1n no way ithe applxcant can be

f# euitable and waa gzven appointment only when he was found..

waa Appoznted £rom the selecL ligt oj 1984 Bgs

R

jhave been ap901nted from: the subsequent select

TE

listeeoceoeon

L

B2 e




select llst prepared 1n between 1985 ahd 1988.

LT

_ Servzce
» : o

ey

1er aelectxon belng senxor

ot responsible for the delay

Ae stated earlier: the

appoxnted from the 1984 85
Wy ,»':t,.,

;that thxs Tr1buna1

union of

the

the

. (k%ﬁ*
y and also that the
"ﬂ;:

onsible for the delay 1n sendlng the

R EANL .
ere was no ]ustxflable reason for

Lng the applxcant therein the beneflt of seniority

\74

the date of selectzon.

“The relevant paragraph of

eproduced below.

"From the facts alluded above, it emerges
‘that the: applxcant was a candidate recruited on

‘the, basis ofZ the 1987 selection. Undoubtedly:

}there was delay in sending,the nom1nat1on by the

" SS& so “far the appllcant was concerned, for whic
. » the a 1icanticouls NOL ceel® amed - Accordlng to
; : ! the respon ents aiso the appllcant did not have
i ‘ } any hand in the ‘delay. In the circumstances there
! o was nho’ justifiable reason for not. giving the
o . applicant the benefit: of the rule as ‘per the date
\ . of selection’ since the appllcant is one of the
nominee gselected on the basis of the 1987 select
List and considered his case for promotion before
! ’ consmderlng the promotlon of the subsequent batch
and seniority was also Lo pe refixed on the bhasis

l of the earller selectlon.

ve judgment is

P i
-

JEUPERN

ERPSSE L W



nd c1rcumstapcesvo£

we ‘hold. that
M—

'in plac1ng the

Lfbelow respondenp Nos.

delay in rev1eu1ng his

he respondengp,to

'¢] him above

dxrect t

nt by placxn

o b"
he”senlorxty 118t 1n the cadre

FTRY PIChY

the consequentxa

that

1 beneflts

of Inspecﬂor
accrue from'such reixxatxon of his seniority as per rules.
}_?he 0.A. 1s allOWed to the extent indicated above-
However:| thee shall be no order as to costs:
Sd/rv\avsm(J )

‘d/MBABER(A)

nkm

CA } (l( lt .
G('\\(-.H\l

Mmsﬁmbe‘w:;‘w/yd

(Advoczte) 3
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For ﬁho applicant 't lir. S.K, Sen, Sr. Advocete.

I - : Mf. S. Kdtdki, Advocate.,

i
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IN THE C:NTRAL ADM INI::TRATIVE T]RIBUNAL
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GUWAHATI:BENCH

..V..RSUS-

'QNIQN OF INDIA & OTHERS ©" ... RESPONDENTS. -

Hun'b‘e Shri A, P Bhatfacharya, Judicial Member

jon'tla Shri J.C,Roy, Adm:rlqtrativo Member

5r the r?spondent$ _‘ M:‘ B K' Sarma. Advocate_.}A

Ny, J. L. Sarkar, Advocate -
for the Rerondent No.5...

1

ite of Judgment & order :thesz{th April, L989;

| - JUDGKENT & ORDER
¢ " . ’

. "“v
i
LC. Ay, .
v 44, v
\ LN
i

‘This is an applicationvunder SeCfiqn i9

4/oc Section 22 of the'Administrative Tribunals Act.,

485 from Shri Rakhal Chandra Roy agalnst the order

dapod 3&/28~¢~a8 of the F.A., & Chief Accounts Officer,
g.ﬁ. Ruilways, Malicaon roverting him from the post
offiassistant Chief Cachier. S

2

The brief fact leading to the case is that.

H

thy applicant was promoted to Divisional Cashier on

. He ; ‘
V. 1975 apoeared for a selection test held in-the yedr’
’ 4
it
Bl




o

. .'.2/_.. '__58 —
: ‘ | . AsSt.
o year 1925 for the next plomotional post of/Chlef Cashlnr

Lo Gxoua ! oerv1ce. 8 (eight) candidates, (4 are of

fur,; served community and 4 of reserved communlty
(3 Schuduled Castes and 1 Scheduled Trlbe ) viere eliglblo
~for selection at that tlme. In the wrltten test held

|

on724‘7.05 all these candldates appeared -The‘selection

.-

ﬁfwar for two posts one reserved for Scheduled Trlbe and

anoLh un~reserved One Shr; A.k Dcy was selected

Jlnoi the un-reserved vacancy of Assistant Chlef Cashier

c:.
.LQ .

and there was no dispute ebout,h;s_selection. For the

reberved post the applicant who belorge to Scheduled oo

Caﬁte IONER oon ldcred alongw1th the private respondent,
©Shri Dnnen Saikia who belongs ‘to Scheduled Tribel ‘rhe'

t

fiest con51etv of a wr:tten test followed by a Vlva-voce

Zo and nxumlnation of the serv1ce record In the written |
» /’q\ ,\(\‘\""O /' \4‘ . !"
. VAT

o R TN test the private res pondent submitted a bla k paper
A all

s

d sequred Z0ro; He_was ,.xhorefore, inltlally not

led for other teStslin connexion with the;select;on. o

Belng aggrleved by . thls the pr1tho respondent. Ei
. filcd an appllcatlon in this Tribunal which was: regls- vg; |
- “ "tereu es G,C, No.275 of 1986, During the pendency of |
(JS ethis.applicaiion ( G‘C; No.°75'of 1986 ) , theffailways
Swenit. a}eJJ dlth aOlGCtlng provisionally CdndlddtPS from
amowust the reserved communltles ( Scheduled Caftes and
$chedoled Tribes) and completed the rest of ithe test
reqdired for the selection viz, Viva—Voée tesﬁkand
‘-ekdrlnatlon of service records. The prlvate reqpondent |
in Lth case inltially refused to appear in vaa~Voce i
‘.test:on,the plea thet he had filed the application b Li
( 6lc,n0,375/86 ) and had claimed to be promoted on !
officiating basis as the only Scheduled Tribe'candidate h
aVqu 'ble based on the Railway Board's letter dated ;H

31,8,74. However, ldter he appeared in the V1va~Voce




e

~ Thel.

-4

"L'moted the present applicant, Shri Roy , in thelr

B9~

'...3/-
ra-Voce, test on 23, 1o. 86 and the Railway authorltles

fiice orﬂer No.192 dated 21, 1. 87 for six monhhs on a

al ba>ir by exchanglng the acheduled rribe Vacancy

in favour of Scheduled Caste._In this promotion- order,

OfCUUIaO,Lt was: mentnoned that the prov1sional arrangement

‘Jubgoct ‘to the de01Slon of Central Admlnistrative

Tribunal, Guwahati Bench in case No..G Ce 375 of. 1986.

present applicant was rot made a party in G. C 375
of 1986 at any stagel '

o L lho judgment in G C 375 of 1986 was passed on

12,6,87 by ths Trlbunal. lt was ordered that “the privute

'reSpondent Shri Saikia w1ll be promoted and appointed

as Assis stant. Chief Cashier on ad-hoc basis for a perlod

of six monthsf The present impugned order dated 25/28.3.88

~reverting the upplicant, ShrivRoy was in consequenee of

.
AR

‘ that

¢ N\Shri:

=\
€>§hluf Cashier for a period of six montho.

/éascﬁ

'l;hic ordar of the Trlbunal ‘and in place of ohrl Roy ,

Jdl)td was appointed on an ad-hoc basis as, Assistant
The appllcant'e
is thst he was nef made a party to tne case No. G.C.

375 jof 1586 before this Tribunal and the order paSsed_'

: inﬁhnt ca“e na ,ddversely affected hlm; He q}so stated 'L"

* !
the frlbunal s verdic wa51n camplete &Bd dlSregard

of Railway Board's notlflcdtlen No.E(oCT)73 CLilS/lB dated

17.8. 71 according to which 1f su1table Scheduled Tribeﬂ

- candidate is not available c,yd1dates belonqlng to

‘ktridl bodlzé In the course of. arguments,

‘Schelduled Castef can also be considered for - promotion on

aguinst a vacancy for ST.
the learned

counsel pLOdUCed a coPy of the Ralley Board'° letter

‘*'No=85/5(dcr)11/55/3 dated 27/6.1986 in which the Board

_epproved the promotlon on trial basis of Shri Roy by

'fexckanqing the ST vacancy in favour of SC as per extant

+




N Plniﬁ"

extant .|

oT fhe

— 60—
cosdt/-
oxo\'s in the matter.‘xheybalso produced a copy

Ralluay Board's 01rcular No. E(NG)1-72 PhI/lSB
which °

dated ll/lb 4'74[1a1d down’thdt the minlmum qualifylngjg‘;

»mbrks for JC/JT candidates in the written test,for- i1.f,'

Iu.

filliné up of salection posts ln the non—gazetted cadre

is 10 ¢

out 'of 3% for qu;linngLLllgtO be calledfor the 

Vi ‘a /aca test, Based on thesrthe applicant has prdyed

for'au
fbr_ro

in C.C

ashlnq his revertion order dated 28,3, 88 and also
JiCWIHQ thc Judqment & order dated 12.,6,87 passed
. Mo, 375/86. The appllcant also alleged' that. not

onlyth was nqt made a party 1n}G.C.h0 375/86 but the

Rallwa
(ah:i

?vauthority colluded with the private respondent ,

’dlKiJ ) during the conduct of the case 'and Vital
' necessary

'lnforwatlon_for adjudicotion of the case were not produced

before:

dents. .

th Irlbunal. On behalf of the Government respon—

('chpondents 1 to 4 and 6 ) the allegation of

cdllﬁ*yon Was very emphatlcally denied, It was p01nted out

“ghat even after passing of the judgment in G. C, 37 /86

ey

P

\before

ground-

(
<~E¥e Ralley autherities 1pplled for a reV1ew of the ’
?Jddgment whlch Was reglstered as Revlew Case No 22 of 1987

thls rribunal which we find was dismlssed on the

of llmltatlon by this Tribunal on 18 ll 87. They

cdrrobcratud thn facts as narrated above but’ statex that

$,

théy_Rallway Board's letter dafed 27“6 86 exchanging one

ST vacahcy in favour of ﬁ’SC which made it possible for

_the éppltcant ( Shri Roy ) to be glven a provxslonal

: perotlnn was sel asxde and quashed by this Trlbunal in

the juu;mcnt of 12, ;6,87 They i made one very lmportant'

observatlan that although the present applicant, Shrl Roy

. waé not|made a party to the Case NO,G,C. 37;/86,

( D, Saikia V=U,I,0. & Ors.) , from the promotiqn”order‘

datcd
that o

_ X
21.1,87 the applicant was quite aware of the fact

cuse was pending in the Tribunal and his promotion

el SR

B T e Lt i
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N

N e

Sl=

. c'ao5/"' ..
' the outcome of

_[promotlon was subject tolthis case. It was open £0 the

applicant to LntQLVene durlng its pendency which he

: omitted to do. rhus the judgment deliVerod in the'case

'Euo GF 375/86 becomes blndlng on the present appllcant,

~ Shri Roy.

n‘

A

~In order {0 prove that the prlvate re5pondent,' 

"Sh;i Dalkld 'was not eligible for promotion the applicant

' furnlshag in Annexure-'C' alcopy of the Ra11Way Board's

“‘ll‘ettel No . 63 E(ocn )78/1/RRC dt. 10 9s 35, Accordmg to this

\J;;//. he facts of the case and the pdrties boLng y
b

etler dated 1,9.85, |

v,cticully ... the same as in G. g;_gzilgg_J

| of>s rvxco etc. for plomotion on ad-hoc basis but there:

>

L% bL ho minimum marLs in any of thcse subjects for

eidarlng promotlon on ﬁ ad-hoc basxs under the scheme

*-out in Railway BOard s l°tter No E(SCT)74/UW15/34 dtd,
: ‘,1974. Howeyer, the appllcant sought t0r1nterprete

.& letter to say that the private respondent Shri Saikia

oObUfCJ Lero marks 1n the wrxtten test.was ab 1nit10

Liglble for promotion on ad-hoc ba51s.h,;

accept Lhis argument after a careful readlng of the

¥ \

|,

‘we had to go '

th10ugn the records and the Judgment of this caSe very

carﬁfully. In our Oplnlon the order passed by the Tribunal

'was,baueu on inadequate information and incorrpct inter-‘

: prétation of Bailway Board s letters and c1rculars Wthh f

f‘)

516

have got the force of law. The order to promote the privete

respondent, Shri Salkla waf based on the premises that

ica the Vacancy of 1985 was earmarved for ST’and one ST
_—

lﬁllatw uas>an11dble the marks obtained in the wrlpten

Jt was of neo: Consequence LDV e Although he was theﬁ

er SC and ST candldates,-should obtain[mxnimum of zo% é}a

: total marl in the written test, Jiva—Voce, -and. recordsg

-We are ‘unable

Al



—6’—

eedb/=

JT canddidate avuilable and there wvere three aC

H

s i‘ ,candldates avalldble the Rallway authorlty had n° other

: ptLon but. to try out the sr candidate 1rrespect1ve of

 his pclformonce in the selection tast{ We have carefully

‘gone through the Railway Board's letter dated 3lst August n %E?A
. 11974 on vhich the Judgment was- based and also Railway - "
'“Board' carller 1etter NO E(SCT)73 CM 15/13 dated l7th

T August, 1974 which was available to the Tribunal. Unfor-

. .tunately the Qdilway Board" circular dated 10.9.85 which
‘ o =y
~is ;nne\~d with the pre ent application and which was an

b,extunt O]d“l £ at- that time appears to have not been
————e T

plaﬁod bafore the fribunal Similarly,'%halclédru;uq

e

i ‘ P 31401 of the Railway Board dated 27. 6.86 approv;ng of

apronotion on ad-hoc basis of the applicant ohri Roy and

aniwng of ST vacancy in favour of SC which ‘was

—

exch

i | eXpiesstly permited in para-3 (VI) of Rallway Board's .
) " wss also not brought to the notice of the Tribun}
c1rcwla“ dated 17.8 «744_The said paragraph is extrdcted

as belov :]

Kl Cy

“~"_ 1i1e vagancies reserved for Scheduled cast8s

achoduled tribes W1ll continue to ba reserved for the

L ‘*atuvc community only, e Scheduled Caste officer may

‘. ,‘

7bé considered for app01ntment against a vacancy

i

. year| 1tielf in which the reqervation 1s made \where a

vacaﬁcy erved for a partlcular community could not be
¥

filled ! y a candidate from that community. . -

i

: rved'.or Scheduled Tr1be¢ or vice versa inﬂthe same - )
. |

;

|

!

 vThis particular order was not superseded in the Railway : :
" DBoarg's letter dtd. 31.8.74 on which the Hon'ble Tribunal
. li i;if defen44d for its Judgment and order dated 12.6. 87. In“ |
‘ "the conr 1 of arguments and in the: written statement | i
the lOlLHOd CUJn;Cl for the prlvate respondent stated that 3

exchanging a 351 vacancy for SC is not permitted’but ‘he

'could n:t produce any subsequent order of the Railway

DoQid wnieh has superseded the extracted instruction.
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b k i '
qt hes been argued by the, side of the respondents

referring to Annexure-A to the applicatron that. mhen this

|
I
applicwnt v.as appointed on ad hoc basis to the post of Asst.
Chief Caﬁhie* it was clearly strpulated in the order itself

thut his quch appointment would be subject to the result of

.G,C, No. 573 of ‘86 and vhen the said case has since been
—disposed of in favour of respondent ‘ggséh Shri Dhiren Saikia,

|

the applrcent vould be bound by the said judgement and would
l R e pacsed

“not be permrttod to challenge the judgement/in that case. To

That. it has been contended by the. side of the applicant that

vhen the applloant being a necessary party had not been 1mp1eaded ‘ \//p

--q-—-'_— » }
ln that casu, the Judgement would not in any vay bind him in A

the watter of enforcement of.his. 1amful right, Considerlng the
R R——_—

T s S
matter an%roualy we feel inclined to accept the. applicant's
1 N :
version. On a: conerderatxon of the materlalo on. record we il

canhof but hold that the plesont a;plicant vas a necossary

party to. G C. 375 of 86 The applicant mi that‘case“should have

-
b Wk 3 o

impleldtdhlm as one of the respondents, but that was not s0 done.ib

+n\o, lhe preacnt a‘plrcant should have also 1ntcrvoned 1nto that case

35 ond \hen in the order appolntlng him to the post of Asrlstant

‘-hlef Cash%rr reference of that case was made. IL should be

‘ - bogne in mlnd that the order apporntlng this applicant to. that

‘mknm (“hnosﬁ was pa sed on rl 1,1987 and the judgement in G,C §75 of 86
was passed on 12,6.87, So, thls appllcant hod ample time to

intervena 1nto that matter, Nov. the question is whethor because.

of hls oqcm non~1nterventlon the judgement. paseed ln G.C. 375

of 8u \oulc brnd him. It is qulte well :ett1'd Lhat the sald
Judacment wes nothing but a jus in ~personam and not a JUS in rem,
So, as thio applicant had not been impleadedin that case the

judgement pa ssed therein would not surely be blndrng on him.

esides, thls Trlbunul in ocder to adgudxcate upon the dxsputeo

'felnting tol service matterg is guidel by the prrncxpleo of

L~

L —
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Vot othe

g

L zuential to the )v1cr‘ut passed in G C 375 of 86 ,

EE

justice. If we consider that aspedt, we cannot but
Impugned reve r’iow of this d}ﬂLAbuﬂl which

\.__

ment

X
..
!
1

"matex

‘.@L!-Ln

1f.nt of Lhat cace,

Dued to
F | edueemer
e . B faveay

~

iols

oS Q,

SURY PN

Juagmen, 1n favour'o
and res

COHSldePLﬁﬁ
vy

f ohri Dhlren Saikla, the

pondent No 5 of vhe instant

ail, we ane,ofqopinion_that this case

Ao -

'm»nltaauoh th

P et

GG

ot erpquth Ko, 5.

gt = 5 ’

~
P ha ﬁuyﬂ"ﬁéd

.......

Iater

?\'-vwn-mt iy

ere haw been g Jldgment in
%&:ﬂa!&‘

S e

{n ¢ur opinion the earlier Judg-

.u\ut """“‘-" all the‘
“::E“EEB”““’,

‘"ﬂm

have béen plazed by all concerned persons,

e

In view of our

o mmamamep Y
_'—'—-!-—-‘“_

vudJnuq made above, the application:

.

succeeds Ws sliow thxs app lication making -h)w°V¢t, no order

,...-n-.....

s > i
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O,T Jor

Capnlic

.
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N

lcosis

Teit,

CUA, D /AN, N E

; og , dated. 2171787 as

i3

ilon ho hereby restored:

Offlce oider NoU6/110 , dated °5/°8...88 prssed

Rly; Nalldaon, as ahown

ira<B to the apnlication be herebys;eL as ide. Office

shown in Annexure A to the

The res oondenfs aro 4irnrtnd

. ' QQ :
to ceall with the ad hoc an"oinfmont of this. apnlican+ to the
' L
post of Assistaiit Chief Cashier as per rules
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1L Bench

GUWAHATI BENCH GUWAHATI :
OA NO. 117/2007 |
SHI BIKASH KAR & Others

-VERSUS-
UNION OF INDIA & ORS
veeres. .RESPONDENTS:

WRITTEN STATEMENT FILED BY THE RESPONDENTS No. 1 1§ {
1) That the respondents have received copy of the OA filed by the applicant and
have gone through the same. Save and except the statements, which are
specifically admitted hereon below, rests may be treated as total denial. The
statements, which are not borne on record, are also denied and the applicant is

put to the stﬁctestvpﬂ)of thereof.

2) That before traversing various paragraphs of the OA, the respondents beg :to stat
the brief history of the case, which may be treated as part of the Written
Statement.

Shri Bikash Kar, Subir Das Gupta. Girindra Kalita, Romesh Sharma afld

Dulal Kumar Das were joined as Inspector on 22.4.1987, 22.4.1987, 21.4.1987 and
26.6.1987 respectively on promotion.

Shri Subrata Choudhury was selected as Inspector by the Staff Seléctién
Commission ans was joined on 01.3.1988.

The posts of Inspector in the Department are filled up by direct recruitlmem
through Staff Selection Commission and also by promotion. :

Before promotion of the applicants, the vacancies for the post of Inspéétofs
in 1985 were to be filled in the respondents against direct recruitment quota. "[hé
respondents No. 5, 7 and 8 were called for an interview and physical teéi on
01.10.1985. The respondent No. 5 appeared in the physical tests on that day a:i'long

with other candidates. The process of selection was conducted as per the rules 'and

Aadt ClLc &~



norms prevailing during 1985. Applying the same rules of phys%cal‘ test the

respondent No. 5 was found disqualified. The candidate who were foun
in the physical test as per the then existing rules were taken in the
qualified candidates included respondents No. 7 and 8. It is stated that

No. 5 was found disqualified and his name was not included m the panel of /
/

successful candidates for appointment against the said selection proc ?ss. As such

"

|

‘ qualified
panel The

respondent

the respondent No. 5 was not appointed while appointment letters were issued for

the successful candidates of the said process of selection.

|

Subsequently, the dossiers of the rejected candidates who ﬁ?ﬂei in the

physical test were forwarded to the Board in May 1986. 1

On receipt of the dossiers, the Board issued s revised guidelines vide

10.9.1986 on the physical standard test with a direction to the 'then QOllector

Central Excise, Shillong to review all such rejected cases in the light oﬁ

guidelines. |

|
Accordingly, the cases of the rejected candidates were revieWed and S

candidates including the respondents, Shri Subrata Coudhury was fcun fit fro N
appointment. This was forwarded to the Board on 14.8.1987 and the Board v1de
letter dated 16.11.1987 approved to offer appomtments provided they Wﬁre found fit

in all respects. . |

|
The seniority list of the Inspectors was published on 01.5.2001 L
list, the names of the applicants were against S1. No. 292,293,300,301 and

f th(le revised

and in tha.t": J\ :

|

let(cr dated

|

4
i

'i
|

|

|

1. |

The next seniority list was circulated on 01.4.2002 and the names of the L,,,/:f“’"

" applicants were shown against S1. 286,287,294, 295 and 306.

In the seniority list of 2003, the applicants were shown against the Sl 118,
119, 126, 127 and 135. Lo

On 31.5.2005, a draft seniority list was issued and in that list thle!’r applicants
name were shown against SI. No. 100,101,108,109 and 117 and the r'?spandents ’
was shown against S1. No. 64 with the date of appointment as on 01.03.]@88 as

direct recruits.
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Lo VY
3 Y
A

aft seniority list was prepi;cd in terms .of the Judgment
OA No. 308/2003 dated 28.7.\‘1004 and 29.9.2004 respe
: cdhofewﬁhand marke

The dr

39/2003 and
Copies of the judgment are an

R1 and R2 respectively.

any, on such revision was ©
. from 31.5.2005 1o 18

gvision O
il conceived of facts and as

£ their seniority. B

»

S|
representaﬁon against the T

1S misconceived of 1aw and

dismissed.

regard fo the statemnent made n

3) That with
omment.

the respondents beg to offerno ¢

4) That with regard to the S

ondents while denying

ant is not aware of the
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d fit in the physical test
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That with regard to the statement made in paragraph 4.9 of the OA, the

respondents beg to state that the contention of the applicant is not correct. The
draft Seniority List was issued vide C. No. II (34) 3/ET0L/2001/55721-60 dated
31.5.2005 consequent upon the judgment dated 28.7.2004 and 29.9.2004 in OA
No. 39/2003 and 308/2003 passed by the Hon’ble CTA, Guwahati Bench and

representations if any, on such revision was called from the concerned officers.

* However, this office has not received any representation from the applicants and

also not aware a to why the draft Seniority List took so long to reach the

. applicants.

8)

9

”

That with regard to the statement made in paragraph 4.10, 4.11 and 4.12 of the
OA, the respondents beg to rely and refer upon the statement made above.

That with regard to the statement made in paragraph 4.13 of the OA, the
respondents while denying the contentions made therein beg to state that it may
be well assumed that the Hon’ble Tribunal was kept in the dark by the applicant.
It is stated the draft Seniority List was made final vide C. No. I (34) 3/ET-
12001/605310580 dated 18.7.2005 wherein all the representations received
upon such revision in the draft Seniority List were disposed of. Hence the
present application is misconceived of law and ill conceived of facts and as such

same is liable to be dismissed with cost.

- 10) That with regard to the statement made in paragraph 4.14 of the OA, the

respondents do not admit anything conirary to the records of the case and beg to

rely and refer upon the statements made above.

ll)That in view of the submissions made above and considering the facts and

|

circumstances of the case the respondents beg to submit that none of the
Grounds and relief sought for is legal and valid and enforceable as per law,
hence Hon’ble Tribunal may be pleased to dismiss the OA with cost.



VERIFICATION

(1 Ko K

....................................................................... , aged

. about 4‘9 . years at present workmg . as

0/\ ou ........ ,who is one of the respondents and taking steps in this casg, b;gmg
duly authorized and competent to sign this verification for all respdndénts,

do hereby solemnly affirm and state that the statement made in paragraph

' ,\j 1L are true

to my knowledge and belief, those made in paragraph

L T 10 being matter of records; are

true to my information derived there from and the rest are my humble

submission before this Humble Tribunal. I have not suppressed any material

sl .‘

And 1 sign this verification this -f-z:f----th day of \( e 2007 at —Q{---

DEPONENT

fact.
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Union of India & Others Respondents.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUWAHATI BENCH: CUWAHATI

In the matter of;-
O.A. No. 117/2007

Shri Bikash Kar & Ors.

..... Applicants.
-Yersus-
Union of India and Othcess.

.. Respondcnts.
-And-

In the matter ofs-
Written  statement  filed by  the

Respondent No. 5.

The respondent No. 5 most humbly and respectfully beg to state as

undcr;-

'I'hat the rcspondent No. 5 (hercinafter referred to as answering
rcspondcnt) in the O.A. No. 117/2007 has reccived a copy of the said
Ongmal Apphcatmn scrved on him. He has carcfully gone through the
O.A. No. 117/2007 and understood the contents thereof and categorically
dcmcs all the averments made in the O.A. save and cxcept the statements
wl:uch arc specifically admitted herein below.

'Ihat the answering respondent begs to say that the O.A. is not
maihtainabl‘e as becausc the applicants did not cxhaust the remedics
available to' them and also did not prefer any representation against the
draft scniority list issucd as on 01.06.2005 in terms of the specific provision
1a1d down in the Admzmstmmc Tribunals Act 1985. In fact the draft
scruonty hot was circulated mdc letter No. 11 (34) 3/ET.1/2001/55721-60
datcd 31.05.2005, whereby draft scniority list was circulated and
rgprcsontahon/ objection was invited in terms of lcarned CAT’s order and
the same was circulated to the prescnt applicants but they remained silent
in spltc of receipt of the draft list dated 31.05.2005. However, said draft
scmonty list was finalized as on 01.06.2005 following the Board of CBEC's

applicant
I, ool

on (0.05.08

; M
Filed AZI

—
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| | dedision vide letter No. F. No. A. 23024/21/2003-Ad.II A dated 24.06.2005 ‘
and the final list was circulated vide letter C.No. I (34) 3ET 1/2001 /60531-
580 dated 18.07.2005. The sccond prayer of the applicants challenging
appointment of the answering respondent after a lapsc of about 20 ycars ng
that too without any legal valid or justificd rcason, rather chalienging %
appointment of the answering respondent for the sake of seniority after a =g
lapsc of 20 ycars is nothing but abusc of judicial process. The prayer of
sctting aside the judgment and order passed in O.A. No. 39/2003 and
0.A. No. 308/2003 passed by a coordinating Bench of the Hon'blc
Tribunal is not maintainable without preferring a review petition or
without challenging those judgments before the appropriate forum. On
that scorc alonc the O.A. is liable to be dismisscd with cost.

The Original Application is also barred by law of limitation as
prescribed under Section 21 of the Administrative Tribunal’s Act 1985, as
because draft scniority list issucd as on 01.06.2005 has been challenged
after a lapsc of near about 2 years when the period of limitation has been
prescribed as one year under the statute from the détc of issuance of this
order. As such the Original application is not maintainable and the same

is liable to be dismissed at the threshold.

3, Thatwith régard to the statements made in para 4.3 and 4.4 of the Original
application the answering respondent begs {o state that he is a candidate
of 1984 batch of sclection. On a merce reading of the judgment and order
dated 29.09.2004 passed in O.A. No. 308/2003 (Shri BK. Das -Vs- UO.1 &

_ Ors.) where it would be cvident that the process of recruitment so far the
1984 batch is concerned which was completed during October/ November
1985. Tt further appears from the contention of the respondents as stated in
para 2 of the judgment and order dated 29.09.2004 whercin although the

“answcring respondent was initially not found suitable on account of non
fulfillment of required standard so far measurement of chest is concerned,
however, when the matter was referred to the Board as evident from para
2 of the judgment, the Board had remanded back the dossiers of the
answering respondent and others for a “review” under reviscd

norms/ guidelines vide letter dated 10.09.1986 and as per revised norms
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 the sclection/appointment of the applicant has been “reviewed” and

subsequently the Board approved the offer of appointment of the
answering respondent on the light of the recommendation made by the

then Collectorate after holding the review and in the process the offer of

appointment of the answering respondent has been delayed as because

proposal, decision of review and further decision of revision of standard

norms of chest measureniont had taken considerable time in issuing offer

+ -of appointment to the answering respondent by the respondent Union of
I,

India. Therefore, the learned Tribunal rightly held that the answering
respondent is entitled to sceniority over the sclectees of subsequent years

as well as over the present applicants, It is submitted that delay in offering

- appointment duc to review of sclection/appointment of the answering

respondent following the decision of the “Board” and delay in holding

review and approval of the “Board” before issuing offer of appointment

cannot take away the right of the answering respondent of his entitlement

of scniority over the applicants being a candidate of 1984 batch. The

applicants nowhere denicd that the answering respondent is a sclectee of

1984 batch. The decision of the Board to adoptmviscd norms in the case of

sclection/appointment  of  answering  respondent  and  others,
subscquently, cannot take away the right of scniority over the promotees
n;.;n} / Iuno 1987 ic. over the present apphcants The power of the

"Board” to gmnt relaxation for the purpose of sclection and appointment

has not been questioned in the instant application, as such right of the:

answering respondent for selc—ction and appointment under the revised

notms and seniority over the pn,scnt applicants cannot be questioned.

Morcover, the answering respondent has been app()llh(‘:d under the
direct recruitment quota {DR) carmarked absolutely for the du*cct
recruitecs and the answering respondent was sclected against a vacancy
of "DR quota of 1983-84, as such the applicants who were promoted in

\pril/ June 1987 under promotion guota cannot challenge the scnioriw
position of the answering respondent, and on that score alone the O.A is

Hable to be dismissed with cost.
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That with regard to the statements madc in paragraph 4.4, it is specifically
stated that the answering respondent had appcared in the examination for
recruitment to the post of Inspector of Incomé Tax/Central Excisc
conducted by the Staff Sclection in the ycar 1984 and he was called for
interview (viva) on 17.04.1985 vidce lctter dated 26.03.1985. The answering
rcapondenf_accordingly appearced in the viva voce on 17.04.1985 and also
‘ appeared in the physical test on 01.10.1985 along with other batch matcs,
however, he could not satisfy the required chest measurement conducted
by the North East Police Academy, therefore his case was forwarded to
the Board in May 1986 and immediatcly on reccipt of the dossicrs the
Board issucd revised guidclines on the physical standard test with the
dircction to the Commissioncer, Central Excisc, Shillong to “review” the
physical test in the light of the such instruction issucd by the Board of all
such candidates who could not satisfy the requiremoent of chest test
measurcment. However, as per revised inmstruction the answering
respondent along with others were found fit for appointment by way of
review and their cascs were again forwarded to the Board for approval on
14.08.1987. The Board on 16.07.87 appfevcd their appointment and
thercafter appointment letter was issucd to the answering respondent on
01.03.1988. Thercfore it is quite clear that the answering respondent has
been declared successful against the 1984 examination conducted by the
SSC as against the ifacancics of 1983-84, however, his case was reviewed
by the Official respondents as because he could not satisfy the required
standard of chest measurement while undergone physical test. Therefore
the ahsw‘cring respondent No. 5 is required to be treated and fitted as one
of the candidate of 1984 batch of direct recruitec Inspector and as such his
claim for scniority over the applicants is reasonable claim under the rule.
It is a scttled position of law that anéwcring respondent who is a direct
recruitee is entitled to get scniority over the present applicants of the
instant O.A. and there is no illegality or irregularity cither in the
appointment of the answering respendent or declaring him senior in the

grade of Inspector over the applicants.
- It is pertinent to mention here that the gricvance of the applicants is

basically against adoption of assigning wrong scniority policy and as such
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the grounds raised by the applicants ncither bonafide nor in public

interest.

That with rcgard to the statement made in para 4.5 of the O.A. the

answering respondent begs to submit that service of the answering
respondent No. 5 clsewhere during the period from 1986 to 1988 has no
felevancy with the prayer of the applicants in the instant original
éppﬁchﬁon. It is also stated that answering respondent is a direct recruitte
I;lspctétor of 1984 batch of sclection; as such the official respondents have
rightly antcdated his scniority along with the recruitees of the 1984 batch
Inépccftors of Central Excisc in the light of the direction passed by this
Hon'ble Tribunal in O.A No. 39/2003. Morcover, appointment in
'clscwhc;rc has no relevancy in claiming or antcdating his seniority over
the applicants as because the seniority rule holding the ficld till date very
: spéciﬁ:ca]ly stated that relative seniority of all direct recruits is determined
by orﬁcr of merit in the batch in which they arce sclected for such
appointment on the recommendation of authority or other sclecting
authority. It is also very categorically held that person appointed as a
result of carlier sclection is scmior to those being appointed in a
subsequcnt sclection. The position of scniority rule also quoted in para 5
of the judgment in O.A No. 39/2003 so long the said rule exists the
: answcﬁng respondent is entitled to scniority over the app]icants. As such
the contention of the applicants in the O.A. is devoid of any merit hence
the O.A. is liable to be dismissed with cost.

. That with regard to the statements made in para 4.6, 4.7 and 4.8 of the
ongmal application is quifc irrclevant as becausc scniority of the
answcr?ing respondent has been restored by the respondent Union of India

following the judgment and order passed by the Division Bench of this

Hon'ble Tribunal in O.A. No. 308/2003 and the said procceding has never -

been challenged cither by filing any review application or “before any
appropriate higher forum. Morcover, the scniority of the answering
rcspomiiicnt has been restored with duc notices to the applicants which is
also bccn confirmed by the Union of India and ors. in their written
statement. As such the contention of the applicants that they had no
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h\l'owlcdgc regarding the circulation of the draft s&miori;y list hll2007
while restoring the scniority of answering respondent pursuant to the
| d;u:cchon of the learned Tribunal is not at all correct rather the applicants
came to learn about the circulation of draft scniority list in the month of
| M‘ay/ Junc 2005 when draft scniority list was circulated vide letter No. C.
7 No. H(%)S/ Et.1/2001/55721-60 dated 31.05. 2005 whereby representation/
! ob;cctlon was invited from other cmployeces including the applicants. It is
. also within the knowledge of the apphcants that the said draft seniority
list as on 01.06.2005 was declared final after consideration of all
representations vide letter No. C. No. 11 (34) 3 ET.1/2001/60531-580 dated
18. 0/ 2005 following the approval of the CBEC which was communicated
wdc Board's lotter No. A.23024/21/2003-Ad.IILA dated 24.06.2005. As
such when the applicants did not raisc any objection after circulation of
| draft scniority list vide Govt. letter dated 31.05.05 they arc now barred by
law of cstoppel and the Original Application is liable to be dismissed with

cost.

That the answering respondent denics the correctness of the statements
madc in paragraphs 4.9, 410 and 411 as because restoration/ correction of
thc scmonty of answering respondent has been carricd out by the Union
of Lndla and others following a valid direction of the lcarncd Tribunal
: pursuant to the judgment and order dated 29.09.2004. It is further
submlttcd that some of the cffected partics were implcaded in the OA No.
3082003 as represcentatives of other similarly situated cmployces but
sone of thosc private respondents.of O.A. No. 308/2003 i.c. respondent
No 5t 9 of OA No. 308/2003 rcmained silent considering the
gcnumcncss of the claim of the answering respondents. Since some of the
cffectcd cm‘pk)) ccs have been implemented and the Union of India also
contested the O.A. No. 308/2003 for and behalf of the State as such the

dcaswn of the learned Tribunal rendered in O.A. No. 308/2003 cannot be.

qucshoncd by the present applicants mercly on the grounds of non-
lmplcadmg them in O.A. No. 30872003 rather the answering respondent
was' highly aggricved for wrong fixation of his scniority which was
holdmg the ficld. The answering respondent is cntitled to re-fix the

y Fein Court on__.___ } ‘ 99(,( -
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seniority over the present applicants as because he is a sclected candidate

of 1984 batch of recruitee Inspector and the rule of seniority also support

the casc of the answering respondent, as such the applicants have never

been prejudiced duc to correction/re-fixation of the scniority of the

answering respondent over the applicants in compliance of the judgment
and order dated 29.09.2004 in ©.A. No. 308/2003.

Copy of the letter dated 31.05.05 along with draft scniority
list dated 31.05.05 as well as letter dated 18.07.05 along with
final scniority list as on 01.06.2005 arc enclosed herewith and

marked as Annexure- 1 and 2 respectively.

That the answering respondent denies the correctness of the statements
madc in paragraph 4.12, 413 and 4.14 and further begs to say that
applicants and the answering respondents belong to two distinct classes of
recruitee i.c. DR and PR, as such question of inter sc scniority between
such distinct classcs cannot arisc. It is categorically submitted that the
applicants never been projudiced for non-impleading in the O.A. No.
39/2003 as because the relief which was prayed in the said O.A. is in fact
for re-determination of scniority as per rule of scniority and as such
basically gricvance of the applicant was against the respondents Union of
India, by no strefch of imagination it could be said that the applicants
have been adversely cffected for re-determination _of scniority of
anéWcring respondents in torms of the rule holding the ficld and also in
terms of the dircction passed by this lcarnced Tribunal in O.A. No.
39/2003. It is further submitted that the present applicants could not show
any ground in the Original Application what argument they could have
advanced in the cvent of their impleadment in the O.A. No. 39/2003,
which was preferred answering respondent before this Iearned Tribunal.
It is also stated that sccking a direction for re-determination of seniority as
per rule in force at that point of time cannot be faulted by the applicants at
this belated stage. The applicants have not assigned any valid ground
against the rule of sceniority holding the ficld and as such thc;y' cannot
claim that they have been prejudiced due to re-determination of seniority

of answering respondent as per law.
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Tt is also stated by the answering respondent that the judgment and
order relied upon by the applicants in the casc of O.A. No. 71/88 is not
applicable in the facts and circumstances of the instant case. Morcover,

none of the grounds mentioned in O.A. No. 117/2007 is sustainablc in the

cye of law.

"That in the facts and circumstances stated above none of the grounds
imiscd in the Original Application is tenable in the eyc of law, as such the
Original Application descrves to be dismissed with cost.

(Y¥7) Cle Phnry
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YERIFICATION

L Shri Subrata Choudhury, aged about 46 ycars, presently working as
Inspector, Central Excise, Hcadquarter Law Branch, Dibrugarh
Commissioncrate, Dibrugarh, Assam, rcspondent No. 5 in the instant
original application, do hcreby verify that the statements made in
paragraph 1 to 9 of the written statement are truc to my knowledge and 1

have not suppressed any material fact.

And 1 sign this verification on the CI_E day of March 2008.

VIRY PN M\M}
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. The Doputy/Assistnnt Commissioner, .
.. Contral Exclse Divislon, n
Central Exclse Commisnlonarhte, Shillong . 6‘(

o (AW), -

'
e .

A\
22

The Deputy/Asalstant Cornmissioner, : . . \ [ Q

Contral Exclso Divislon, '

Centrnl Excive Commmlaslonarate, Olbrugorh : ‘
. . (AW). ' ’

¢
. n '

.. ] [ . - . '
The Deputy/Asslstant Commissioner,
Customs (P) Divislon, v o
Customns (P) Commissionaernts, NER, Shillong.
(A")' R )
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Court Officer. |

Subject : Refixation of Senlorlly ~ regd. |

The Han'ble CAT, Guwahatl Bonch vide s judgement dnted 20.07.2004 In 0.A, No. 39/03 flled hy
Shil Subrata Choudhury Inspector has observed that as per rule of racrultmant, the senlority of direct recrults
and promotees ara dotanmingd by the order of merlt In which they nre soluctod for apch appointmant on the
recommendalion of the Unlon Public Sotvice Connnisslon or any other saincting aulhotity, the poisons
oppointed og n resutt of an earliot sulaction balngt genlor 1o those helng nppaintad ns teanit of subraquant
selection. The npplicont wos selautod asnd appolnted fioim the 1964-8G paiaction. And accocdingly the CAT,
Guwahatl Dench vide Its judiement dated 28,07.2004 has directed to tix the saenlorily of the appiicant by
plecing hitm above the respondent Nos. 6 to 8 (I.0., Shrl Abdul Kader Zllani, Shil Sonkar Prathn Dob etc.) in the
acnlority st In the cadre of Inspector ...ofc. : '

Aftaln tho Hon'hlo CAT, Quwahatl Nench vide Re Judgnmeant dated 20.09.2004 In-0.A. No, 308/03
thed by Shel Bljan Ki. Dus, Inspuctor s diractod Lo fix the setiolty of the nppieant taking Into sceomt the
year of saleaction vis A vis tospondants 6 Lo 9 (L, Ghil Jadadiah Ch, Dina, Shirt Abdul Kadng Ziinnl ate,) ong

those who have boan selusted/ promoted in subaoquent yoas of sclection niter 2084 oot

Accordingly. in tarms of tha t\bo-ve Judguinnte dafed 2R.07.04 and 28.09.04 thn =aniority of St
Subrata Choudhuty and Shrl Blan . Das, Inspectors have boon raviaad. A dialt Senloily List of Inspeclors

“who have Joined in the your 1985 Lo 1988 as lnapociors Is unclosed horewlih, ? /
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e | ST w/\b 1 TERIGT OF CAT SUW EHCH'S JUDGEMENT D 7,04
1557 OF INSBECTORS . JOIKED il yeea$F 1 ops | 3 TERKLS OF CAT CUWAHRAT BERCH'S JUDGEME ATED 28.07.04
. catac s i O WO I/ ARDI0SeE T T
Eapecnarc QU ECton” | Dets o Do & Do c. | . Dem ol | vereder Remarks
""" - I AR Govt Sovt - | asinspsctor | Ingpestor -
3 S S, - . senviee senvise =T . .y
. . RN
S SR 3 [V csS o5 eT- | 08
SRRREA~| Sanjoy Das, M.Com + 010160 | 410.04.35 01.04.88 10,0425 DR~ Explrad
=~ T | SUKkumar Goswaml, B.S¢. 010380 | 0202585 010458 080285 |  DR— .
=3 -4, | e Nanl Borg, BA . - 16.255 | 03.08.76 | . 27.0457 27.04 25 PR— . /
o F & | Sudip Kr. Dey, BA 011255 | 251285 | 010458 23.2955 DR . e
"2 §7 K| Shyam Sunder Joshl, E.Com. 250-81 | 020585 | 0i0<S8 020525 1| DR N : .
‘17 6| Hiremba Besumetary, ST, EA & - 03.04.82 110585 | 0204838 11 OGES DR - i Nowy Promaotes ae Supdt : W ’ .

i B | M Ledys Dunta, ST, P.U. % 16,1252 | 28.0:./8 27.0457 02.04.85 PR- ! - ac-

=3

ol [ & Premanants Saikia, 51, 852, % 010153 | 203185 010458 20285 DR~ . - do- "
- [T-3. | Oharmeswar Deke, 5T, B.A. . % DIC3E0 | 250785 | CL0488 ;| 236345 - 1 DRer <o .

TN pove pivn

10,

11 - Makbut H Sorthuyan, BS5c. 310857 | -083081_| 2704857 17.0455 PR~ : i . o .
~- |12, | Smam Chittaranan Singh, EA 121061 | 120385 | -cip2s8 120385 - D= .- ' oo

{ 13| inoudom N2 Singn, £.5<. "1 0805562 | 200355 | 015488 2C.0E.85 DR—- - e ~
~14. | Tarcisius Langstien, ST, 2.0, > 261247 | 020373 | 270457 25.0485 PR~ ! Expirsd e - v

- |35 Tarun Rr. Dutia, MAA ~ 23.0.50 § 041055 010452 041055 D=~ | On Deputaton with DAL Guwanad . s

- 15, !SishDey. 32, .. : ) 3505853 | 14.AG55 013258 144085 DR—- ] , - .

1 37. | SwapanRoy, 835c. - 23.3389 141088 C1siEs 14.1085 DR- -
=3. | LK.Oeb Purkayastha. SIS 04052 | 410334 250557 250485 - PR

!
{
<
1 L Pate. 57, 55¢. T | 210555 | 050155 | 0i0%58 | 05.0.% ORz.. i s Cle T
$
i
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[ WUIUY QU PRSI DR

[Ny U -

: . ¢
| $87 ¥ Taces Shawscnones, E.5¢ 310361 | 212.2085 , 0L0<58 38:585 1 OR- . -1
{230, TAmiizona Bratnschanes, S5 K 265282 | 241088 Sicess |1 2:i.3385 | DR- - Sxpied :
Z1 | Sved Ahmed Shah, B.S 030550 | 2.0.85 020488 21086 & DR+~ ¢ . ]
{32 Presal Crakmborny, BA 010354 | 260574 1. 25.0487 | 020455 PR— - e b — - e,
i 23.| Vijay Tnapa, 2.5, : T | 080264 | 1Ai0B5 |, 010438 | 141085 DR - : 3
24. ) Abdue Saigm Prusumunes - oo 010560 | 3430585 . 0iL<iss i 141685 DR - i ‘ ' =
=3, | Uttam Xr.Dey-1,35¢ Tt 380-60 | 164085 | O-LC488 | 141085 : OR 1 -
26. | Joy Gobirce Paul BA . 0107.48 | 021274 | 430587 | 13.0385 PR -~ | ‘ i - - -
27. | Ashish Kr. Nandl B.Com. - | 15.03.61 | 143085 020458 142085 R 1 : - : N
: 28, | Dip Kr.Sharmna -k, &.5c. . 01135 j 141055 CLCeES 14.1C55 bR - | e N
- {237 Szmiran Cranrebonry, SA . 160157 | 280781 | . 132281 | 2304%5 PR . N | oL T
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COMMISSIONER OF CENTRAL EXCISE

MORELLO COMPOUND
: M.G. ROAD, SHILLONG
Tl 91-0364-2224751 /2223030, . Fax.91-0364-2223428/ 2226215, E-Mail: cexshill@excise.nic.in

C. No. I{(34)3ET-12001/ | j—58 ¢ Daled: .
L0593 | 5\&"@

\9

To
' , .o ' File in Cour. © e

The Deputy/Assistant Commissloner, \
Central Exclse Division, o

Shillong Central Excise Commissionerate,

_ (ALL)
The Deputy/Assistant Commissloner, ()A :
Central Excise Division, . y
Dibrugarh Central Exclse Commissionerate, N
(ALL) -

The Deputy/Assistant Commissloner, -

Customs (P) Division, -

Shillong Customs (P) Commissionerate, , §

AW o

Subject: Seniority Listin the grade of inspectors Cr.'C'ason 01.06.2005 - Circutation of -

Consequent to the judgements dated 28.07.04 and 29.09.04 in O.A. No. 39/03 and 308/03 respectively, a
ce C.No. Il(34)3IET'l/2001155721-60 dated 31.05.2005.

Draft Seniority List was circulated to all concerned vide this off
Representations/Objections, if any, had been invited against the Draft Seniority List. Representations received have
been carefully examined. These représentations are given below in brief alongwith reasons, if any, for grounds of
disposal “

ILis contended thai 8 person joining at a later timo does not merit placement above olhers who have joined in
the depariment earlier.
r such appointment on the

is dolermined by the order of merit in which they aie selected fa
us, tha soniorily of tha

The seniority
e Union Public Servica Commission or any other galocling aulhority. Th

recommendalion of th
applicant has been fixed taking into account the year 0

“seniority wilh reference fo the date of joining is incorrect and hence not tenable.

With the above observation and decision all the representa
hereby disposed of.

The Board vide its letter £ .No. A.23024/24/
CAT's judgement and re-fix the seniorily.

© Acopy of the final Seniority List of Inspectors i enclosed for circulation to all the concerned officers.

Enclo: As above - L . a G
ADDITIONAL COMMISSIONER (P&V)

C

' { Contd...P12.

{ selection L.e., 1984-85. Therefore, the representation for {ixing

lions recelved against the Dralt Seniorily List are

2003-Ad.\ILA dated 24.06.2005_has also agreed' to implement the

¥s :

e

T s e T

R

Cem
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SENIORITY LIST OF INSPEGTCR AS ON 0+.06.2005

.”"Name & Educational Qualification Date of Birth Date of Apptt, Date of Qate of Whether Remarks
{ - ' : in Govt. service | confirmationin  { szpointmentas |  DRIPR .
L ‘ . Govt service inspector as .
. S/Shri _ - , ' - Inspector :
01 02 03 04 05 i 96 L 07 08
i. 1 Guru Prasad Das, B. Sc. . 15.06.58' 14.11.83 13.05.27 14.11.83° { DR -
2. -1 Briyoram Doley, (ST) Lt~ 01.01.57 07.12.83 29.07.37 21.10.83 ! DR
3. ~|'Shercdul Ahmed, B.8¢. 01.03.61 21.04.24 01.04.23 i Z104384 | DR
4. v Zamdev Goswami, 3.5¢. (H) v 01.04.59 25.04.24 01.24 3 ! T504.24 : CR
8. ~| Ssiil Ehattachariee, HSLC 01.01.52 16.03.74 13.12.31 ] 11.06.84 ] PR
3.y Santanu Mukhariee, B.Com.(H) v 14.06.61 19.03.84 01.04.28 12.03.84 i CR
7.\l Biswaitt Xar. 3.Com. « 23.03.60 07.C6.34 01.04.28 07.06.84 ! DR~
8. ~{ Mziini Ranian Das, HSLC ~ 01.03.53 20.€6.74 13.52.21 10.12.84 PR
o S. \-{incrakanta Kslita. HSLC ~ 29.12.52 05.08.7. 13.32.31 10.12.84 PR
- - 10.\ 1 Pabitra Kr. Saikia, 8.Com... ~/ . 28.05.60 04.05.84 01.04.¢8 04.05.84 DR
- - 11.¥1 Sunirmal Das Chouchury, B.Sc.- ¢/ 30.08.58 27.04.84 01.04.28 27.04.84 DR
- 120 Amit Kr. Sengqupta, B.Sc. -« 18.01.59 i 17.03.82 01.04.¢3 17.03.82 DR
13. | Bikram Shankar, MA ~-*7 "01.03.58 . ! 23.04.84 01.C4.28 23.04.34 . DR
14. ! Mirapizn Char, 3.Cem. - 10.09.60 | 20.04.24 01.04.3 20.04.34 DR .
15. i venn Giiteit Xand, (ST) .~ 01.01.55 14.09.84 - (31.04.28 '14.09.84 1 DR
. - 16. } Amit Curtta, B.Sc. Tt 19.01.59 08.10.284 ~ 01.04.28 08.10.84 DR
RO - _17. | Fiiush Kanii Cev, 3.Com. . ¢ 31.12.80 . 24.04.84 - - . 01.c428 24.04.84 DR
T |-+ 18. | Biswaiit Psul, 3.Sc. 3 08.01.51 . 30.04.84 01.04.28 30.04.84 DR
. - 18: | Aioy Ghosh, B.Sc.(H) i 09.08.57 03.07.84 01.C4.£8 03.07.84 DR
20. | Pradio Kr. Mahanta. 8.Sc. 5 31.12.58 08.03.84 01.04.25- 08.03.84 DR
R 21. | Sashi Prasad Gogoi .3.Sc ¢ 20.11.58 08.03.84 - 01.C4.23 01.08.84 ° DR
"7 -~ .22, ] BCiiio Kumar Sharma-I.B.Sc ? 01.02.58 08.08.84 01.04.23- 08.08.84 OR
- 23. | Jegedish Ch. Raibangshi,B.sc & . 01.03.58 . 24.04.84 01.04.88 ~24.04.84 DR
N 24. | Ranendu Dutta. 8.Com. = 30.11.58 — 08.03.84 - (01.04.28 (08.03.84 DR
: 28 | Hem Chandra Sharma. BA e 01.11.58 -. 04.09.84 - 01.04.23 04.09.84 DR
- 28, 1 Kisnore Rn. Nath, B.Sc. 1 - 01.01.58 | 27.04.84 01.04.33 27.04.84 DR
"= " | 27~ Hamiiton Cooper Marbaniana, (SN v - 28.12.88 - | 05.03.84 Cfic. 05.03.84° DR
- F. v, -28 |Suxkumar Goswami, 3.8¢. .o . . 01.03.80 —- 08.02.35 01.04.33 08.02.85" - DR
T 7 - 7|29, 1 Ms. Hani Sora, BA B 16.12.56 03.08.76 27.04.87 27.04.85 PR
.=~ | -30. | Sudin Kr. Dey, BA DA 39 01.12.59 23.12:85 - 01.0423 23.1285 ! DR
- 21. ! ch'n Sunder Joshi, B.Com. p&X v 25.01.51 02.05.35 - 01.04.23 02.05.85 | DR
32 i Makeul H. Borthuvan, 3.S¢. L 31.05.57 - 05.10.31 __ 27.24.37 17.04.85 PR
33 ¢ c!r‘cm Chittdznizn Singh, BA Y~ = 13.10.61 - 12.03.85 01.04.:3 12.03.85 DR
34 | Thoudem Ng. Singh, B.Sc. YK 13 08.06.62 20.05.85 01.04.23 20.05.85 DR
L:s. | Tarun Kr. Dutta, MA 23.01.60 04.10.85 01.04.23 04.10.85 DR On Deputation with DRI, Guwahati
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oy, 252, ve 28.05.60 14.10.63 | 01.02.85 i 14.10.8§ R
.a5an Rov. £.52. : 3 23.11.60 14.10.85 i 01.04.88 14.10.85 LR 1
~N. Deb Punavasthe. HSLC 3¢ 01.01.52 11.03.74 | 20.04.67 ?9.04.8:: :R !
» ~1{ Tapas Bnakachariee. B.Sc. ~ " 3> | 31.03.61 14.10.85 ! 01.0<.8¢ i '4'1?'83 £
<~ 4. | Sved Anmec Shah, B.Sz. 13 03.0560 1 21.0i.85 1 01.04.86 | 21.0185 = J!
4%. | Prabal C'nakraaony, BA i 1y 01.03.54 28.05.74 } 29.04.67 22.04.85 £ l
~y  42. 1Viav Thacz. B.Sc. as 03.02.64 14.10.85 01.04.88 14.10.85 ER ,
43. | Abgus Salam Rukumuddin, B.Sc. 34 01.05.680 ~ 14.10.85 01.04.88 14.10-5§ LR 3
244, | Uttam Kr. Dev-1, B.Sc. . 23 286.01.60 i 141085, | 0174.8% | Tf.19.8f E#R :
45. | Joy Gobinda Paul, BA X (:1.07.48 l 08.12.74 [ 13.03.67 i ‘x.:.C:.E:: rvz ~
45, | Ashish Kr. Nandi, B.Com. . A 18.03.61 i 14.10.85 ' 01.04.88 4 14.10.5:3 £
47. | Dilip Kr. Shama i, 8.8, >t C1.11.59 14.10.85 i 01.04.88 - 14.10.8:_: .SR
.48. | Samiran Chakraborty, BA =« B 16.01.57 15.07.81 - i 13.12.81 23.04.8:3 i rR
49. | Annada Ch.Rcy, B.Sc. XS 12.02.82 1 T44.10.B3° 01.04.88 14.10.8:: oR
50. | Sheikh Amzad Hussain. B. Sc 2% 15.03.60 28.10.85 i 01.04.88 28.10.8:—3 CR _ S —
51. | Hiranmoy Duttz., B.Sc. ——— WM s 18.02.62 14.1085 ° | 01.04.85 14.10.8:_> orR Cn Deputation witn GG Nx ) hoh@ta
52 | Kamaniva Bhattacharjee, B.Sc. % .| . 31.12.60 - 14.10.85 | 01.04.88 14.10.8:_: CR i On Deoutauon wiirt S22, Jaiour
53. | Abhijit Bhuvan. M.Com. R .- 01.08.62 14.10.85 01.04.88 14.10.82 R 1
54, | Jahar Kar, B.Com. - - 53} 20.12.5¢ 14.10.85 01.04.88 14.10.8:3 DR ! : _ -
55. | Atanu Roy Choudhury. B.Sc. % 32.71.61 14.10.85 01.04.86 14.10.8:_: DR i On Deoutation with DRi. Siichar
56. | Utpal Bhattach:riee, B.Com ) 12.12.60 14.10.85 10.02.82 14.10.83 DR ! _ . __
57. | Manindra Saraniz, (ST)B.Sc. ~ Wv 21.01.60 - 14.10.85 01.04.88 14.10.8:_: R 1 On Deputation with CBN. Guwanati
58. | Nehru Pegu (S7) B.Sc. - Y 01.03.62 14.10.85 01.04.88 14.10.85 - bR !
59. | P.K. Daimary, {ST) BA U 01.03.57 14.10.85 | 01.04.88 14.10.8{5 DR i
60. | Nandeswar Basumatary, (ST) BA u5S 16.08.6C i - 14.10.85 i 01.04.88 14‘10.8:3 GR : i o :
31. | Raikumar Bhuminiov Singh B.Sc. _\% 01.0760 1 201085 ! 01.04.88 20.10.85 BR____ On Deoutation with DRI, imonal
62. | Paokhokhai Neisial, {ST). BA Y 01.01.5¢ | 28.10.85 | 01.04.88 28.10.8&_1 83 “On Deowiation witn DRI. imonal
63. | Shehtinmong Sitlhou. {ST), BA M © 01.03.61 2871085 | 01.04.88 28.10.ES oR _
4. | Subrata Choudnury, BA . — {17/ 29.09.61 01.03.88 | 26.12.90 01.03.88 R !
65. | Biion Kr. Das, (SC); B.Com. ~«~ ~ 04£.10.58 20.01.88 i 26.12.90 21.01.68 DR i
66._{ Abcul Kadar Zitani, B.Sc. x4/ 10.01.54 05.10.80 | 1%.42.81 07.04.85 — PR — |
67. 1 Meitram indramoni Singh, B.Sc. . 01.03.61 -10.03.85 ~ | 01.04.88 10.03.85 — OR ~ ¢
68. | Sankar Pratim DebB.A. . - . 01.02.58 | 05.01.87 -~ 1 05.01.88 £5.01.67 7 | DR — ¢
69. { Santosh Sil, B.A. Lo 04.0%.56 | 10.67.81 i 13.12.81 2Q. 12.85 « PR - ¢ - - ~ s
70. | Prabir Kr.Sen, B.Com. A E . 0£.01.60 10.03.86.-7 | 05.01.88 ~ 10.03.85.~—| DR~ g; ?eputatlon witn DSCEL R U, - - -p
S T ) - - i ' Shillong
71. i Manabendrs Baik. M. Com i2i056¢ | 07.05.85 ~ ! 05.0%.89 07.05.85 -~ DR
72. i Suiit Bhatesnariee. N.S i 227258 ! 20285 ~ | C5.04.59 12.03.82 IR
73._ Bnaiahar Dutte:5.A. 04456 I 31.07.61 13.72.81 10.04.85 —~ PR
74. | Naairanonan Sanaial Singh, B.Sc. { £01.03.60 i 100285 i 041.04.89 1¢.03.82 -~ OR i
75. 7 010160 1 __ 10.03.85 -~ 05.0%.89 10.03.65 — oR

| Doian Ch. Vnﬂudnury B.Com.. =
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79. |

.nhiadna DL o

Basudsev Branacharnes-i!
Suchir Ch.Bamman, ST, H

81. | Karik Sarkar. B.A.
82. | Aiit Bora. E.S¢c.
83. | Sarkar Sensupta, B.Com.
84, | Lakhinath Goaoi, B.5¢.
85, | Knizozuddin Ali Ahmec
—86. | Deba Prasas bora, B.SS.
8v. | surath Ch. Kaita, HSLC
88. | Kabin Borka'aki, B.A .07,
g9, [Javanta K. Eurkavastnz , P.U. ! 01.02.57
g). | Charara Kenis Baruat. B.5¢. | 0355 s
—1 | Smt Sushiiz LyngdohiS e i L_____'___.___-——-—-—______________.__—-—-—————--
s * 8 On Deputation with DRI rolkata

94.

. Nur Mohamm
M-

- 8

N

96.

g2, -Suanvo Cnakraborty,P.U. .
93, | Niranian Cte Malakar,(SC), B ~ -.
ed Sheikh, B.A.

Smt K_N.Sviemiieh (S

N ——

3.

o 100.
101.
102. | Lalit “narare Dolev, (STYP.U.
103. | Babui Cnenara Boro!ST). B.A.

104. | Dimbeswa Peal, (ST). B.Com.
105. | Dipak K. Dey. B.S¢.

306. | Maninara Rumar Karmakar, &

107 1Lia Prusan, B.SC.
408. | Ramesh onandra Srarme, BA(HY !
— -

___109. I Ginncra Rafite. BA
110. | Lakni Y;r:-ta[ora, {(ST)L. K

—111, | Pradio Genain. B

B =
5| Mkunoa Ram Das. HSLC .
97..

[ Bidnan Razarika, (ST), B.S.
Smt. Sioan Lanong(ST), E A
Md. Abdur Rouf, B.A

Bikash Kx. MA

Subir Kz, DasaquDie, B.A

an.van. E.-5¢C.
sruarn, P
| Kulaans” Shwar

Gl ¥

" —
_ i Rumus ol
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0 I A e ED s ._f..g.‘.',a =, \\:'-::«’.“.:-";—’-7‘-:"2:;:."_.,.2-‘ :4'........;._7,}‘... o e - = :i”i".'.:,, TR i ey Ay i -
‘(1 ' — 2@ = - Dok
. 4 S . R .
1SLT 30.12.55 28.12.76 12.05.84 . 26.05.67 R
~2 lnevwainoh. [ST), PU 27.08.50 " 10.03.76 21.07.64 24.098.67 PR
_ “(Ms. Neizaz: Bagnecnaneg, PU 01.02.55 1407 | 0%.05.6% 10.02.85 = 1 )
) //;0. i Saniov Cnarn. BA 12.03.65° 035.03.8¢8 03.02.23 03.05.85 | OR |
L2721, | Ramenstz Presad Chanaz. B.A. 15.01.53 . - 13.05.76 02.03.84 05.05.85 | =R ] _
A +22. | Kapil N. Shamz. 8.A. (£x.S) 01.03.53 23.05.88 23.05.80 23.05.88 orR |
{ 423, | Ng. R.}_ Sing:i, E.S¢. 01.08.61 02.03.88. 23.03.80 02.05.88 DR i
i 124. | Mukul Mahaniz. BA - 01.03.62 14.05.88 } 23.02.e0 14.05.88 DR !
125. | LJ. Synrem, (ST), B.Com.(H) £3.1C.64 22.02.88° t 23.02.60 22.03.86¢ ! R i
126. | Andrew Nongrum. (ST) BA 01.03.55 29.07.62 i 0z.12.84 02.03.6¢ | r i ~
127. | Biren Bnattecnanese. B.Sc. - 01.01.60 26.12.85 26.12.80 28.12.85 DR i
128. | Muktipaaa Acnafiee. B.A. 01.03.58 12.11.82 12.11.84 02.05.8% R {
129. | Kh. Maritt Singh, E.A. (H) 01.03.64 22.12.88 28.42.80 - 22.12.8% { Or |
130. | Nirmalendu Bnatiacharies, PU 26.07.57 01.05.E3 { 01.03.35 _ 16.05.8% i =R |
131, | Sanaknurs2 Muatchin, (ST) HSLC 23.12.58 +  20.03.3 24.C5.E5 03.05.85 ! =R i
132. | Bidnu Bnusan Nath, HSLC 01.67.58 26.04.83 - 21.05.88 05.05.85 i BR i
133. | Swapan tur. Dednath, B.Sc. -~ -~ 08.01.58 05.02.83 05.03.5 08.05.88 PR, -
134. | Tapan Berg, PU ’ - 01.12.50 27.01.77 05.02.85 08.05.88 BRrR . B
135. | Debasisn Bose. B.Com. (H) -~ 16.01.62 - 05.02.€3 05.02.85 05.05.85 | Pr o
136. | Jayanta Kr. Hazarika. B.A 27.11.57 27.4.77 05.02.85 05.03.£8 | er )
137. | Tarak Cn. Malumder. BA 01.03.57 28.01.€3 05.02.85 05.05.88 ‘PR { N
138. | Ratul Ch. Dac. B.Sc. LLB 01.12.57 11.11.82 08.01.86 05.05.88 PR 1
139. | Debasish Baneriee, B.S¢. +22.42.60 11.C5.88 16.12.80 14.05.88 Or .
140. | S.K Cnoudnury. 5.S¢. 11.4.60 20.01.85 2€.12.590 25.01.88 DR
i 141. | Agar Ali hubah, B.Sc. - 0.10.58 1£.12.84 02.03.84 10.01.8¢ PR
T 122, | Deboivol Bnchasharies. B.Sc(H) 18.05.67 20.62.88 | 20.02.81 20.02.82 SR
i 143. | A Tnomas Limngstons. BA 12.02.65 0¢.CZ.ES | 45.04.81 0c.03.ES OX 1
i 144. | Lakinankuns Hmar, (ST) BA 02.08.66 24.04.89 | 20.02.91 24.01.88 eR _
i 145. | Smt. Tnai Gashnag, {ST) BA 01.07.59 02.03.82 24.02.86 05.01.88 Pr
i 146. | Asnok Kr. Berporan, BA (EX.S) 01.03.52 02.01.8% 20.02.91 02.01.83 DR
i 147. | RAN. Doy, (ST) BA 24.10.60 11.04.89 11.04.61 11.04.88 DR
1 148. | Samir Kr. Maiumdar. B. A.. EXS «04.01.853 02.01.83 11.04.21 02.01.88 bR
i 149. | Saratni Bnusan Roy, E. Sc. 01.07.64 15.02.89 14.04.91 15.03.88 CR
7 150. | Swapan Kr. Les. B. Sz (H) 29.70.64 12.04.88 12.04.81 12.04.83- DR .
i 151, | Jagadisn Cnoudnury, }4. Gom 22.01.51 1£.11.89 15.11.91 16.11.83 - bR -
i 152, | Gurucnaren beo Banman, (S1). £.Com. | 02.01.55 22.01.77 03.12.84 03.01.82 FR
i 1583, | Nirmai haati Moz, E. Sc. (H) 01.62.62 10.02.68 i “1£.11.21. +0.03.83 o2
I 154 | Chunoknoien (ST} E. A, 01.03.63 05.C2.E3 { 16.91.91 . 05.65.88 DR { - —— -
i 155, } Ms. merus Cavne. ST, E. Sc. 26.03.55 12.12.82 05.02.85 03.01.88 PR i
155. | Amio Sonowsai (ST). E.A. 31.12.57 16.02.88 16.11.91 16.03.88 DR |
157. | Panka’ Da= (SC) B.Sz. 27.01.65 01.02.88 05.11.91 01.02.88 DR i :
) ;-,'_ - - ‘,FI}C i Court on,..... vevseisececes
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Court Officer, “

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH: GUWAHATI

In the matter of;-
O.A. No. 117/2007

Shri Bikash Kar & Ors.
«. Applicants.

~-Versus-

Union of India and Others. _
... Respondents.

-And-

In the matter of:-

Written  statement  filed by  the
Respondent No. 8.

The ‘respondent No. 8 most humbly and respectfully beg to state as

under;-

That the respondent No. 8 (hercin after referred to as answering
réspendcnt) in the O.A. No. 117/2007 has reccived a copy of the said
Ongmal Application served on him and he has carefully gone through the
samo and understood the contents thercof. He categorically denics all the
averments made in the O.A. save and except the statements which are
specifically admitted herein below. |

That . the answering respondent begs to say that the O.A. is not
maﬁﬁainablc as becausc the applicants did not cxhaust the remcdics
available to them and also did not prefer any representation against the
draft scniority list issucd as on 01.06.2005 in terms of the specific provision
laid down in thc Administrative Tribunals Act 1985. In fact the draft
sc;_nioﬁty list was circulated vide letter No. 11 (34) 3/ET.1/2001/55721-60
dated 31.05.2005, whercby draft scniority list was circulated and

representation/ objection was invited in terms of lcarned CAT’s order and

the same was circulated to the present applicants but they remained silent |

in spitc of reccipt of the draft list dated 31.05.2005. Howoever, said draft
scnjority list was finalized as on 01.06.2005 following the Board of CBEC's
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Court Officer,
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decision vide letter No. F. No. A. 23024/21/2003-Ad. I A dated 24.06.2005
and the final list was circulated vide letter C.No. 11 (34) 3ET 1/2001/60531-
580 dated 18.07.2005. The sccond prayer of the applicants, challenging
appointment of the answering respondent after a lapsc of about 20 years
that too without any legal, valid or justified rcason, rather challenging
appointment of the answering respondent for the sake of seniority after a
lapsc of 20 ycars is nothing but abusc of judicial process. The prayer of
sctting aside the judgment and order passed in O.A. No. 39/2003 and
O.A. No. 308/2003 passced by a coordinating Bench of the Hon'ble

Tribunal is not maintainable without preferring a review petition or

without challenging thosc judgments before the appropriate forum. On
that scorc alone the O.A. is liable to be dismissed with cost.

The Original Application is also barred by law of limitation as
prescribed under Scection 21 of the Administrative Tribunal’s Act 1985, as
because draft scniority list issucd as on 01.06.2005 has been challenged

after a lapsc of ncar about 2 years when the period of limitation has been

- prescribed as 1 year under the statute from the date of issuance of this

order. As such the Original application is not maintainable and the same

is Hable to be dismissed at the threshold.

- That with regard to the statements made in para 4.3 and 4.4 of the Original

application the answering respondent begs to state that he is a candidate
of 1984 batch of sclection. On a mere reading of the judgment and order
dated 29.09.2004 passcd in O.A. No. 308/2003 (Shri B.K. Das -Vs- UO.I1 &
Ors.) where it would be evident that the process of recruitment so far the
1984 batch is concerned which was completed during October / November
1985, It further appears from the contention of the respondents as stated in
para 2 of the judgment and order dated 29.09.2004 whercin although the
answering respondent was initially not found suitable on account of non
fulfillment of required standard so far measurement of chest is concerned,
however, when the matter was referred to the Board as evident from para
2 of the judgment, the Board had remanded back the dossicrs of the
answering respondent and othors for a “review” under revised

norms/ guidelines vide letter dated 10.09.1986 and as per revised norms

|
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Court Officer,
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the sclection/appointment of the applicant has been “reviewed” and
subsequcnt}y the Board approved the offer of appointment of the

answering respondent on the light of the recommendation made by the

then Collectorate after holding the review and in the process the offer of

appointment of the answering respondent has been delayed as because
proposal, decision of review and further decision of revision of standard
ﬁorms of chest measurement had taken considerable time in issuing offer
of appointment to the answering respondent by the respondent Union of
India. Therefore, the learned Tribunal rightly held that the answering
respondent is entitled to seniority over the sclectees of subscquent years
as well as over the present applicants. It is submitted that delay in offering
appeintment duc fo review of sclection/appointment of the answering
respondent following the decision of the “Board” and delay in holding
review and approval of the “Board” before issuing offer of appointment
cannot take away the right of the answering respondent of his entitlement
of scniority over the applicants being a candidate of 1984 batch. The
applicants nowhere denicd that the answering respondent is a sclectec of
1984 batch. The decision of the Board to adopt revised norms in the case of
sclection/appointment  of answering  respondent  and  others,
subscquently, cannot take away the right of scniority over the promotecs
of April/Junc 1987 ic. over the present applicants. The power of the
“Board” to grant relaxation for the purposc of sclection and appointment
has not been questioned in the instant application, as such right of the
answering respondent for sclection and appomtment under the revised
norms and seniority over the present applicants cannot be questioned,

- Morcover, the answering respondent has been appointed under the
dircct recruitment quota (DR) carmarked absolutcly for the direct
recruitees and the answering respondent was sclected against a vacancy
of ‘DR’ quota of 1983-84, as such the applicants who were promoted in
April/Junc 1987 under promotion quota cannot challenge the seniority
position of the answering respondent, and on that score alone the O.A is

liable to be dismissed with cost.

,;,)’_)D(rj/ovvx Kiren Dan
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Court Officer,

That :th regard to the statcments made in paragraph 4.4, it is specifically
statcd that the answering respondent had appeared in the examination for
recryitment fo the post of Inspector of Income Tax/Central Excise
cOn&;ﬁcted by the Staff Sclection in the ycar 1984 and he was called for
mtcr%ﬁcw {viva) on 17.04.1985 vide letter dated 26.03.1985. The answering
_ respondent accordingly appeared in the viva voce on 17.04.1985 and also
appeared in the physical test on 01.10.1985 along with other batch mates,
- however, he could not satisfy the required chest measurcment conducted

by the North East Police Academy, thercfore his case was forwarded to

the Board in May 1986 and immcdiatcly on receipt of the dossicrs the -

Board issucd revised guidclines on the physical standard test with the
direction to the Comumissioncr, Central Excise, Shillong to ‘review” the
physic‘al test in the light of the such instruction issucd by the Board of all
such candidates who could not satisfy the requircment of chest test
meagurcment. However, as per tevised inmstruction the answering
respondent along with others were found fit for appointment by way of
review and their cases were again forwarded to the Board for approval on
14.0?;.198?. The Board on 16.07.87 approved their appointment and
thereafter appointment letter was issucd to the answering respondent on
06.0;.1.1988. Thercforc it is quite clear that the answering respondent has
been declared successful against the 1984 cxamination conducted by the
SSC as against the vacancies of 1983-84, however, his case was reviewed
by thc Official respondents as because he could not satisfy the required
staridard of chest measurement while undergone physical test. Thercefore
the answering respondent No. 8 is required to be treated and fitted as onc
of the candidate of 1984 batch of direct recruitec Inspector and as such his
claim for scniority over the applicants is reasonable claim under the rule.
It is'a scitled position of law that answering respondent Whé is a direct
recruitec is cntitled to get scniority over the present applicants of the
instémt O.A. and there is no illegality or irregularity cither in the
appointment of the answering respondent or declaring him scnior in the

grade of Inspector over the applicants. |
It is pertinent to mention here that the grievance of the applicants is

basically against adoption of assigning wrong seniority policy and as such
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the grbunds raised by the applicants ncither bonafide nor in public

interest.

That with regard to the statements made in para 4.5, 4.6, 4.7 and 4.8 of the
original application is quite irrclevant as because scniority of the
answering respondent has been restored by the respondent Union of India
foliowing the judgment and order passed by the Division Bench of this
Hon'ble Tribunal in O.A. No. 308/2003 and the said proceeding has nover
been challenged cither by filing any review application or before any
appropriate higher forum. Morcover, the scniority of the answering
respondent has been restored with due notices to the applicants which is
- also been confirmed by the Union of India and ors. in their writien
statement. As such the contention of the applicants that they had no
knowledge regarding the circulation of the draft scniority list till 2007
while restoring the scniority of answering respondent pursuant fo the
dircection of the learned Tribunal is not at all correct rather the applicants
came to learn about the circulation of draft scniority list in the month of
May/Junc 2005 when draft seniority list was circulated vide lotter No. C.
No. (34)3/Et.1/2001 /55721-60 dated 31.05.2005 whercby representation/
objection was invited from other employces including the applicants. It is
also within the knowledge of the applicants that the said draft seniority
list as on 01.06.2005 was dcchrcd final after consideration of all
representations vide lctter No. C. No. I (34) 3 ET.1/2001/60531-580 dated
18.07.2005 following the approval of the CBEC which was communicated
vide Board’s letter No, A23024/21/2003-AATILA dated 24.06.2005. “.As
such when the applicants did not raise any objection after circulation of
draft scniority list vide Covt. lotter dated 31.05.05 they are now barred by
law of estoppel and the Original Application is hablc to be dismissed with

cost,

That the answering respondent denics the correctness of the statements
made in paragraphs 4.9, 410 and 4.1 as because restoration/ correction of
the scmonty of the answering respondent has been carried out by the
Union of India and others following a valid dircction of the lcarned
Tribural pursuant to | the judgment and order dated 29.09.2004. It is

¢
!
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Court Officer,

further submitted that some of the effected partics were impleaded in the

OA No. 308/2003 as representatives of other similarly situated employces

* but those private respondents of O.A. No. 30872003 i.c. respondent No. 5

to 8 of O.A. No. 308/2003 remained silent considering the genuinencss of
the claim of the answering respondent. Since some of the cffected
cemployees have been implemented and the Union of India also contested

the O.A. No. 308/2003 for and bechalf of the State as such the decision of

- the Icarned Tribunal rendered in O.A. No. 308/2003 cannot be questioned

by the present applicants mercly on the grounds of non-impleading them
in O.A. No. 308/2003 rather the answering respondent was highly
aggricved for wrong fixation of his seniority which was holding the ficld.
The answering respondent is cntitled to re-fix the seniorify over the
present applicants as because he is a sclected candidate of 1984 batch of
recruitee Inspector and the rule of seniority also support the casc of the
answering respondent, as such the applicants have never been prejudiced
duc to correction/re-fixation of the seniority of the answering respondent
over the applicants in compliance of the judgment and order dated

29.09.2004 in O.A. No. 308/2003.

Copy of the draft seniority list datcd 31.05.05 as well as letter
dated 18.07.05 arc cnclosed herewith and marked as

Annexure- 1 and 2 respectively.

That the answering respondent denics the correctness of the statements
made in paragraph 412, 413 and 414 and further begs to say that
applicants and the answering respondents belong to two distinct classes of
recruitee ic. DR and PR, as such question of inter sc scniority between
such distinct classes cannot arisc. It is categorically submitted that the
applicants never been prejudiced for non-impleading in the O.A. No.
308/2003 as because the relief which was prayed in the said O.A. is in fact
for re-determination of scﬁiority as per rule of scniority and as such
basically grievance of the applicant was against the respondents Union of
India, by no stretch of imagination it could be said that the applicants
have been adverscly cffected for re-determination of scniority of the

answering respondent in terms of the rule holding the ficld and also in
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termis of thc direction passed by this lcarned Tribunal in O.A. No.
308/| 2003. It is further submitted that the present applicants could not
show any ground in the Original Application what argument they could
havc advanced in the cvent of their impleadment in the O.A. No.
”:08/ 2003, which was preferred answering respondent before this learned
Tnbunal It is also statcd that sccking a direction for re-determination of
scmontv as por rule in force at that point of time cannot be faulted by the
apphcants at this belated stage. The applicants have not assigned any
vahc}l ground agamst the rule of scniority holding the ficld and as such
tl}cx;cannot claim that they have been prejudiced duc to rc—dctcmunahon
of sciniority of answering respondent aé per law,

1 It is also stated by the answering respondent that the judgment and
ordcr rclied upon by the applicants in the casc of O.A. No. 71/88 is not
apphcablc in the facts and drcumstances of the instant case. Morcover,
nonj of the grounds mentioned in O.A. No. 117/2007 is sustainable in the

of law,

|

cye

T‘hatv;in the facts and circumstances stated above none of the grounds

. |
m;iscﬁi in the Original Application is tenable in the eyc of law, as such the
Oﬁg‘inal Application deserves to be dismissed with cost.
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Court Cfficer.

VERIFICATION

L Shri Bijan Kumar Das, S/0 Shri Bidhan Chandra Das, aged about 48

years, presently working as Supcerintendent, Central Excise, in the office of
Central Excisc, Margherita, Range-I, P.O- Moergherita, Dist- Tinsukia,
Assam, respondent No. 8 in the instant original application, do hercby
verify that the statements made in paragraph 1 fo 8 of thé written
statement arc truc to my knowledge and I have not suppressed any

material fact.

And I sign this verification on the ﬁl_*?day of March 2008.
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. 31 HAY 2005
) The Doputy/Assistant Commissioner, ’ . ' '
o, Central Excise Divislon, S L,
Central Excise Commisalonarats, Shlllong ' C/Y s ] r
. (A"). \/Q .
. ) ' : * Y R
The Doputy/Assistant Cornrnissioner, - . \" : \ l (,
Contial Exclze Divislon, - o . . \
Central Exclve Commisslonerate, Dlbrugarh T ' ' 4
(Al ' . r;’\ ;
L4 \
o : b : , ) . wy '
The Deputy/Assistant Commissloner, - urt Oirerniins 5
Customs (P) Divislon, e :%
Custorns (P) Commisslonarnts, NER, Shiliong. .| ~
A, 1 , i
Court Officer | | o
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Subject : Retixation of Seinlmlly - rogd, |

\ Lo

XIBrEEd

The Nan'ble CAT, Guwahatl Bonch vilo Its Judgement dnted 28.07.2004 In O.A. No. 39/03 {lied hy
shrl Subratn Choudhury Inspector hae observed that as per rule of racrultmant, the senlority of direct recrults
and promotoas are detnnnined by the erdor of metlt In' which they nre selucted for Auch appointment on the
teconumendation of the Unton Public Sarvice Contivingion or any other salectng authotity, the peisous
appointed og a result of an enrllor salaction balngt senlor (o thoge helng pppoinied as ronnlt of subsaquant
selection. The applicont wos selectod and appoluted fiom the 1964-80 eatection. And accordingly the CAT,
Guwnhotl Banch vide its Judpiemont dated 268.07.2004 has directed to tix the sanforily of the applicant by
plecing him ahove the respondent Nos. 6 to B (Le., Sl Abdul Kador Ziani, Shil Sankat Prathn Dab etc.) in the
achlority iist In the cadre of inspector ...olc. ’ !
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Arain tho Hon‘blo CAT, Guwahatt Rench vide ite Judgamant datad 29.00.2004 I 0.A. No, 308/03
ticd Ly Shil Bijan Ki. Das, lnspoctor hns diracted 1o (ix tho sehloty of the npniicant takdong into account tha
year of solection vis A vis tespondonts 6 to 8 (L, Shal Sadadial Ch, Das, Ghel Atdut e Ziinul atc,) and

those who have boon solectad/ promoted n subzoquent yoars of selectip nfter 1884 Lete,
i

Accordingly, In tarmes o(lmu phove Judgaionis dal.m] PRNT.0A ald 29.09.04  tha sanlority of Sl
Subrata Choudhuty and Shil B!].’én Ir. Dax, Inspectors have bonn ravissd, A dinlt Senlorlty List of Inspactors .-
who have Joined 1n the yoar 1085 to 1908 as Inspoctors s ynclused horewlib, 1 ; . .
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]

b & A —

4 A'
v (S, NUNTHUK)
ADDITIONAL COMM llSSIONER(P&V)
[} \
)

§ Dated; “ 3 1 HAY 2‘1]5

‘.1,. The Chlgf Commlsnlouar Central Exclso&Cusloms 319 Floor, 'CRESCENS' B!d(’ M.G. Rond, Shillong ~

01.

2. The Comrnissloner, Central !:xclse Commlaslonemta, lerugurh

3. The Commissioner, Gustoms (P), NER, Shillong.

4, The Additlonal Commissionar, Customs (1), NEn,ohmon;’,

5. The Additlonal Commissionor (P&iv), Central Exolde Commissionarate, Dibrugath,

0. The Addilionsl Commissloner (Teal.j, Central Exclze, Shillong.
7. The Jolnt Commlssioner (A/E), Contral Excise, .»hlllong.

8. All concernad lnspectars on deputation,

2. The Genoral Scerotory, Group 'C* Executive Otficers' Aasoclation, Customs & Cr‘ulml { xclag,

10. To display on the Notice Booid,
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SRy~ SanjoyDes. MCom % 010160 | 10.04855 | 010458 10.04 55 DR+ ¢ Expirad
By~ & | SukumarGosweml, BSe. 010380 | 080285 01G<SE 080285 | ©DOrR— |
o3~ -2 | Ms. Nenl3orz, BA ‘ - 164256 | 030876 | 270457 27.04 25 FrR—
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Thoudom N Singh, £5.5<. 1 080:62 | 00355 01488 200885 | DR- . DR SR
Tarcisius langstiel, ST, 5.0, 3¢ . 26.12.47 : 0203.73 27.0457 25.04.85 PR~ Sxpired . .
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Z6. | Joy Gobizes Faul, BA 010748 | 021274 | 3i3.0587 130585 PR - , I
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COMMISSIONER OF CENTRAL T EXCISE (50 o oL e (’1 \
.. MORELLO COMPOUND 1 29 §
\ .M.G. ROAD, SHILLONG L "\ & “”
‘ Tel. 91-0364-2224751 /2223030, ! Fax. 91-0364-2223428 / 2226215, L-Mml cexshill@excisenic.in
A ’/'

C. No. ll(34)3ETI/200115053[/{80 : O Dated: 'ﬁb " o

Ta L . ‘
. ) : - 1
The Deputy/Assistant Commissloner, : . ‘ ' s t
Central Excise Division, C . - : .
Shillong Central Excise Commissionerate. o . a b
—— ALL) !
The DeputyIAsslstant Commlssloner, S GAG/ ' £ '
Central Excise Division, . . A 1
SR N f

Dibrugarh Central Exclse Commisslonarate,
(ALL)

The DeputyIAsslstant Commissloner,

Customs (P) Division,
Shillong Customs (P) Commisslonerate,
: (ALL.

: (ALL) } . _ - .

Subject: Seniority Listin the grade of !nspectors Gr.'C'ason 01 06 2005 - Circulation of .

Consequent to the judgements’ daled 28.07.04 and 28. 09.04 ln 0.A. No. 39/03 and 308!03 respectively, a
Draft Seniority List was circulated to all concerned vide this office C.No. 11(34)3/ET- 112001/55721-60 dated 21.C5. 2005.
Representations/Objections, if any, had been Invited aga\nst five Dralt Seniority List. Representations received have
been carefully examined. These represeniahons are given below in bnef a\ongwnth reasons, if any. for grounds of

disposal
ers wiho have joined in Co
]

it is contended ihal a person joining at a later time does not mierit placement above olh
. ) !

the depat‘lment earlier. . . -,

rder of merit in which they aie selecled for such appointment on the

Commisslon or any othor selocling authorily, Thus, the seniority of the
1984-85. Therefore the representation for fixing

The seniorily is delermined by the 0
recommendation of the Union Public Servica
applicant has been fixed taking into account the year of selection .e.,
seniorily with reference 10 the date of joining is incorrect and hence not tenable.
ved agalnst the Draft Seniority List are

With the above observation and decision all the represenlahons rece

hereby disposed of.
The Board vide ils latter F. No. A. 3024/24/2003-Ad.ILA dated 24.06.2005_has also agreedflo implement the

CAT's judgement and re-fix the seniority. ;
]

Inspectors is enclosed for circulation to all the concerned officers. | i

|

© Acopy of the final Seniority List of
r}?qe in \> } |
. /\NL\ . v
' ‘ MAMG .

Enclo: As above |
~ . ~urt Officer ADDITIONAL COMM\SS\ONER (P&V)

———r—

ol =
Q@ ' Contd...PI2.
‘ ' |
1
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SENIGRITY LIST OF !NQPEPTCP AS CN 04: 0

i

Cou.t Cfficer.

_- Name & Educational Qualification Date of Birth | Date of Appit. stz ot i Wheiher Remarks *
A in Govt. service |  confirmation in appom:.ment as ! DR/PR
T Govt service as
.- S/Shri l Inspector
61 02 03 04 a5 i 38 t 07 08
1. Gu'u Prasad Das, B. Sc. 15.06.58 14.11.33 13.05.27 141183 1 DR
2.~ { Priyoram Dolay, (ST) &1~ 01.01.57 07.12.23 29.07.27 31.10.583 i DR
3. V' Sherdul Ahmed, B.8c. +~ 01.03.61 21.04.24 £433 i 234 | OR
4. v Eamdev Geswami, 3.5¢. (HY -~ | 01.C4.38 25.04.24 01.34 23 i o424 ! DR
. 8.~} Saiil Bhatachariee, HSLC 01.01.52 16.03.74 13.12.31% { .C5.84 i PR
5. v Santenu Mukneriee, B.Com.{H) 14.C6.61 18.03.24 01.04.23 03.34 | DR
7.v1 Siswait Xar. 3.Com. 23.03.60 07.C8.24 01.04.28 834 | DR~
8. »"Maiini Rznian Das, HSLC ~ 01.03.53 20.05.74 13.12.31 PR
9. v Indrakana Kalita, HSLC " 29.12.52 05.08.74 13.12.5% PR
10.\A Patitra Xr. Saikia, B.Comi... / 28.05.60 04.05.24 01.04.28 DR
* 13. Y1 Sunirmal Das Choudhury; 8.5c. ¢ 30.08.58 27.04.84 - 01.04.28 DR
1201 Amit Kr. Senqupta, 8.S¢c. =/ 18.01.53 ‘ 17.03.82 01.04.23 DR
13. | Eikram Shankar, MA ~.°7 ~01.03.58 - 23.04.84 01.04.23 ‘DR
Miranizn Char, 3.Com. - i 10.09.60 S0.04.24 01.04.23 DR
~cnn Giicert Xant: (ST) -.— | 01.01.55 14.09.24 01.04.28 1 DR
Amit Cutta. B.Se. T 19.01.59 08.10.24 01.C4.28 DR
Fiiusn Kanti Cey, 3.Com. - A 31.12.80 24.04.84 01.C4.28 DR
Biswaiit Paul, 3.Sc. - > 08.01.61 20.04.84 01.04.28 DR
Aioy Ghosh, B.Sc.(H) N | ~ 09.08.57 03.07.84 01.04.28 DR
Pradip Kr. Mahanta, B.Sc.” .5 31.12.£8 08.03.84 01.04.28 DR
Sashi Prasad Gegoi ,.3.Sc © T 20.11.38 08.03.84 - 01.C4.23 DR
Ciiio Kumar Sharma-1,8.S¢ - 01.02.28 08.08.84 01.04.23 DR
~cgodisn Ch. Raibangshi.B.sc 5. 01.03.58 24.04.84 01.04.¢8 DR
Ranendu Dutta, B.Com. = 30.11.58 08.03.84 - 01.04.28 DR
Hem Chandra Sharma. BA ic 01.11.58 04.09.84 01.04.23 OR
. 1 Kishere Rn. Nath, 3.Sc. 1 01.01.58 27.04.84 01.04.23 DR
27~} Hamiiten Coocer Marbaniang, (ST) \/'- 28.12.33 . 05.03.24 Ciiz DR
[ QL.Kumc,.r Goswami, 3.Sc. o . 01.03.80.—-{. 08.02.35 01.04.23 DR
Ms. Nani Sora, BA ' 16.12.56 03.08.76 27.04.37 PR
Sudio Kr. Dey, BA Dl W 01.12.59 23.12.35 01.04.23 DR
! Siwvam Sunder Joshi, B.Com. B .5 25.01.51 02.05.85 01.04:23-~- =~ bR
i Maxbui H. Borthuvan. 3.Sc. L 31.05.57 05.10.31 27.2437 - PR
¢ Sinam Chitt&znizn Singh, 3A Y~ - 13.10.61 - 12.03.35 01.04.33 OR
{ Thoudom Ng. Singh, B.Sc. IK 13 08.06.62 20.05.85 01.04.38 DR ]
| Tarun Kr. Dutta, MA Y- ] 23.01.60 04.10.85 01.04.33 DR On Deputation with DRI, Guwahati
I3
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Y DR L& 20.65.60 | 14.10.85 ! C1.0.85 | 14.10.85 i DR .
| esan&ov ESc e 23.11.60 141085 | 01.04.88 14.10.85 bR |
+ 2N, Ded Funtavestne, HSLC 3¢ 01.01.52 11.02.74 ! 20.05.67 28.04.€5 FR !
_#{ Tapas Bnahzcnariee. B.Sc. 5> | 31.03.61 141085 0%.02 B8 i 1£.10.83 I
. .40. 1 Sved Anmec Shah, B.Sz. 2% 03.05.60 21.01.85 | 01.04.85 i 210385 | DR
# 41. | Prabal Chakraborty, BA Ay 01.03.54 28.05.74 | 29.04.67 22.04.85 ER
42 | Viiay Thepe. £.S<. s 09.02.64 .~ 14.10.85 i 01.04.88 14.10.85 DR '
43. | Abdus Saiam Rukumuddin, B.Sc. 2\ 01.05.60 141085 | 01.04.88 14.10.85 DR
44. | Uttam Kr. Dev -1, B.Sc. =) 28.01.60 |  14.1085 ! 0104.88 ] 14.10.83 i DR
45, | Joy Gobinda Paul, BA . % | 010748 | 094274 | 13.C5.67 i 1303565 | BR ~
486. | Ashish Kr. Nandi, B.Com. A | 16.03.61 - 141085 . ! 01.04.88 | 14.1085 1 OR
47. | Dilip Kr. Shamz -, BSc. . - 2 |  01.11.59 144085 | 01.04.85 - 14.10.83 353
.48. | Samiran Chakraborty, BA . %) | 16.01.57 15.07.81 | 13.12.81 23.04.85 FR
49. 1 Anngda Ch. Roy. B.S¢. i 5 | 12.0283 4440835 « 01.04.86 14.10.85 DR~
50. : Sheikn Amzad Hussain, E.5¢. - 3 15.03.60 281085 i 01.04.88 2¢10.3 {1 DR
51. ' Hiranmoy Dutia, B.S¢c. ~ Y 18.02.62 14.10.85 ; 01.04.88 14.10.E5 ! DR A Denwiation with D3 (Viz.) Kolkata
52 | Kamaniva Bnattacharieg, BSc. 5 31.32.80 14.10.85 - | 01.04.88 14.10.85 1 DR 1 On Depuiation with S=Z, Jaipur |
53. | Abhijit Bnuran. M.Com. B - 01.08.62 141085 - |- 01.04.88 14.10.65 DR 1| i :
54 ! Jahar Kar, B.Com. %) 20.12.59 141085 | 01.04.88 . 14.10.85 DR |
55. ! Atanu Roy Choudhury. E.Sc. % 30.71.61 14.10.85 | 01.04.88 14.10.85 DR 1 On Deputation with DRI Siichar
56. | Utpal Bhattacharies, B.Com ~— %3 12.12.60 121085 | 19.02.52 121065 1+ DR !
57. | Manindra Saraniz, (ST) B.Sc. o 21.01.60 14.10.85 01.04.88 14.10.85 DR ! On Deputation with CBN, Guwanali
58. | Nehns Peau(ST) B.Sc. - A= 01.03.62 14.10.85 01.04.88 14.10.85 DR i
59. | P.K Daimary, (3T) BA . un 01.02.57 141085 | 01.04.88 14.10.€5 DR !
-~ 60. | Nandeswar Basumatary, (SO BA u5 | 16.08.60 141085 | 01.04.88 14.10.85 DR !
©1. i Raikumar Bnuminiov Singh B.Sc. “%v | 01.07.60 20.10.85 i 01.04.88 20.40.85  ° DR 1 O~ Deputation with DRI, imphal
62. | Paokhoknai Neisizal, (ST). BA s | 01.01.58 261085 | 01.04.88 2€.10.85 DR : On Deptnaiion with DRI, impnal
63. i Shehtinmong Siinou, (ST), BA M 01.03.61 284085 i 01.04.88 2£.10.83 DR
64. | Subrata Cnoudnury. BA . — 1%}/ 29.02.61 .. 01.03.88 | 26.12.90 01.03.83 R !
65. | Biion Kr. Das, {SC), B.Com. ~~ ™~ 04.10.59 20.01.88 - ! 26.42.90 21.01.88 DR i
66. | Abdul Kadar Zilani, B.Sc. </ - - 10.01.54 05.10.80 ! 13.42.81 07.04.85 —~ - PR~ |
67. i Meitram indramoni Singh, B.Sc. 01.03.61.- 10.03.85 ~ | 01.04.88 10.03.65 DR -~
68. | Sankar FPraum Deb,B.A. - 01.02.58 05.01.87 -~ 1 05.04.89 C3.01.67 ~ DR —
‘63. ! Santosh Sil. BA. __ ~t” 04.01.56 — | 10.67.81 i 12.12.81 229285 < BR - !
70. | Prabir Kr.Ser, B.Com.' - ¢ -, ~ 05.01.80 <0.03.85. | 05.04.89 10.03.85 .~ DR — : On Deputation with DGCEL R U, .
- Lo - oo ' SRR * Shillong
71. i Manabenars Banik. N.Com. i 18.1C.5¢ $7.05.85 ~ | 05 0% 89 07.05.85 -~ DR
72. i Suijit Bnatizchanee. V.S2. R TZ05.65 ~ | 05.04.69 12 03.85 - DR
73._{ Bhaighari utie:B.A. ; =417.86 | 31.07.81 i 134281 10.0<.83 N
74. i Nagsiranonan Sanala! Singh, B.Sc. i 01.03.60 106285 01.04.89 1G.03.83 - OR i
[~ 01.01.60 10.03.85 - ! 05.0% 89 100385 —1 DR |

78. 1| Dotan Cf:.Choudhury, B.Com..

PR
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_ [ Kariik Sarkzr. B-A-
- 82. | AiitBora. E.Sc.
e 83. | Sankar Senoudta. B.Com.

84. | Lakhinath Ga20i. B.Sc.
! 85, | Khirozuddin All Ahmec. B.A ‘
- 86. | Deba PrasaZ Bore. B.Sc. ‘
. .1 - 8T, VSurath Ch. Kalita, HSLC :
.m-{ 88, | Kabin Borkstaki. B.A
89. | Javant2 K. burkavastne P.U. e 3. |
90. | Chanara Kami2 Baruan. B.S¢. i Ot ‘02.2:’;-“‘ | "’:‘é‘é 1.31 , |‘
- jiz (ST). HSLS 201056 | - 29.05:70 5 —
- 312 Eﬁﬁsg séur::;avggdog.su. H ; 12.04.55 ‘ i0.144.75 | 01.03.84 04.85 .'-:: { On Depuiation wiih DRI, Kolkata
.? g3. | Niranian Cn. Malakar,(SC). 8-~ 42.09.55 ~ ~ 28.08.81 ; 01.03.84 07.04.82 £2 | —
4. { Nur Mohammed Sneikh, B.A 01.01.55 21.10.73 01.03.84 . | 11.04.85 - R |
g5. | Smt. KM.SViemlieh (ST, M - | 190.05.55 27.07.E1 01.03.84 07‘04.8:: 3 ER \
96| Mukunaa Ram Das. HoLC 01.55 - 12.08.76 02, 1 11.04.85 PR 1 -
g7. | Bidnan tazarika, (ST), B.S:. zR |
PR |
DR L

98. | Smt. Siban Lanona(ST), E A
99. | Md. Abcur Rou, B.A
100, | Bikash K= MA
301. | Subir Kr. Dasauniz. BA
02. |Lalt Cnaxd= Dotev. (ST) p.U. -

3
R <2 [ Babul Crandra Borol "B.A.

. 104. | Dimbeswa Peau. (ST}, B.Com.

.. 105. | Dipak K. Dey. B.S¢C. .

. [7106. | Maningra Rumar Karmakar, © 9

o por 1 Lilg Prusan, B.SC. _ '

E 108. 1 Ramesnh orsandra Snama BA.(H
109. | Ginncra ralitc. BA
110. ! Lakni Yaﬁa(ora, (ST. HSC
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Lo gn HELT 30.12.55 28.12.76 12.05.64 26.05.87 PR
. 45 Dz'mont iwevanon. (ST). PU 27.08.50 10.C5.76 21.07.64 24.03.87 PR
.“{Ms. Neiong) Baghacnanes. PU 01.02.6¢ 14.07.7¢ 01.02.84 10.C2.8¢ BR !
" 4. | Saniov =netr., BA 12.03.65 03.C5.65 03.C2.90 030585 1 DR 1
,/'/121_ i Ramenzre Presz? Chanda. B.A 15.01.53 . 13.05.76 02.03.84 05.05.85 PR |
A 322 | Kaoil N. Sname. B.A. (Ex.S) 01.03.53 23.03.88 23.05.80 23.05.88 DR
423. { Na. R.I. Sinz:. E.Sz. 01.09.61 02.03.88° 23.05.90 02.05.88 DR
424, | Muku! Kahaniz. BA - 01.03.52 14.02.88 23.02.60 14.05.88 DR .
125. | LJ. Svnrem, (ST). B.Com.(H) 03.10.64 22.0.82 i 23.62.60 22.03.8% ! DR 1
128. } Andrew Nonorum. (ST) BA 01.03.55 22.07.€2 1 0:.n2.84 02.03.8% | Fr |
127. | Biren Bnahacnharee, B.Sz. 01.01.60 26.12.85% ] 26.12.80 28.12.88% DR | o
~128. | Muktipada Achariee. B.A 01.03.58 10.11.52 | 1€.11. 02.05.88 PR { s .
129. { Kh. Mariit Singn, E.A. (H} 01.03.64 224288 - ! 28.12.83 22.12.85 | DR } — - .
<30. | Nirmalendu Bnatacharies. PU 26.07.57 01.0S.€3 | 01.C3.85 16.05.8% | PR o
131. | Sanakhuma Mualchin, (ST) HSLC 23.12.58 20.C3.£3 1 2%.05.85 03.05.88 PR  : o
1 132, | Bidnu Biwsan Nath, HSLC 01.07.58 26.04.83 . 21.05.88 05.05.88 PR .
!~ 133. | Swapan Kr: Deonath, B.Sc. 08.01.58 05.02.83 £2.03.85 08.05.88 PR. — o
134. | Tapan Borz. PU - 01.12.50 27.0°.77 05.02.85 08.05.88 PR .
135. | Debasish Bose. B.Com. (H) - 16.01.62 - 0£.C2.€3 05.02.85 05.05.85 PR L
136. { Jayanta Kr. Hazarike. B.A. 27.11.57 27.4°.77 05.02.85 05.05.£8 PR
| 137. | Tarak Ch. Marumder. BA . 01.02.57 28.01.83 . £5.02.85 05.05.88 PR | - -
138. | Ratul Ch. Dac. B.S¢. LLB 01.12.57 11.11.62 08.01.86 05.05.88 PR ..
139. | Debasish Baneriee, B.S¢. 28.12.60 14.C3.88 16.12.80 14.05.88 DR -
140. | S K Choudnury. i5.S¢. 11.04.60 20.01.85 2€.12.50 25.01.88 DR
141. | Agar Ali Mukah, B.S2. - 30.10.58 18.12.81 02.03.84 10.01.6¢ . PR
+ 142. | D=boivo:i Bnetzcnanee. E.Sc.{H) 18.05.67 20.62.89 ] 20.02.91 20.02.82 DR
i 143. | A. Tnomas Livingstons. BA 12.02.65 2.CL.E8 ] 14.04.91 0z.03.88 DR | )
i 144. | Laktnankunz Hmar, (ST) BA 02.08.65 24.01.89 ! 20.02.91 24.01.88 DR o
i 145. | Smt. Tnalei Gasnnaz, {ST) BA 01.07.59 02.03.82 | 24.08.86 05.01.88 PR
- 146. | Asnok K. bezooran, BA (Ex.S) 01.03.52 02.01.89 20.02.81 02.01.89 OR
t 147. | RN. Dotey, (ST) BA 24.10.60 11.04.89 11.04.61 11.04.88 DR -
i 148. | Samir Kr. Maiumdar. B. A., EXS »04.01.83 02.01.83 | 11.04.91 02.01.88 OR
I 149, | Sarathi Bhusan Rov. E. S¢. 01.07.64 15.032.88 [ 14.04.91 15.03.89 OR K
! 150. | Swepan Kr. ez, B. Sc(H) 29.10.64 12.04.88 | 12.04.8% 12.04.83- DR
i 151, | Jagadisn Cnoudnury, 1. Fom 22.01.61 1£.11.89 16.11.91 16.11.83 - DR
i 152, 1 Guruznaran 2o SBamman, (ST) E. Com. 02.01.55 22.061.77 03.12.84 09.01.89 FR
{123 | Nemal hantiVire, E. Se. (H) 01.02.62 10.02.88 i 1£.11.81 <0.03.89 DR
i 154 | Chunoiknolen{ST; E. A, 041.03.63 05.C2.E9 16.11.91 ¢5.05.88 DR -
155, | Mc. Meruz Cnvne. ST, E. Sc. 26.03.55 12.92.82 05.02.85 ©3.01.89 PR .
155. | Amio Sonowe: {ST). E.A. 31.12.57 16.02.88 16.11.91 16.03.83 DR
157. | Pankei Da= ST} [B.Sz. 27.01.€5 01.02.88 0%.11.91 01.02.88 DR

-

é’ :

B
i

[y

R i

~—

]
1
i

o
t
1
i

H
|
|
!

>

'
F
-

F.le in Court on

i

B
seanrebe

Court Officer.




¥ BEFORE

|
IN THE M,

"IN THE M

SHILLONG(

IN THE M/

INSP

IN THE M/

ADMINIST

IN THE M

CENTRAL]

IN THE M4

NO. 117/2(

129~

THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH,
GUWAHATI

Céntral Administrative Tribunal
ta waafas arfaTTu

o7 1 g wag 2008

Gx_',_\“-a!",":"v‘ 3 i f‘.

ATTER OF 0. A. NO. 117 OF 2007

AND

E‘ et iy AN

ATTER OF SRI BIKASH KAR, INSPECTOR OF CENTRAL EXCISE,
5 & FIVE ORS V/S. U.O.I. & SIX ORS. |

AND
ATTER OF SHRI SANKAR PRATIM DEB, S/O SHRI

ECTOR OF CENTRAL EXCISE, SHILLONG RESPONDENT NO.7

(Private respondent)
AND

\TTER OF APPLICATION UNDER SECTION 19 OF THE CENTRAL
RATlVE ACT, 1985

AND

ATTER OF MAINTAINING SENIORITY LIST. OF INSPECTORS OF
EXCiSE, SHILLONG ZONE CORRECTLY

AND
\TTER OF FILING OF COUNTER AFFIDAVIT IN THE APPLICATION

07




Yy

respon
records

1.2

respon

AP

That in respect of ‘paralgraphs Nos. 4.1 to 4.3 of the Application the
dentﬁhas nothing to‘ submit, as the same are matter of facts and
%ﬁof the Respondent Nos. 2 & 3.

| That in respect of paragraphs Nos. 4.4 of the Application the

dent No.7 has this to submit that the physical standard or test taken at

the time of recruitment is ‘other qualifications’ as prescribed in the

Recruitment Rule; While Qualification required is ‘Degree from recognized

university or equivalent qualifications’. No averments can be made without

inspecting the result sheet of test of physical standard in which the

respon

verifyin

;lent No.5 appeared after being selected by the SSC and also without

g the prescribed physical standards as applicable in 1985 and as
s

appli_cabfle in 1988 as per Recruitment Rule of 1979.

1.3

| That in respect of paragraphs Nos. 4.5 to 4.11 of the Application,

the resb"ondent{has nothing to submit,.as the same are matter of facts and

14.

records of i Respondent Nos. 2 & 3 and the Appiicants.

l That in respect of paragraph No. 4.12 of the Application, the

respondent has to state that if it were the fact that this respondent No.7 was a

private

respondent in the O.A.N0.39/03, the right to contest the Application is

a civil nght of the respondent. Not exercising the right is no way concerned

m-@ ” q' x*‘*"--wﬂh}tn

Ceatrgj ACmy g,

is, Appllcatlon of the applicants. The respondent No 7 is no way

d case (O.A. No.39/03). As a matter of fact the respondent No. 7 also

.!|6 “His| seniority with the respondent Nos.5 & 8 as a consequence of the

O:A.N0439/03. Therefore, allegation of the Applicants of this O.A. that the

Applicants in' O.A.N0.39/03 had in collusion with the respondent No.7 filed

the ap

plication is totally baseless, bizarre and misconceived. This is ill

designed particularly to malign and tarnish the image of the resp}ondent,a‘nd
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< | |
9 therefore, appeals before the Hon'ble Tribunal to expunge the remarks made
: & . E v,

ih this
the app

1.5.

aragraph and order filing of additional addendum to the application by

licants withdrawing the remarks thereon.

That in respect of paragraph No. 4.13 and paragraphv No.4.14, the

respondent has no comments to advance.

2

- That in respect of contents of paragraph No.5 (i) it is stated that

seniority *Elist ¢an not attain absolute finality as the assailments of seniority lists

are adverse result of various misinterpretation of rules and orders of various -

fora inc

luding the Governments and Iegal.fraternity and therefore theré is no

question -of destabilization of any settled principle. Seniority attalned/enjoyed

by wrong: prmmple shall be set right.

2.1

service

That in respect of contents of paragraph No.5 (i) lt is stated that

the claim of senlorlty in a new department/employment has nothing to do with

n‘:"olher departments/orgariizations. Rather the same emanates from

the Govefnment orders and directions. In this respect reference is drawn to

paragra

—.-:\ﬁ“;.“_.‘..u...... - 1959 T
QJ@ f{‘ i u“,

Central 4GL01 . a. d f

' mleQalIy
qutgTet NJEM

ph No.4 of M.H.A., O.M. No. I-11/55-RPS, dated the 22" Decembef,
he "seniority of the respondent Nos. 5 & 8 that may have been allowed

im bugned Order in O.A.No.39/03 is ‘notional’ in .character hence

s‘ljétainable. The service rendered by the incumbents in other

GM ; §i€ (ﬁmen’t/arganization with other establishments or under the same
H ahed ;t ]

Governmept or even otherwise during the ‘notional period’ is irrelevant.

22

That in respect of contents of paragraph No.5 (iii) to parégraph No.

5(v) of the application, it is stated that the respondent No.7 has hothing to

aver.

23

That in respect of contents of paragraph No.5 (vi).to paragraph No.

5(ix) of the:application, it is smeitted that the respondent Nos. 1,2, 3 & 4’be

directed to{discl_ose the matters related to appointment of the respondent Nos.

P o S R v lidese.
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12 of the application; it is submitted that the respondent hes no
averments to place.

| SUBMISSION OF RESPONDENT NO. 7
3. The respondent No. 7 hereby craves Ieave of the Hon ble Trlbunal
to inform that the present O.A. is neither filed against the

respondent No.7 nor directed towards the recasting of the seniority

of the respondent No.7 and therefore not relevant to the reSpondent
No.7

3.1 That the respondent No.7 reserves the right to amend and/or alter
Fﬁaﬂnci’:;ib/or rectify and or add o4r delete any or all of the parts of the
22 e R

above petition during the pendencﬂyuelf‘tne Application.

PRAYER

it is therefore most respactfully prayed that the Application may be

disposed o fby passing any order or orders as may deem fit and proper by

“%‘

the H —*bhle Tribunal in bringing up administrative justice in this matter and

mmm.
e [mifonn TTIIEC

@ ;h U7} uiﬁpon“ anng the respondent No.7.

Central Admucist: ave Toabndadl

. - f'.-.u' 'Y—WA ’\AM
TamiElr —SMCW ‘/O X/asin

Signature of the respondent No.7
CACARERE L)

Grrwahati Bojeh DECLARATION

| Sankar Pratim D“éb'tthe.fabove named,respondent No.7 do hereby declare that
the contents of this reply are true to the best of my knowledge and that no part of
it is false nor ‘any material has been concealed.

And

That the reply is filed bonaflde for the interest of admlnlstratwe justice as laid w/@

e Tt
down in the Central Administrative Act, 1985, ‘/‘/\ L 7/)08 T

5 W“M

Dated at S,hillla'ng the 4™ March 2008

/\3 b’ o S '.‘z
. ! . . : . ’ 3
That in respect of contents of paragraph No.5 (x) to paragraph Né. |
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Guwahati

¥

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
| GUWAHATI BENCH GUWAHATI
- OA NO. 117/2007
SHI BIKASH KAR & Others
.......... APPLICANT
-VERSUS-
UNION OF INDIA & ORS

......... RESPONDENTS

INTHE MATTER OF:

Memotandum filed by the respondents

enclosing the receipt of notice as per
direction of the Hon’ble Tribunal's
order dated 28.1.2008

1) That the above mentioned Original Application when came ﬁp

for orders on 28.1.2008 before the Hon’ble Tribunal, Hon’ble

Tribunal has been pleased to direct the Official respondents to

give information regarding recgipt of notice from the Hon’ble
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28

s

[ 5]

Tribunal as the applicants in
direction to correct the seniority
the private respondents.

2) That as per direction of the
28.1.2008 the Official responden
private respondents and submit
dated 30.1.2008)

the present case are seeking a

list showing their names above

Hon’ble Tribunal order dated
ts have taken receipt form all the

therewith (six copies if receipt

Ay

e
io (42169
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Rcccwcd copy of Order:. ddted 78 l 02» passed by 1he Hon ble (,AT
Guwahau Branch in OA No. 1 17 of 2007. ‘ ‘

- . : k ' ' ’ o o . _ L vm.
| e | | (M. SINGH) o | . EECE
- | Inspector . o LT
Customs Division Aizawl.
v, QE&J@U

Saper i‘PLG) |

SuU - W ) C Superinten .deﬁ

Central Exclse, Shillong . : . Central EX@‘.%% Shﬁ‘m
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Cuwahati Rench
TEET sy

'RECEIPT
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. | o I o
- Received copy of Order dated 28.01.2008 passed by the Hon'ble C..JA_..TA, | - | T
Guwahati Bench, Guwahati in OA No.117 0f 2007 from the Office ofthe ' 1 |
Deputy Commissioner , Custosms Division, Agartala on 29.01 .200&! b

(Santosh Shil) fé;l@/ojjmf ,
Inspector | ‘ S
. Customs Preventive Force /LLMﬂUL . R
LUndcr Agartala Customs Division’ > o :

$
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I DO HERE
JANUARY 2008 pA
0-A.NO.117 OF 20

. '\’:

«

§ e -
DATED:'("J"S/IO vf 0K
THE DIBRUQ}ARH |

mﬁ%m ( ﬁ em om)
«_, Superintendent { PLC)

Central Excise, Shiliong
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FQX NO. : 83642222338 h._‘ 3

M/mﬁm Bt 720, Gf&imguﬂﬂ/ﬂf

ACKNOWLEDGEMENT RECETPT

Received a copy:of the order dated 28.01 2008
Bench, Guwahati in O. A, No. 11 7/12007 which

passed by the Fon'ble CAI ‘Guwahati

) » was endorsed vide letter C. No, 1!(39) ‘ 1
MlSc:/Pl,T,C 12/07/&2? dated C_o'//&/ /ﬁﬂd@ -
< Rfrar ﬁ,uﬂm 7‘04{ N
(SANKAR PRATIM DRV "
B Inspector (Hqrs. Audxt) e
- Central l‘mne Shiflong. R
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